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LEGISLATIVE ASSEMBLY. 
Thur,day, !27th F.ebruary, 1980. 

The Assembly met in the Assembly Chamber of the Council House at 
Eleven of the Clock, Mr. President in the Chair. 

MEMBERS SWORN: 

Sir Cowasji Jehangir (Junior), R.C.I.E., O.B.E., M.L.A. (Bombay 
City: Non-Muhammadan Urban): 

Rao Bahadur B. L. Patil, M.L.A. (Bombay Southern Division: Non-
Muhammadan Rural): and 

Chaudhur.y Khaliquzzaman, M.L.A. (Lucknow and Fyzabad Divisions: 
Muhammadan Rural). 

QUESTIONS AND ANSWERS. 

Tn BYSuJi OP BJIGAB. 

39ft -Mr. 8aya PrUad IIDgJl: (a) Is it afnct that tile system of 
begar (forced labour) obtains in parts of British India, and has the 
attention of the Government. been drawn to the following ~ t ct from a 
sreech delivered by the Agent to the Govp.TDor General in reply to an 
address given him by the Kotah Durbar (Rajput.ana) in 1928: 

II Even in British India begar ia not evidence of the wiokedDeaa of the ayaflem of 
aclminilltration. In olden daY', Bupplies and fodder and BO forth were freely lJiven to 
touring oftioera as a lign of affection and hOlpitality and gratitude for protectU)ft and 
help in timea 01 trnubl.. A bUBel have DO doubt orept in. and the syatem of administra-
tion baa become leu dependent on the personal factor; and the inBtituti'lll bas had to 
be (.lurt.ailed. But J for on •• hoold be very BOrry if it were completely abolished even in 
Brithh India." 

(b) In what parts of British India is the system of begar prevalent. 
and what steps have Government taken, or propose to take to put a. stop 
to it? 

(0) Has not the League of Nations declared forced labour to be illegal, 
and is not Tndia a signatory to the Resolution? 

Sir ftaDk .o,oe: (0) Forced labour, in return almost invariably for 
cRsh remuneration, is permiasible in British India in oertain cues, prin-
cipally of grave emergencies and danger to life and properly from irriga-
tion works and emb.mkments.· The speech to which the Hononta.ble 
Member l'Elfel'll hRS come to the notice of Government as a. result of this 
question .. 

( 1085 ) A. 
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(b) Full information has already been furnished either to this House or 
to the Council of State inreospect of the system of begnr or forced labour 
80 far fiS it prevails in various provinces in India. I would invite the Hon-
ourable Member's attention to: 

(i) the reply given in t ~ Legisl!\tivc Assembly on the 11th Feb-
ruary, 1924-, to the Honourable Mr. V. J. Patel's question No. 
276; 

(ii) the reply given in the Council of State on the 12th September, 
1927, to the Honourable Sir Harvon Jaffer's question No. 116, 
and 

(iii) the reply given to Khan Bahadur Sarfaraz Hussain Khan's 
question No. 156 in the Legislative Assembly on the 1st 
Ma.roh, 1928. 

(c) I presume that the Honourable Member refers to the Slavery Con-
vention adopted by the League of Nations in 1926. Under Article 5 of 
this Convention, the High Contracting Parties undertake, each in respect 
of its territories, to Iprevent compulsory or forced labour from developing 
into eonditions analogous to slavery. The Convention does not prohibit 
compulsory or forced labour levied for publi.:l purposes. It was signed on 
behalf of India with certain reservations. 

Kr. LIlch&Dd B'avalral: Will the Honourable Member be pleased to 
sny whether the begar system, in whlltever fonn it preVAils at prE-sent. 
exists on account of the hospitality, gratitude or affection of the people, or 
is it enforced by Government· officials under e01Dpulsion? 

Sir I'raDk Boyce: I should like to have Dotice of thatquestJQD, Bil'. 
Kr. 11. Du: Is it not a fact, Sir, that the representative of the Govern-

ment of India on the. F0rced Lnbour Committee at Geneva stated that the 
Government 01 India do not support forced labour in any way? 

Sir Pr&Dk B'oyce: I ha.ve no infonnation, but I am content to acoept the 
Honourable Member's statement. 

Kr. LalchaDd B'avalral: Will the· Honourable Member please state 
whether the Government of India are &Iso of the Bame opinion as that of 
the Agent to the Governor General in Kotah that he would be sorry if the 
bcgar system were evar abolished completely? 

Sir l'raDk .0,,0': No, Sir. 
Mr. Ga"a Pruad Smgh: Wha.t steps ha\'e Government taken with 

regard to the discontinuance of this system aR indicated in the answer 
given to my stnrred question No. 898. dated the 11th September, 1929? 

Sir J'raDk .oyo.: I 80m sotTy, Sir, I have not the Honourable Mem-
ber's starred question in mind . 
. : Jir. 'Gaya i-ruad,mlh: Then. how can . ~ eipeot me to bear in mind 
'the QJlswers to which you ha,ve referred in your reply? . 

Kr ... S. AD.,,: Does ilie Honourable Member undt;!rstand the difti-
eulties of Honourable Members on this side when he merely makes refer-
ence to replies to atarre3' questions of such and such a date in Buchand 
luch 8 year? , 

. Kr. B. Du: May I ask another supplementary question, Sir? 
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. lit . •. S. All.,.: Is there no reply to my question, Sir? 
Sir !'rank Hoyce: I beg your pardon? 
JIr. X. S. Aney: Have the Government realised the difficulty of Mem-

bers on this side understanding the replies given by Government to ques-
tions put from this side whenever Government Members make references 
to their replies to certain starred questions given on such and such a date 
Qnd published in such and such a Volume ~ 
.. JIr. B. Das: May I ask one other question, Sir? 

Kr. 1II. S • .Aney: Do they realise or do they not realise our difficulties, 
that is what I want to know? 

Xr. Pre.ldent: Mr. B. Das. Next question. 

REPOBT OF THE T..uur.r BOARD ON SALT MANuFACTU1l.E. 

300. *J[r. B. Du: Will Government be pleased to state if th2 Report 
of the Tariff Board on salt manufacture in India will be available to this 
House before it discusses the budget demand in l''3spect of "salt" or before 
the House discusses the Finance Bill? . 

The HODourable str George :aatny: The Tariff Board have not yet sub-
mitted their Report. 

PBOMOTIONS IN THE RAILWAY CLEARING ACOOUNTS OFFICE. 
. . 

400. *Kr. MUhammad Batlque: (,a) Is it a fact that Mr. Mitra bas 
given, in his Report on the seniority of Railway e . ~g Accounts Office 
I;tnff, 1\ list of seventeen men who have ~  given too rapid promotions'? 

(b) Is it also a fact that some other eases, in whil'h the promotions 
were more rapid than those mentioned in the list .. have beeu overlooked? 
if so, wh:v? . 

Mr. A. A. L. ParaoD8: (a) Yes, but. Mr. Mitra enumerated in the same 
Report the reasons which led to the too rapid !promotions and accepted 
them as sufficient for not reversing the promotion·s. 

(b) No. 

SALARIES IN THE RAILWAY CLEARING ACCOUNTS OJl'FIOE. 

401. *Kr. Muhammad RaAque: (a) With reference fo the reply. given 
to qu('stion No. 915 on the 25th September. 1{)28, will the Government be 
plensed to "to (e on what elate the competitive examination for recnlitment 
of the elericnl Rtaff WIlS heJel hv tae Controller of Rililwa:v Accounts before 

.. 1929? . . 

(b) Under what rules were the men appoint.ed from H)25 to 1928 given 
high salarieE; in the ltailway Clearing Accounts OfFice? 

Mr. A. A. L. Panona: (a) No competit.ive examination for recruitment 
ot the clerical staff was held before 1929. . 

(b) Prior to the introduction of c m et t ~ examination, t ~ officer in. 
~ ge of the Clearing House experiment and the Inrector, Railway Clear-
Ing Aocounts Office,. like other Heads of Offioell,were empowered to recruit 
staff under. powers delegated to them.' .' .,.', 

.. 2 
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PRoMOTIONS IN 'l'HJI RA.n:.WA,Y Qr.BABTNG AoooUlft'S OI'J'IOII. 

'02. *J[r. Muhammad Baaqlle: Will Government be pJeased to state 
the rea"OClr:l why one Mr. Mangal Das has been given an offioiating ohanoe 
of 8 senior Acoountant, while a Muslim, B.A., LL.B., who has passed the 
Caloutta Training Accounts Class Examination, is still working as a clerk in 
the RaIlway Clea.ring Aocounts Office? Is it 8 fact that the fonner is an 
unqualified m~  

Kr ..... A. L. P&I'IODI: It is not a fact that Mr. Mangal Das (who has 
also passed the Training Class examination) has been promoted as officia.t-

. ing Senior Accountant? 

RECRUITMENT OF THE STAFF OF THlD RAILWAY CLEARING AOOOUNTS OUIOE; 

403. *JIr. Muhammad Baflque: (a) 1s it a fact that the recruitment 
and selection for the Railway Clearing House elOperiment was done by 
Mr. W. H. Scott and Rai Bahadur Faqir Chand, as stated by Mr. Mitra 
in his seniority Report, and the only qualification requh-ed for recruitment 
was the confidence of these officers? 

(b) Is it not against the statement made by the Financial Commissioner, 
Bailways, on the floor of this House that the recruitment is made by the 
Director and that the Rai Bahadur has no hand in it? 

JIr ......... L. P&I'8ODI: (a) Prior to the introduction of the new rules of 
recruitment, the responsibility for the selection and recruitment of staff 
for the Railway Clearing Accounts Office rested entirely with the Director. 
It was open to him, as to other heads of offices. to avail himself of the help 
of his assistants, if he desired to do so. 

(b) No. 

APPoINTlONT OF AOOOUNTAN'l'8 IN THE RAILWAY CLE.A.BmG AoooUlftS 
OI'J'IOB. 

~ .• JIr. Xubammad Balqlle: (a) Ie it B fact that nine unqualified 
accounbants were ta.ken ~  the Railway Clearing Accounts Office? 

(b) How many of them were Muslims? 
JIr ..... A. L. PIlIODI: (a) Five of the nine accountants referred to by 

,he Honourable Member came in as such with the staff transferred to the 
Clearing Accounts Office from other Railways, the other four were promot-
ed from the office under t,he rules then in force, in the absence of passed 
men in the offi('e. 

(b) Two were Muslims and one was a Sikh. 

STAn EMPLOYED FOB THE RATBS RJ:GISTD EXPJ:BDlENT. 

405. .JIr. ][ulwnmad Balque: Will Government be pleased to state 
the present total strength of the stRff employed in connection with the 
1lates Register Experiment in different grades Rnd how many of them are 
Muslims? 

1Ir • .A. A. L. PanoDI: I1sy on the table 1\ Rtatement giving t ~ inform-
.tion required. 
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OJl'J'IOlIl HOUBS IN THE RAILWAY CLlIIAlUNG Aoooms OJl'J'IOE. 

406. *)[r. Muhammad B.&flque: (a) With reference to the reply given to 
question No. 668, on the 19th Febnlsry 1929, will Government be plessed 
to state the reasons for c e ~ g the office hours by half an hour when 
in all audit offices before and after the introduction of the Clearing House 
Experiment, and even in the Bnilwny Board and other Government offices 
the office hours are from 10 to 4 or 10·30 to 4·30 with an interval of half 
.an hour? 

(b) Do Government propose to reduce it by half an hour? If not, why 
not? ' . . . 

Mr . .A.. A. L. Parsons: (!l) The working hours are only six lis in other 
acoounts offices in Delhi. 

(b) No. : 
.APPoINTKENT OJ' R..u BABADUB FAQIB. CllAND IN (lONNEOTION WITH THlII 

RAT1D8 RBGISTlilB EXPlIlBnllllNT. 

407 .• )[r. ](nbammad B.&flque: (a) Is it a fnet that Rai Bahadur Faqir 
Chand has been appointed as an officer on special duty in connection WIth 
the Rates Register Experiment and that he has been empowered ·1;0 recruit 
men for the same office? 

(b) What special allowance has he been given? 
Kr. A. A. L. Puaons: (a) The Honourable Member is referred to the 

reply given to his starred question No. 245 on the 5th February, 1980. 
. (b) A special pay of Rs. 250 per mensem . 

..APPoINTHBNT OJ' MUSLIM CLElUtB IN THE RAILWAY CrJiwtING AOCOUNT9 
OJ'J'IOlil. 

·408. ·1Ir. Muhammad B.&flque: Will Goyernment be pleased to state: 
~  How many men appeared in the Railway Clearing Accounts 

Office Clerks Class 1 Examination recently? 
{b) How many of them pllo8sed and what was the number of the 

Muslims? 
{c) What is the number of vacancies in that grade? 
(d) How many of them have been reserved for the members of the 

minority communities? 
'Kr. A . .A.. L. PanODS: (a) 165, of whom 14 were Muslims. 
(b) 51 men passed, of whom four were Muslims. 
(e) Nil at present. 
(d) There is no reservation of posts in higher grades for promotion of 

m~m e  of minority communities. 

APPOINTMENT OF MUSLIMS IN THE RAILWAY CLEARING ACOOUNTS 
OFFIOE. 

409. *Kr. JlUhammad Baflque: Will Government be pJea.sed to state: 
(a) How many va.ca.ncies ocourred from 1st September 1928 to Slat 

December 1929 in the Railway Clearing Accounts Office? 
(b) How ma.ny of them were filled by Muslims? 
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Kr. A. A. L. ParSODS: (a) The information is being collected and will be 
furnished to the Honourable Memher in due course. 

(b) The Honourable Member is referred to the reply given to a similar 
question No. 875 in the Simla Session of 1928, asked by the Honourable 
Member, Mr ADdu! Matin Chaudhry. 

PROMOTIONS IN THE RAILWAY CLEARING AOOOUNTS OJ'FIOE. 

410. -Ill. Muhammad ltaAque: (,a) Is it a fact that Mr. Mitra has 
given in his Report (on the senioritJy of Railway Clearing Accounts. Office 
staff), a list of 17 men who have been given too rapid promotions? 

(b) Is it a fact that out of that list only one is a. member of minority 
.communities? 

(0) Will Government place a copy of that Report in the Library? 

Mr. A. A. L. Parsons: (a) and (b). Yes. 
(0) A copy of the Report is availa.ble in the LibNry of the House. 

APPOINTMENT 0:1 AOOOUNTANTS IN THE RAILWAY CLmA.m:No AOOOUNTS 
OFFIOE. 

411. -Mr. Muhammad ltaflque: (a) Is it !It fact that nine unquAlified 
men were appointed as accountants who had not passed any examination 
(as mentioned in para.. 7 of Mr. Mitra's Report on the seniority of RallW&1 
Clearing Accounts Office staff)? 

(b) Is it a fact that out of that number only one was a Muslim? 
(0) If the answer to parts (a) and (b) be in affirmative, what action was 

taken by the Government to redress c mmu ~ inequalities when, acoording 
to the Government of India circular, 33 per cent. of the posts ought to have 
been reserved for the minorities and the remaining distributed proportlion-
ately? 

(d) What adion do Government propose to take against those who do 
not follow the policy laid down by Government? 

lIrlr. A . .4.. L. Parsons: (a) and (b). The Honourable Member is reftrred 
to the answer which I have just given to his question No. 404. 

(c) The percentage prescribed for the minority communities is to be 
observed in initial recruitment and not in making promotions amongst the 
IiItaff, although in this particular case, three out of the nine men referred to 
belonged to the minority communities. 

(d) Does not arise. 

RESERVATION OF POSTS FOR MINORITY COMMUNITIES IN THE I ~ 
CL:EA.luNG AOOOUNTS OFFIOE. 

412. -Kr. Muhammad Raflque: Did Mr. Mitra in his Report on the 
seniority of Railway Clearing Accounts Office staff recommend that there 
should be a certain 'percentage in the higher grades. reserved for minorities? 

Mr. A. A. L. Parsons: No. 
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PASSBNGD FA.BES IN TBlIlINDIA.N STATJI Am SJlBVIOJII. 

413. *Kr. K. O •• eogy: (a) With reference to the passenger fares 
prescribed for the Indian State Air Service, and the prescribed free allowanoe 
of 221 lbs., inoluding e. passenger's owp. weight. have Government oon-
sidered the possibility of OQSes in which the weight of individual passengers 
may exoeed 221 Ibs.? 

(b) 1£ so, will the excess weight of such flo passenger be charged for at 
excess luggage rates or at freight rates? 

(c) In the case of a couple, malTied or otherwise, booked together, will 
the average weight of each determine the fare? 

The Honourable Sir Bhupendra lfath IIltra: (4) Yes . 
• (b) At excess luggage rutes. 

(c) Individual passages only can be booked. 
1Ir. Gaya Pruad SIngh: Are Government aware that there are Born. 

Honourable Members in this House whose own weight exoeeds that pres-
cribed in the schedule of the State Air Service? (Laughter.) 

The Honourable Sir Bhupendra lfath IIltra: I shall be disinclined to 
subscribe to that statement. 

REPORT Oll' THB CONll'lI:BBNOB ON DOJIINION AND MlIlBORA.NT SHIPPING 
LEGISLATION. 

~ ·lIIr. Sarabhal lfemchand. H&jt: (a.) Will Government please 
state if they have received the RepOl't of the Conference on Dominion Legis-
Jation and Merchant Shipping Legislation? 

(b) What steps have Government taken to obta.in non-official Indian 
opinion on the various sections of the Report? 

(c) Regarding the part of the report dealing with Merohant Shipping 
Legislation, have Government invited the opinion of the Indian National 
8teamship Owners' Association? 

The Honourable Sir George B&1ny: (a.) Yes. 
(b) The Report has been published and copies have been supplied to 

Members of the Indian Legislature and oommercisJ. bodies. 
(r) The Indian National Steamship Owners' Association has a.lso beeo 

supplied with a copy of the Report. 
IIr. S&rabhatlfemchand Hall: May I ask a supplementary question, Sirr. 

Were the opinions of these bodies invited on this Report at the time when 
they were furnished with copies of the Report? Was it indicated to them 
that Government desired to have their opinions on the subject matter of 
that Report? 

The Honourable Sir George BalDy: No, Sir; but I have not the least 
doubt thnt commercial bodies do hold opinions on this ma.tter, and they 
will not hesitate to communicate their opinions to the Government of 
India. 
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LOADLINE OF MEROHANT SHIPS. 

415. *lIr. Sarabh&1 Ifemch&nd Bajl: (a) Has the attention of Gov-
ernment been drawn to the Report of the Committee on Loadline of Mer-
chant Ships recently issued in London? 

-(b) WiJl Government please state the steps they ha.ve taken to in'?te 
the opinion of Indian shipowning interests on the Report of the Loadhne 
Committee? 

(0) Is it a fnct that the Bonrd of Trade propose to summon an ~ te 
national conference to consader the above-mentioned Report to get mter-
national agreement on the subject of load line of steamers? 

(d) Will Government please state if India has been invited to participate 
in the delibera.tions of the proposed conference; if so, what arrangements 
do they propose to make to associate Indian shipping interests with the 
deliberations of the conference? . 

The Bonourable Sir George B&tny: (a) Government have received a 
copy of the Report through the India Office. 

(b) The opinion of shipping interests in India will be invited on the 
receipt. of further copies of the Report. 

(0) Yes. 

(d) The answer to the first part is in the affinnative. As regards the 
latter part, the representation of India. at the Conference is under consider-
ation. 

IIr. Sarabhai Ifemch&nd Ba)i: When Government consider the repre-
sentation of India at this Conference, will they consider the desirability of 
getting genuine Indian national representation at this Conference? 

The Bonourable Sir George BalDy: They will certainly consider the 
question of giving representation to Indian steamship companies. 

IIr. Sarabhai Ifemchand Bajl: Will Government further see to it that. 
under the term "Indian Nationals" they will not include European 
interests, as has been the practice of late? 

The Honourable Sir George Balny: The mattel'l!l, Sir, which will be 
dealt with at this Conference, are very technical, and one of the points 
which the Government of India will have to take into consideration is that 
their delegation should be adequately organised in that respect. 

TENDERS FOR THE SUPPLY OF STONE BALLAST FOR THlI: NORTH WESTERN 
~ . ' 

.. 4.16. *Lala BlDg Behari Lal: (a) Will Government be pleased to state 
1£ 1t 1S a fact that. in September 1928, the .~ Superintendent, North 
Western Railway, Delhi, had called for tenders for the supply of 22lakhs 
of stone ballast from the Moehibagh and Delhi Kishenganj quarnea, of 
~.  one was given to the lowest tenderer, whereas the other was not 
given to the ~ e t tenderer, although ;itJ was of tho firm which had been 
supplying ballast to the North Western Railway for the last '15 years? 
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(1)) If the reply to part (4) be in the affinnative, are Government aware 
that tIle tcndBr of another finn was recommended and aooepted by the 
Ag&>t, although it was 0-12-0 per one hundred oubio feet higher and, if 80, 
will Government state the reason? 

(0) Will Government be pleased to state if it is a fact that the tender 
which was not accepted was of a finn who were the :recipients of a bonuR of 
21 per cent. for supplying in a remarkedly short time? 

JIr. A • .A.. L. P&1'IODI: With your pemlission, Sir, I should like t,() answer 
this and questions Nos. 417 and 41S, together. 

I am calJing for an urgent report from the North Western Railwa:v Ad-
ministration and will communicate with the Honourable Member aa SOOIl 
as it has been received. 

ColmlTION8 01' TmrDBB JrOR RTon BALLAST II'OR.THE NORTH WB9'rD.N 
RAlLWAY. 

t417 .• La1a Bull Bebul La1: (4) Will Govel'llDlent be pleaaed to ne.te 
if the two principal conditions of the tender and contract referred to in the 
preceding question were that: 

(1') Measurements of IS' in depth wou!ld beconsidere<i as 12", and 
(2) 'l'ime was of the essence of the contract? 

. . 
(b) If the reply to part (4) be in the affirmative, will Government be 

pleased to sta.te why it was subsequently altered to 12' in depth insted 
of 18' to a foot? Did this cause a loss of 8t per cent. to the Railway? 

(c) Will Government be pleased to state if the contractclo completed 
the said contract within the specified time or the time was extend(!d ~ 

(d) If the time was extended, what was the period of extension, and dilj 
the contractor complete the work in the extended period? 

(e) If the reply to part (d) be in the negative, will Government be 
pleased to state if the said contractor's security was forfeited under rule 
18, Part II, of the Nort;h Western Railwa.y Handbook for workS? 

OlmllBS 1'0:8 TO .SUFPLY OF STONE BALLAST I'OR THlII NORTH WE8TEB.N 
RAILWAY. 

t41S. ·LIla BaDe Behari Lal: (kl) Are Government further aware of the 
fact that Q circular was issued hy the Agent, North Western Railway to 
subordinates not to give any further ballast flupply contracti! without 
tenders? 

(b) If the answer to (II) be in the affinnative, will Goverument be 
pleased ~  state if they are aware that r.t further order was also given to 
the prevlOUS contractor to supply ubout 5 lakhs banast, which cost· &bout 
Rs. 40,000, without any tenders, although rule 1, Part I of the North West-
ern RnilwBY Works Handbook distinctly states thnt ~  works amounting to 
Rs. 25,000 or above will be let out by tenders? 

tFor ann,. to this quetltion, ~ e Mewer to question No. 416. 
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(c) If the reply to part (b) b.e. in the ~ t e! will Government be 
plea.sed to inquire why the conditions I~ laId down In the Handbook and 
also the drculBr letter of the Agent, were ignored and what action do 
Government propose to toke in the matter? 

NAUTICAL TRAINING IN ENGLAND AND IN INDIA. 

419. *Dr. B. S. lloonJe: (a) Are Government aware tbat there are 
six schools of nautical training in England and that the number of pupils 
by ages are as follows? 

(i) Under 13 yea.rs of age 
(ii) 13 and under a yeal'll of age 

(iii) 14 and under 16 year. of age 
(iv) 16 and under 16 yeara of age 
(v) 16 years of age and over 

. Total 

266 
777 
421 
109 

1,584 

(b) If the answer to part. (a) is in the affirmative, whllt ge~e t  
are made .in India, in view of the Government proposala for expans'on of 
the Royal Indian Marine nnd for e ~ g a Royal Indian Navy, fer 
similar training of Indian ~  How many Indian boys. if any, are 
under similar training at present in India? 

(c) :Besides the ordinary book education, what other technical sub· 
jects are taught which form. the speciality of the DQutical training schools, 
in England? 

(d) Besides the ordinary book education, what other technical subjects 
are taught to Indian boys under training on the "Duflerin" ship to give a 
speciality of its own to it? 

Mr. Q. K. YOUDg: (a) There are considerably more than six training 
institutions in the United Kingdom, the pnmary object of which is to train 
boys for the Royal Navy and the Mercantile Marine. Government have nc 
precise infonnation of the number of boys at present under training- in those 
institutions or their ages. 

(h) The training of boys in the Royal India,n Ma.rine is carried. u~ in 
the depot ship "Dalhollsie" whic,h is st,ationed at Bombay. There are at 
present 103 boys under training. 

(c) The boys are given instruction in practical seamanship--including 
boat work, knots and splices, lead and log line, flags and signals, stl'ering. 
nnchol'S, cables, rockets, boat hoist,ing and lowering, barometer, thenno-
meter, and aneroid, etc. 

(d) Meteorology, NavigRtion, Nautical Astronomy, Seamanship and 
Magnetics. 

ARTILLERY CAMPS FOR INSTRUCTION OF TERRITORJAL UNITS AND UNIVERSITY 
TRAINING CORPS. 

420. *Dr. B. S. MooDje: (a) Has the attention of Onvemment been 
drawn to A. report appearing in the Pioneer of Saturday, thp. 1st FebrUftry, 
1\)30, }J:lge 14, of the AuxniRry Force camp of exercise nnd of ~  intt:rel:ltillg 
nnd varied program'I'De? 
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(b) If so, will Government be pleased to state how far are the Bhaghara 
Chatham Lines, where the Allahabad Auxiliary Force held from the 18th 
January, to the 26th January, their annual camp of exercise, from Mat· 
deori, where the artillery annual practice camp was held on the 24th 
January, ]930, of the 19th Field Battery R. A., A. F.!., commanded by 
Captain W. S. R. Jervis? . 

(c) Was the Auxiliary Force camp c t~ . in Rny way with the 
artillery camp, 80 that the AlIla.habBd Auxiliary Force might have an occa· 
I:lion to witness and learn artillery shooting? 

(d) If so, do Government proposo to arrango similar artillery camps 
for the benefit of the Territorial units and the University TrBoining Corps? 

JIl. G. K. YOnDg: (a) Yes. 
(b) About two miles. 
(c) No. Sir. The foree was camped together in the Chatham lines, but 

the other units did not witness the artillery practice. nor could they have 
learnt artillery shooting by doing so. 

(d) Does not arise. . 
M113K.BTBY SoHOOIB J'OR THE UNIVBB8ITY Tlu.INmo CORPS AND TERRITORIAL 

UlUTS. 
421. -Dr. 3. S. KoonJe: (a) Will e m~ t please sta.te if the 

small BnDS and musketry schools are open to lIlen and officers of the 
University Training Corps and the several Territorial UIIoits? 

(b) If so, will Government please state how many men and officer& 
of these corps and units have so far received training in thUle schools? 

Mr. G ••• Y01IDI: (a) and (b). Officers and men of the Indian TelTi-
torial Force are not debarred from training at the schools mentioned. hui; 
none have as yet undergone such training. 

The courses last 11 weeks for non· commissioned officers and 6 weaks for 
officers. Applicants are required to pass a preliminary examination. 

I am infonned that there have been no a.pplications during the last year 
from officers or non-commissioned officers of the Indian Territorial Force to 
attend these coursea. Few officers, and still fewer non·oommisr>joned 
officers, could afford the time, even if they have the inclination, to lea.ve 
their ordinary avocations for these periods, in addition to their annual com· 
pulsory training. Those who can afford the time would increase tht:!ir mill· 
tary efficiency very much more by attachment to a regular unit than by 
going in for specialist courses. Officers of the permanent staff of the Uni-
.versity Training Corps and Indian Territorial Force Units are, however, 
trained at the schools with the object of passing, on the instruction that 
they receive to the personnel of their units. 

Dr. 3. S. MOODie: Supposing that officers of the University Training 
Corps apply for permission for training, will Government arrange for the 
training? 

Kr. G. II. Young: That would depend upon whether there lI'as a vaoancy 
available at the school at the time. 

Dr. B. S. KooDJe: Supposing there is a vacancy 8vaiiable, will the 
Government make arrangements. 

Kr. Pr_deDt: That is a hypothetical question. 
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TJunmio 01' lNDUNS IN AVIATION. • 
422. *Dr. B. B. MOODie: (a) Is it a fact that in England boys are 

recruited as officers in t.he Roval Air Force for what is called shorb service 
a.nd are then trained at one o{ the Air Force flying schOOls? 

(b) If so, is it a fact that most of these officers, after completing their 
short service, generally go in for civil aviation? 

(0) 1£ so, do Governrrwnt propose to make similar ~ geme t  for 
Indian bays? 

Mr. G. II. Young: (a) Yes. 
(b) No, Sir. Only a very minute proportion of short servioe Royal Air 

Force officers obtain employment in civil aviation after the tennina.tion of 
their active service. The large majority of them go into other professions. 

(0) No, IS'ir. The object of the short service commission is to provide 
a. reserve of pilots for war. AU short service commissioned officers in the 
Boyal Air Force serve for five years in the Royal Air Force Reserve after 
completing their active service. It is clearly necessary to establish 8 regular 
Indian unit before starting to create a reserve. 

REORUITMENT 01' INDUNB TO THE Amly EDUOATIONAL CoRPS. 

423. ·Dr. B. B. Moonje: (a) Will Government be pleased to lay on the 
table a copy of the rules and regulations concerning recruitment to the Army 
Educational Corps? 

(b) Do Government propose to institute recruitment to the corps prefer-
ably from Indian University men? , 

lIr. G. II. Young: (a) A copy of War Offioe Army Order No. 281, dated 
June 13th, 1920, containing the rules for appointment to the Army Eduoa-
tional Corps, has been placed in the Library. 

(b) No, Sir. The Corps is part of the British Army, liable to serve in 
Great Brita.in and any other part of the world in whioh there are British 
~ , to whose educational needs it is intended to minister. 

Dr. B. B. Koonie: Rave Government got any scheme for starting an 
Eduoa.tional Corps for the Indian Army? 

1Ir. G. JI. YOUI: I should hardly like to aDBWar that; question without 
notice. There is no separate Indian Educational Corps: but the arrange-
ments made for education in the Indian Army include the Army SChool of 
Education at Belgaum, where the teachers are trained. 

ESTABLISlDIENT 01' AN INDUN Am SQUADRON. 

424. ·Dr. B. S. JloonJe: (a) Do Government propose to establish an 
Indian a.n- squadron in India at an early da.te? 

(b) If so, when and how do Government propose to recruit officers and 
the rank and file for the squadron? 

(1') How do Government propose to train the rank and file of the 
. ~~  

Mr. G. II. Young: (a) Yel. 
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• (b) The officers will be required to pass the qualifying exa.mination for 

the Royal Air Fo .... ce Cadet College a.t Cranwell and to go there for the 
nornlal course of truiuing whioh takes two ~ eu . As 1.he u ~ M:-nl-
ber is aware, six Indian candidates have recently passed the exanllnation. 
The rank and file will be recruited in India. from suitable applicants of the 
artisan class ~ soon as the first batch of cadets go to Cranwell. 

(c) The recruits for the rank and file will be sent to the noyal Air Force 
Aircraft Depot at Karachi, where they will receive specialist training in 
the maintenance of aircraft, engines, etc., under British instructors. Gov-
ernment hope, that after two years of such training, by which time t11e 
cadets will have completed their course at G'ranwell,the rank and file will 
be suffioiently qualified to be posted to the first Flight of the Indian 
Squadron. 

TBAnmm OF INDUN BoYS FOB TilE Am FOBOB. 

"25. -Dr. B. 8. MOOD": (a) Is it a fact; 
(i) That in England one thousand boy aEprentices or eveil more are-

required every year by the Royal Air Force; 
(ii) That they are drawn mainly from secondary schools and other 

day and night schools; 
(iii) That they are then trained for three years or more in the train-

ing echools of the Air Force as mechanics, pilots, aircraftmen, 
etc. ; 

(iv) That out of these trained boys, some are selected 8S non-com-
missioned officers, some are sent up to Cranwell for training 
as cOlluuissioned omeera and the remainder Bre employed as 
rank and file in the Air Force; and 

(vi) That these hoy mechanics and apprentices receive trt¥ning for 
three or more years, along with general education, as Carpenter 
(Hegger), Pitter (Aero Engine), in ElectriCAl trades (Electri-
cians and wireless operators) Bnd a number of other important 
trades such as pattern making, coppersmiths' work, instrument 
making, turning, etc .. at practically no cost to them? 

(IJ) He,w do Government propose to give such l)reliminary training as 
airmen t) Indian boys for preparing India to undertake the full e t~ 
for further development of aviation in India? 

(c) Do Government ,propose to send a number of well selected boy 
mechanics and apprentices for training in England as British boys&re 
trained, or to provide facilities for such training in I tidia? 

JIr. G ••• Y01ID&: (a) (i). Govertunent have no exact information of the 
number of boys required annually for training as Royal Air Force appren-
t.ices, but the Honourable Member's figures aY.e probably approximately 
correct. ' 

(ii) I am told· that the boya are drawn from all C1a1888 of schools, in-
(!iuding public schools, but that most of them oome from. grammar aclloo1., 
secondary and board schools. 

(iii) Boy 8;pprentices are not trained as pilots. They are trained . for 
three yean, either for general tradee at Re.ltoP; or for electrict1 or wirelell 
trades at Cranwell. " ,'. , 
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(iv) Y(Js, but the numbers selected for the grant ot cndetships at 
Cranwell does not exceed 12 a year. 

(v) The Honourable Member's statement is generally correct, but t ~ 
boys so trnine(l enter into ('ontractH to serve in the Royal Air Force in any 
part of the world for 12 years unless they purchase their discharge from 
the service within three months from entering it. To do so costs £20. 

(li) AflRuming that this part of the question refers only to the training 
of Indians for the IndiRn Air Squadron, the answer is that the necessary 
preliminary training will.be provided in the Royal Air Force Aircraft Depot 
at Karachi. 

(c) Indinn bOyR cnn be fully trained as mechanics and apprentices in 
Indin. There if! no necessity therefO!'e to send them to England. 

RECRUITMENT TO THE ARMY EDUCATIONAL CoRPS AND SnlILAR SERVIOES. 

426. -Dr. B. S. Moonle: (a) Will Govemment be pleased to lay on the 
tnbh' ('opies of MIles and regulations concerning recruitment of officers for 
the Corps of Military Accountants, the AnnyPay Corps, the Anny Educe.-
t,ional Corps, the Anny Medical Corps and the Anny Veterinary Corps? 

(b) Is it Q fa.ct that in England recruitment is also partly made directly 
hom members of civil professions of these categories? 

(c) Are Government aware that in England men holding University 
degrees are much preferred for recruitment as officers in the Anny Educa-
Lional Corps? 

(el) If so, do Govemment propose to institute a similar practice in 
lndia :) 

Mr. G. M. Young: (a) and (b). The ~e u e t of India. have no in· 
formation regarding the first two Corps, which are not employed. in I ~. 
Copies of the rules. for the Amly Education$l Corps and the Royal Army 
Medical Corps have been placed in the Library. No copy of the rules for 
admission to the Royal Army Veterinary Corps is available. Most Of the 
officers of the Army Educational Corps ure taken from the regular Army, 
but Govcrnment understa.nd that a few have been recruited from civil 
sources ill the United Kingdom. 

The answer to part (b), in respect of both the Royal Anny Medioal 
COl{JS and the Royal Army Veterinary Corps is in the affirmative. All the 
candidates are civilians. 

(c) Government understand that the possession of a University Honours 
degree is considered a. desirable qualification. 

(d) There is no separate Educational . Corps in the Indian Army, but 
educational training in the India.n Anny is carried out by Indian military 
I)fficers and non-commissioned officers, who are seconded from their units 
and specially trained at the Army Sohool of Eduoation in Be1gaum. Gov.-
emment consider that the present system provides the hest method of 
meeting the educational needs of the Indian Army. 

RBCRUITMENT OJ' OJ'J'IOERS FOR THlIl Amly BY NOIlIN-'.TION !'ROM 
UNIVlIBSITIBS.· 

497. *:or. B. 8. Moon)e: (a) Is it a fsot that in g ~  reoruitment 
of officers for tne Army is also made, in addition to admissions tJurougb 
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Woolwich and Sandhurst, by nominations from Univ8nities and by transf. 
on passing thE'lrequired examination from the Reserve and the Territorial 
Forces? 

(b) Are Government aware that in England recruitment by nominations 
from Universities is much ~ e e e  for the reasons : 

(i) That it avoids early specialisation through Woolwioh and Sand-
hunt, thus ensuring a more liberal education; 

(ii) That in many ways it admirably equips a man for administra.· 
tive positions later in his career;' and 

(iii) Thf\t· those who have exceeded the age dimit for admiBSion to 
Woolwich and Sandhurst Bnd yet desire to seek a military 
career, can be given a chanoe? 

(c) If so, do Government propose to establish a similar practice in India? 

1Ir. G ••• Y01lDl: (a) Yes, Sir. 
(b) The Honourable Member has stated some of the advantages of the 

system of University Commissions, but its great value lies in the m~tu e 
of a comparatively small element of University men with the principal 
source of supply, which must continue to be found in the oadet oolleges. 
It is not a faot that recruitment from the Universities is much preferred 
in the United Kingdom or that the bulk of Army officera could ever be 
obtained from that source. 

(c) Not at present. I would draw the attention of the Honourable 
Member to the recommendations made in paragraphs 29 and 30 of the 
Indian Bandhurst Committee's Report. 

I 

CAnB'l' SmrOLARSHIPS. 

428. ·Dr. B. S. MOODie: (a) Are Government aware that in England 
cadet scboolarships are awarded to successful cadets, after each competi-
tive examination, in the order of merit? 

(b) If so, Bre Government prepared to establish similar scholarships for 
those Indinn cadets also who are not sons of soldiel'9 in the Indian Army? 

1Ir. G ••. Young: (a) The answer is in the negative. Cadet scholar-
ships are Qwarded after the first year of instruction, and not after the con-
petitive examination. They are restricted to the sons of military oftioe1"8 
·or of those who served in the anny during the war. 

(b) Does not arise. 
Dr. B. S •• GODS-:· Have the Government any soheme for the eatablhlb-

menti of scholarships for the BonR of those who are not military men? 
Mr. G .•. Yoana: Here, again, J ha.rdly like to give an answer without 

notice. but I think there are AOIlle RCbola.rships already which are not res-
tri(\t.ed to .boyB wbo are tbeSODR of ,Ioldiel'R. .. 

Dr. B. S. JIooIlJ-: Wha.t is their number? 
.XI. G. K. ·'I'oq: That, Sir, I certainly cannot anSwer without notice. 
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429. -Dr. B. S. Moon)e: (a) Is it a fact that in England suitably 
C]ualdied civilian oandidates, who do not wish to make the Air Force their 
permanent profession, are accepted without examination, other than a medi-
cal one, for short service commissions for a period of four or five years and 
.are then trained in Royed Air Force Flying tre.ining schools, and receive 
instruction in aviation and aeronautical military and technical subjects, so 
that, after acquiring a knowledge of flying, aero engines, mechanical engineer-
ing and allied matter, they may, after completing their four or ~ e years' 
Bervice as commis8if.>ned officers in the Royal Air Force, be fit f.Jr employ-
ment in the commercial aviation industry? 

(b) If 80, do Government propose to take Indians similarly for short 
aervict! commissions? 

Mr. G. M. YOaDg: (a) and (b). The Honourable Member is referred to 
the answer to question No. 422. Although there is no specific entrance 
.examination for short service oommissioned officers, the Examining Board 
in England require to be satisfied that the candidates have received either 
a public school education or an education of an equivalent standard. 

FOBHA'l'ION OY AN INDIAN Am FOBOB. 

430. -Dr. B. S. KoonJe: (a) Has the attention of Government been 
urawn tv the reply given by the Right Honourable. Mr. ~ g  Benn, 
Secretary of State for India, regarding the formation of an Indian Air Force? 

(II) If so, do Government propose to introduce in India the practice in 
vogue in England of enlist.ingboy mechanics between the ages of 15 and 
16i years as rank and file and also as non-commissioned oftlcers in the pro-
posed Indian Air Force? Do Government propose to establish an Indian 
Air Force Medical Service? If so, when and how do Government propoee 
to recruit officers for such a service? . 

Mr. G. M. YOUDC: (G) Yes. 

(b) The Honourable Member appeara to be under Bome misapprehen-
sion. The Indians required as mechanics for the Indian Air Force will be 
trained in India in the manner described in the answer to his question 
No. 424. In England no facilities are provided at the public expense for 
the training of pilots or mechanios for civil aviation and it is not for the 
Royal Air Force in this country to provide training for that purpose. Gov:. 
-ernment do not propose at this stage to form a separate Indian Air F c~ 
Medical Service. 

Mr. E. O. Bo,: Ma.y I inquire whether it is the intention of the GoV'em. 
ment of India to form an Indian Air Foroe? 

11 
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Mr. G. X. Yoq: Quite olearly 10. 

Mr. B:. O. Boy: Wbat will be the estimated cost? 

III. ~ Jl. Yoq: That will depend on the size to which the Fore .. 
ultimately expaads. 

431 .• J(f ••• Du: (a) Will e m~t be pleased to state the existing 
practice of control and direction of the rravelling Ticket Inspectors in the 
di1lerent State Railways? . 

(b) Is it a fact that the Travelling Ticket Inspectors, 'including the crew 
system', do usually work under the Accounts and Audit Department of most 
of the Railways? 

(c) .Will Government be pleased te, state the reasons thtlt led the 
North Western Railw8.)' to place in certain diViisions its staff of Tra.velling 
Ticket Inspectors under the 'rraffic Department? 

Mr. A. A. L. Panoa: (a) Travelling Ticket Inspectors on State-
managed railways are under the control and direction of the Traffic De-
partment except on the East Indian Ra.ilway where they are under the 
control of the Accounts Department of that Railway, 

(b) No. 

(c) Prior to September. 1927, the Travelling Ticket Inspectors on the 
North Western Railway were under the Audit Department, In September. 
1927, it was decided to place these on four out of the seven Divisions of 
that Railway under the Traffic Department ss an experiment&l measure 
In January. 1928. it WRS decided to place all e ~ Ticket Inspectol'l 
on the North Western Ra.ilway under the TrrLffic Dep1\rtment, 

432. *Mr. B. Du: (II) R8E1 the ,.ttentkm of emm~ t heen drawn 
t.o the articles in the Hindu Herald of Lahore of the tBt.h September, 
1929, the 8th .Janunry, 1930 Rnd the 20th Janunrv, 1900, regarding the 
irregularities of Travelling Ticket Inspectors ann Head Travellina Tioket 
Inspectort' of the North Western Railwa.y. speoially of the Delhi Division"? 

. (b),Axe Gov€rnment aware that, while Head TraveIling Ticket Inspectors 
in certain ~  travel in uniform while working, a few do not do so? 

. !c.) II! it 8 ~ that t~e .Head TraveUjIJ,g Ticket Inspector "of Delhi 
Dtv1sIon was drnwmg B daIlJ allowa.nce. of .1ts:a per dililro or. more ~ 
officers of Buperior serviceH on]y di'aw ~ lJ to Rs '6 ds duily allowances'? 
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, (d) Is it & fsot that there wete ailegations against.. the Haad e ~ g 
Ticket Inspector of Delhi Division for charging false mileage and drawmg 
travelling allowances agmnst rules? Has any departmental inquiry We'D 
made? If so, with what result? 

Mr • .A.. A.. L. P&I'IOD8: (a) Yes 

(b) Yea. 
( c) I am informed that the Head Travelling Ticket Inspector of the ~  

Division has drawn travelling allowance averaging somewhere in the neigh· 
bourhood of Rs. 8 a day. 

(d) I understand that the reply to the first portion of this ,question is ~ 
the affirmative, and that, as regards the second and third portions of this 
question, an itlquiry has been instituted by the North Western Railway 
nnd is not yet completed. 

ALLOWANCES OJ' 'llu.V1!ILLJNG TrOXlllT INSPEC'1'oBS. 

433. ·Kr. B. Daa: (a) 'Yhat is the usual rate of allowances that is 
ellowed to Travelling Ticket Inspectors, including the crews, on (i) the 
E3st Indian Railway, (ii) the North Western Railway, and (iii) the Great 
Indian Peninf!ula Railway? 

(b) Are Head Travelling Ticket Inspectors in other Divisions of the 
North Western Railwa.y and in the ERst Indian Railway and the Great 
Indian Peninsula Railway allowed such heavy a.llowances? 

(e) Is it a fact that at times the allowances drawn in f\ month exceed 
the salary of the month in many cases? 

Mr • .A • .A. L. PUiODI: I am ob'aihinginfounation from thenailways 
concerned and will communicate with the Honourable Member when ithu 
been received. 

IRREGULARITIES OJ' THE POSTlIUSTBB, ~ . 

434,. ·Kt. B. DII: (a) Has the attention of Governtment been drawn 
to the jUdgment of tho A dditioOAI District Magistrate of Amritsar as 
u ~e  ~ the Hindu ,Herald of Lahore of Saturday, the Bth Febru'ary, 

1980, In whIch severe strIctures have been passed against the Postmaster of 
Amritsar? 

(b) Have Gofemment mAde any inquiry into the following questions 
af! referred to in that judgment? If so, what are the deClisions taken on 
them? 

Offi"In the ~  I have to say two thing., (i) The Inv:estigating Oflleer of the Post 
c.e, n. Vllmwa Nath, who throup:hoUi attended the trIal, tutored witDea.iea not only 

t t.I~e the C?urt, r00I;1l, "i/lt P. W. 9 ~ . r Chand, hut persisted in lIuggeating answers 
to ~ In th!e ""to... bolt on omClWmomentll' with the I'VQlt t1tiot I had perforce 

aaklnm to lewe the court room, au one b.r:illl. ' 
B 2 
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(ii) The P08tmaater tried to put obstacles in the way of an expeditious· trial. 
Be made arrangementa for Post Office c1eIits to attend court on the 14th November, 
1929. and cancelled them without calUe to delay mat..... Further. ~e luaf,ended •. 
postman D. W. 31, when he learnt he wu going to give evidence in defence. ' 

• • • • • • • • 
"Lastly the Poetal Inspector and the Postmaster betweert themselves hAve luppreaHd 

IIOme te t ~ m  and the further statement cf a clerk made before the Town Inspectors. 
Finally, the seals bearing date 13th August, on the Protecting Cover Ex. P. D. which 
was protected on 12th, must have been with the connivance of the Poetmaster and the 
laapeot.or. It ia a very .. riou. thing, a!moet a forgery." 

(c) With reference to the following observations of the Court, will Gov-
ernment be pJeased to state what steps have been taken t-o standardise 
the punishment for each of the parties referred to therein? 

"Accused hu Jed evidencr in order to la.y ba.re the irregularit-ie. committed by the 
Postmaster. I need not dila.te upon them but it is true that the Postmaster hal been 
c ~ In fairnesl and justice. For example, on the one hand, Mohammed Latif,poat. 

man, II caught red-handed in attempting to misappropriate &. 000 and is D" .. d Re. 1 
only, on the other Gurdial, postman, ~ reduced in pay for delivering Dak at the door 
of the slaughter house without going illside. On the one hand he diamis ... half a dozen 
candidates appointed by his predecel8Or; on the other h&nd he brings hia own people 
from Lahore and appointe them straightaway without any period of probation, e.g., 
Nurdin, Nathu and Nuir ,Mohammed. Rather, he goee much further and aHoWi N ... ir 
Mohammed, a relation of his, to draw pay Irom tlu 1st OctobM, .19411, .to tk •. J-7th 
October, 1919, for a period lOT which he never worked. Again on the one hand, he 
took no action against D. W. 34 Mohammed Latif, postman, for milappropriating 
Ra. 3 from a .money order; on the other he reduced Jai Kiahen Du for Dot wearing 
a uniform which was dirty and too small for him. Similarly he takes no action againlt 
Kboda Bakhsh who paid annaa seven lesl in a money order delivery. 

AU theae pointe have been proved by direct evidence of documents and files which 
are placed on the record." 

(d) Will Government be pleased to state if any superior officer any; 
time made any inquiry into the discriminating punishments awarded by 
the Postmaster, as mentioned in part (c), and how it is that such irregu. 
larities escaped the attention of the bigher officerI:' 1 

The BODOurable Sir Bhupenclra . ~ JIitra: (a) Yes. 
(b), (c) and (d). The Postmaster General, Punjab and North.West 

Frontier Circle, is inquiring into the matter personally. Suitable action will 
be taken after the inquiry is completed. 

INOOME AND EXPENDITUlI.E OJ' MILITARY Sou,OOLS AND CoLLEGBS. 

435. *Di. B. 8. Moon)e: Will Go"\'emment be pleased to supply in. 
formation in connection with the military schools at Jhelum and Jullundur 
and the Prince of Wales Royal Military College, Dehra Dun, cn the 
following points: 

(a) The yearly budgets of income and e e t.u ~  

(b) '!'he SOUl'ces Rnd amounts of yearly income.: 
(c) The numbers on the stafis for education, training, supervision and 

medical relief; 
(d) The pay and allowances of each on the staBs; 
~ The yearly expenditure on dairye,nd jta Ital, with· amounts Qi 

milk and tutter sUpply j 
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(J) The expenditure on the eRtabltshment of b8.kery, reratedl water and 
cooking, and the amount of income, if any, derived from 
them; and-

(g) The lengths of rifle ranges, 1£ any, and yearly amounts of ammu· 
nition for miniature and other ranges for rifle practice? 

Mr. G ••• Young: (4) The figures for 1929·80 are: 

Budget.-Debra Dun Rs. 2,47,490; Jhelum Re. 80,000; u u ~ 
Re. 88,820. 

Receipts from fees.-Dehra· Dun . Rs. 1,41,750; Jhelum Rs. 11,880; 
Jullundur Rs. 18,850. 

(b) The Army estimates bear the cost, and the receipts from fees are 
credited to them. 

~  and (d). A statement is laid ~ the table. 

(e) Nil. The Dehra Dun College used to run a dairy, but no longer 
does so. 

(f) There are no separate bakery or cooking establishments. The schools 
at Jhelum and Jullundur have no mineral wa.ter factories. The annual ex· 
penditure on the soda·water factory at- the Dehra Dun College is Rs. 600, 
and the income is about Rs. 400. 

(g) Miniature ranges only, 25 yards in len.gth, 50 rounds a year for ~ e  
of the senior boys. The junio.rs are not allowed to fire. 

Skmmmt laid on lIIe table with reJerence to pam (c) and (d) oj Bta,.,.ed quution No. 486. 
'. ... 

1. DeAN Dun Oollege : 

(i) Staff Jor 6Upervision and oomtnUtration : 
1 Commandant (Military). (Appoint. 

ment abolished from ~ e 2nd Maroh, 
1930) Pay as for a General StaR Officer, lat 

1 Adjutant and Quartermaster • 
1 Ground Superintendent • 

Grade. 

, Pay RI. 505 per menaem. 
• Pay Ra. 50 per mensem and free quar-

. ters. 

1 Indian.Mesa Catel'el' and u e ~, Pay Ra. 150,,",,10-200 per menMm and 
free quarters. 

4 Indian olerka . • Pay Ra. 50-4-90-3-120 per menaem 
(.A8 for Indian Corps of Clerks). . ~ . . 

Pay Rs. 26 per JneIlllem. 1 t~ in oharge of g81 engine • 
1 Carpenter • Pay R •. 40 per menaem. 

-56 Inferior servants (lWeepers, ohowki-
dara, ~ t , ehapraasia, eto.) Nerriolc rate. of pay. 

·E2:oluding cooks, table aervante, etc., whose pay ... t au' of • contract a1lowaDoe. The 
numbers employed. vwy from time to time. 
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. (ti) Staff Jor educatwn atad lraimng : 

1 e m ~ , '. 

8 Asaistant Masters • 

Pay as for the Lower Selection grade of 
the Indian Edueational Servioe. (RII. 
1,2lSO-1,500 plus overseas pay). 

• Pay as for officers of the Indian Eduoa-
tional Service. (Ra. 400-1,15(0) plus 
overseas pay). ' 

2 Physioal Training Instruotors (British 
.( ,. warrant ofI'leers) • ' Regimental rates of pay and a1lowaneea, 

(14 IIh. and 10 sh. per day, JIius the 
Ullual allowances). 

3 Vernacular teaohera • Pay Rs. 180-10-300 per meIll8m and 
free quarters. 

1 Drawing and Manual Training Master Pay RII. 75-5-150 per menaem and free 
quarters. 

3 ReligioUII teachers . 

1 Laboratory Assistant 

" (Hi) ~  meaical relief: 

1 Assistant Surgeon • 

1 Matron 

Pay Rs. 60-5-100 per mensem and free 
quarters. 

• Pay RI. 75-5-100 per mensem. 

Acoording to grade and servioe. Present 
incumbent draws about RI. 500 per 
mensem. 

_ Pay RI. 260-2Q-360 per meDl8ID ead 
free quarters. 

1 Nursing ~  (for 10 weeks in the 
year if found neoeaaary) • Pay Re. 330 per menaem. 

2 Nursing Orderlies 

1 Hospital Cook 

1 Hospital Bhisti 

1 Hospital Sweeper 

• Pay Ra. 30 and RI. 25 per men em. 

• Pay RI. 30 per mensem. 

• Pay RI. 15 per mensem. 

Pay RI. 12 per mensem. 

Nou . .:...serious medical cases are treated by the Senior Medical Offioer, Debra Dun. 

2. Jhelum atad Jullundur School : 

(i) Staff for mpervilion eltad adminilrration: 

• Pay Re. 870 per m(:lnsem. , 1 Commandant (Captain) • 

1 Quanermaater Havildar • 

1 Sanitary Bavildar • 

• Pay Re. 40 per menaem and free quartere. 

• ~. 40 per ID:ensem ,and free quartera. 

2 Clerks • Pay RI. 50-4-90-3-120 (Indian Corps 
of Claim). 

8 Orderlies for IadiaD offioen • Pay RH. 15 per mensem each. 

Shoemakera, dhobis, barbers and 
tailora (10 at JPelum and 6 at 
Jullundur) . Pay Re. 25 per menaem average e ~ •. 

, ., ~ II e 2 IerV&DtI (ooolul. ....eepeN. 
etc.) . .' • Nerrick:ra .. ;ol pay. 
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il) 8,., for edtiC.non and training : 

1 Headmaeter-Subadar.Major • 

.. 

1 Drill Havildar 

1 Vernacular t.eac.h« 

• Pay Re. 300 per menserrt (Re. 625 if ~ 
rary Lieutenant) and ~ ee quarters. 

• Pay RI. 180 per menaem and free. <lpsr. 
tere. 

• Pay Re. 115 per meDIem and ffee quar· 
tere. 

• Pay Re. 40 per mensem and free quar· 
ters. 

• Pay Re. 40 per meDlBDl aDd&ee quar. 
ters. 

Pay Re' 46 per meilliem and free quarter. 
ters . 

.ReligioUl Teachers. (1 for Jhelum and 
2 for Jullundur) • Pay Re. 75 per meDlem and free quar. 

1 Drawing Mae\er 

K,ii) 81"Qfor medical relief: 
1 Sub.AyietaDtSurgeoa • 

1 Nuning Orderly 

tere. 

• Pay Re. 70 per menII8Dl. 

• Pay RI. 160 per m_,m and free quar· 
ters. 

Pay Re. 26 per meilliem and free quar. 
ters. 

BoN.-Serious medioal caaee are Mnt to the lDdian Military Hospitar for treatment. 

SUPl'LY or HOT W 4TO AT THlD WESTIIlBN HOSTEL. 

436. ·8JrDaroy LlDdla1: (a) Are Government aware .. thatth:ere is 
-considerllble inconvenience experienced by residents at the Western Hostel, 
New Delhi, by the defective and almost pnmitive arrangements iu the 
'15upply of hot water for the daily bath? 

(b) If the reply is in the affirma.tive, do Government propose to examine 
"the position and oaITy out a.t an early date the original intention of inat8illiDg 
:.a direct hot water service to the J: nth from a central boiler? 

. (c) Are Government al80 prepared to consider the urgency of supplying 
ihebath·rooms with wash basins fitted with hot And cold water CODIlections 
"8S is thepmctice appertaining to first classhotela? 

. (d) What is the daily charge %Dade to residtmtsfor tbaaupply of hot 
water ILnd the amount of recovery.· for 8 full blOnth with aU qUarMra 
C)coupied? 
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The Honourable Sir Bhupencira Hath lIUra: (a.) The reply is in the 
negative. I understand that no representation on this account has beeD 
received from any resident of the Western Hostel during the nine years dur-
ing which it has been occupied. 

(b) Does not arise. I understand, however, that there was no original 
intention of installing a direct hot t~  service to the bath from a central 
boiler. 

(c) Government do not Pl"9pose to take any.action in the matter until 
they are satisfied that the inconvenience referred to is generally felt and 
that the residents are prepared to meet the additional charge which the 
provision of improved facilities must lead to. I understand that the cost of 
providing improved facilities will amount to about Rs. 60,000. I should 
like to add that I understand that the charges now recovered from residents 
at the Western Hostel are appreciably . lower thm those levied at first class 
local hotels from casual residents. 

(d) The daily charge is 3 as., and the amount of recovery for a full 
month with all the quarters occupied would be about Rs. 400 for all the 
quarters. 

Sir Darcy LIndA,.: Can the Honourable Member refer me to any firs' 
c)ass hotel where there is an extra charge for hot water service? 

The Honourable Sir Bhupendra Hath JIltra: In my reply I havo not 
referred to 'the question of the extra. ·charge for the hot water service. 1 
have referred to the aggrega.te charge. 

Mr. K. A.. Jinnah: What was the original intention of the Govemmem, 
to deal with thjs grave problem? 

The Honourable Sir BhupeDdra :Hath Jlitra: There is no question of 
original intention. All that.the' Government did intend already exists in the· 
building as it now stands. That was the original intention. 

Mr. A. H. GhulDav1: But why were hot water taps put in those tubsr 

The Honourable Sir Bhupendra :RathDra: So far as I know, hot water 
taps were not put in in those tubs. The arrangement is that the hot water 
has to be taken at certain points and then carried py the bearer into the-
baths. It may interest my Honourable friends to know that, in ~  
bungalow the arrangement for hot water is probably more primitive than 
that at the Western Hostel. . 

. Xr. 11. A.. JinD&h: Is t ~ Honourable Member aware that, in thc bath 
. tubs, there is actually a hole for the hot water tap? Was that the original 
intention of the Government. or not?· . 

. The HODouri.bl, Sir Bhupendra .aUl JDtra: My information is thu 
. that was not the original intention of the Government.' . . 
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JI[r. II. .6.. JlDnah: Then why was the hole made? (Laughter.) 

.+487.* 

CoNTlU.OTION AND E:I:PANSION OJ' CulmENOY. 

438. -Mr.· J[ukhtar Singh: (a) Will Government be ~ ! e  t<> state: 

. (i) The normeJJ. amount of currency before the war; 
(ii) The norma.l amount of currency in 1980; and 
(iii) The amount of currency contracted and expanded during the-

. period 1920 to 1980, giving the dates and the amounts when 
the contraction Bnd expansion has taken placE:? 

(b) Will Government be pleased to state if there a.re any rules or instruc-
tions to expand or contract the amount of currency during the different 
seasons of the year? If the answer be in the affirmntivo, will Government 
be pleased to place a copy of those rules or instructions in the Library o. 
!the House? . . 

(c) Will Government be pleased to state if the l'ontraction or expansion 
of currency has anything to do with seasonal changes in the 'coUntry or to 
the export of different raw materials from the country 1 

The Honourable Sir Georg. Schuter: (a) (i) and (ii). The ~ ce of 
currency notes in circulation at the beginning of 1914 was 64,57 lakhs and 
at the beginning of 1920 1,82,91Iakhs. The amount of rupees in circulation 
is not known. Statement of the last Annual Report of the Controller of 
the Currency gives the total of rupees coined, but it is impossible to say 
how many of these are in aotual circulation. 

(iii) A statement is laid on the table showing the expansions and con-
tractions of the note issue from the 1st January, 1920, to the 31st Decen1-
ber, 1929, effected in other ways than the exchange of coin and notes. The 
net result of these· operations was that the amount of notes in ciroulaticm 
on the 31st December, 1929, was 81 crores less than on 1st January, 1920, 

(b) There are no such rules or instructions. 

(0) It will be seen trom the statement mentioned in the answer· to (a} 
(iii) that in most years there have been contractions during hot weather 
months and expansions during the cold weather to correspond with the. 
seasonal variations in the demand for currency. The export of raw mate-
rials depends primarily on international demand. Obviously when large 
quantities of crops are being moved, and when prices of such crops ant 

"high, more currency will be required than in the slack seasons, or when 
pricessre low. The ourrency policy of the" Government must adapt itself 
to. the needs of the situation, and the provisioD$ for the issue of emergency 
currency are designed to give elastioity for this purpose. 

tThi. que.ttion wu withdrawn by the QueBtioner. 
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DIvIsIONAL Som:ln: FOB R.ur,.w ... ys. 
,439. -Xr. Xukhtar Singh: (4) Will Government e e ~e  'to t t~ it 

any scheme known as the divisionBlisation scheme was prepared in 1924? 
If so, will Government be pleased to lay a copy of that scheme OIl -the 
liable? 

'(b) Is it 8. fact thatu1'J.der the above-mentioned scheme the East Indian 
Railway section from Ghazia.bad to Kalka was to be made over to the North 
Western Railway and the section ,from, ~ t Ambala,Vill Saharanpur, 
W&8 to be made over to the East Indian Railwav'! 

(10) Is it a fact that. under that c em~ the ~ t Indian Railway section 
from Ghaziabad to Kalka has ee ~ e, over te .. the ~ t Western Rail" 
way? 

(d) Is it a fact that the Ghaziabad-Ambnla section via Saharanpur could 
not be made over to the East Indian Raih"BY on account of the cQnstruction 
of Q yard by the North Western Railwa.y? ' 

(e) Is it a fact that the yard refflmed to in part (d) was completed iD 
1929, but thatBtill the transfer of the Ambala-Ghazillbad section to the East 
Indian Railway has not been made? _ 

(f) Will Government be pleased to state when is it like]." that the traDl-
fer of the above seotion will be made? ' 

. (g»)s it a fact that on accQunt of the above transfer being delayed the 
East Indian Railway clerks have 'to be transr-eITed t(j distant places and 
have to suffer a great deal of inconvenience? 
- '(h)' Is it a. fact that the principle underlying'the above f.oheme wasilo 

provide Punjab employees with places in the Punjab, ,and similarly to provade 
United· Provinces em ~ee  with places ,in the United Pro:yinces? 

Xr. A. A. L. Par80D8: (a) The reply to the first part is in the affinnative. 
I am sending the Honourable Member 8 copy of. the Report eg . ~ the. 
scheme in question. 

_ (b) The repiy to the first part is If yes" ~t  the latter part .. no". 
(c) Yes. 
(d) to (g). Do not arise. 
(h) No. 

SHOOTING OF Two Vn.LAGEBS AT MOTHKI MAs.JIn. 
440. *KuDlhl Iswar Saraif: (q,) Will-Government be plea!l.ed to state-if 

it is a fact that two villagers were shot nt village Mot.hki Mat;jid? 
(b) Is there any truth in'the allegation tha,t they, were shot by two 

soldiers of the Gordon Highlanders 1 
(c) Has a prosecution been started? . If not, '\Thy not? . _ 
'!'he Bonourable Sir James Olerar: (a), (b) and (0). The incident referred 

to took place on the 80th J Ilnuary ~. t. ee villagers are reported to have 
been injured with pellets from a shot gun. 'Their injuries, which were) 
nttended to in hospit.al, were slight. Two soldiers of the Gordon High. 
landers nre ulleged to be imp1icated in the affair, which is at present u ~ 
investigation by the police, with a view to the ~t tut  of criminal proceed. 
ingtl. 

COAL TRAFFIO. 
441. ·Kr. A. H. GhumAYi: Will Government bEr pleased to ptac-e on-

the table a statement showing the coal traffic for flix months prior to the 
reduction of coal freight and for six months after the reduction in coat 
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SPEECHES OJ' SBClIJI:TAlI.IlIIS TO GOVEBNKBNT HADE IN TlIlII LEGlBLA.TUBlC. 

~. -Mr ••• 'I. Syo.: Are the speeches of Secretaries to Government 
delivered in either House of the Indian Legislature to be taken as convey-
ing the views of Government? 

The Bcmourable Sir lamea Ortrar: Secretaries who are Members of thl:! 
Ler'slature are certainly competent to state the position of Government, 
..an it may therefore be presumed that their speeches convey the views of 
(}overnment unless from the context it appears that they are expressing a 
.personal opinion. 

UNSTARREU QUESTIONS AND ANSWERS. 

INSTITUTION OJ' AN IJDIIG1U.TlON SBCBETAB.IA.T. 

182. Kr. o.&ya Prasad Singh.: Has the attention of Government been 
-drawn to the leading article in the Tang/lnyika Opinion, dated the 20th 
September, 1929 (page 8), under the heading "GovernmeLlt of India, and 
the Colonies"; and have Government decided to institute a special immigra-
.tion or colonial secretariat? If not, why not? 

Sir 'Ir&Dk .ayce: The attention of Government has been drawn to the 
-article referred to by the Honourable Member. A Joint Secretary was 
'sanctioned for the DepB.rtment of Education. "He"BIth and I.snds, with 
~ ect from the 16th December, 1927, to pay spedal attention to overseas 
work, and recently the Government of India have decided to appoint, from 
l.st April, 1930, a Deputy Secretary to understudy and assist him. Govern-
ment consider that these arrangements should be tried for some t.ime. If 
"they' prove inadequate, the question of establishing II. separate Secref,mat 
"for VT1Prseas work can be considered. , 

~  PRESENTED BY THE EAST AJ'luOAN DEPUTATION. 

183 .. lIr. Baya Prasad Singh: (a) Will Government be pleased to lay on 
the t.lable a copy of the memorandum presented to t,bf rn by the East 
. ~  Deputation that visited India, under the leadership of Mr. Pandya? 

1" 
" (b) Will Government be pleased to make a. stn.tement on the efforts 
'made by them to represent the case of the East c~  Indians before the 
"1mperial Government, especially after the submission of the memarandum 
~ e e e  to in part (a)? 

Sir :rrank .oyee: (a) A copy of the memorandum rBft'rred to by the 
:Honourable Member has been placed in the Librar'y of the House. 

(b) I would invite the Honourable Member's attention to the relevant 
. p8.8sagel in the address delivered by His Excellenr.y the Viceroy in this 
""House on the 25th January, 1930. 

SYSTEM OJ' TAXI!fG THUM:B IMPRESSIONS OJ' INDIAN IlI[MIOB.A.N'l"S 
TO TlIlII BELGIAN CONGO. 

184.lIr. Gaya Prasad Singh: (a) HBs the attention or Government 
'been drl1.wn to the leading article in the Tanganyika Opinion, dated the 
1.5th November, 1929 (page 10), under the heading "In Congo-BeIge"? 



UNI!ITAJUUm QU'B8TlciN8 AND ANSWERS. 1117 

(b) Are Goverrunent aware tha.t the system of taking thumb impres-
1'IiODS from the Indian immigrants to Congo-BeIge Rtill (I(1Jltinues; and what 
is the result of the representation "at onoe" made to His Majesty's Gov-
ernment, as indioated in the reply given to my 1i1jBrred question No. 502 
~ the 16th September, 1929? 

(c) Do Government propose to take any further IIteps in the matter? 

Xr ••. lI .. BoweD: I have not seen the articie in u~ t , ut 
inquiries made through His Majesty 's Governmullt have dicitad the fact 
that all immigrants to the Belgian Congo, ilTespectiVf;' of their nati9nality 
or race, may be required to have their finger prinls taken. In the circum-
stances it is not propolled to make any further representations on thfl sub. 
~ct. . 

OVERCROWDING ON THE DEOK OF THE " KAB.A.GOLA ". 

185. Mr. Gaya Prasad Singh: (a) Has the atte;ltion of Government 
been drawn to u report published in the Tanganyika ·Opinion, dated the 
29th November, 1929 (page 4), regarding overcrowding on the deck of the 
•. Karagola. ' , ? 

(b) Are Government aware that Pandit Bhllw8ni D;'lyal brought the 
matter to the notice of the Captain of the bont, nnd the Assistant Port 
Officer, but without any result 1 

(c) Are Government aware that persistent complaint!. have been made 
from time to time regarding the grievances of deel'- passengers on board the 
8tenmt:T;: g ~ to the Britiph Indiu Steam Nuvigation Company, and 
have Government seen such reportf! in the Tanganyilca Opinion, dated the 
6th December, 1929 (page 9), the 18th December, 1929 (pageF. 2 and 10), 
and the Brd January, 1980 (page 5)? 

(d) Whut. steps have Government taken so far, or do they propose to 
take now, to ameliorate the condition of deck passengers and remove their 
legitimate grievances? 

The Honourable Sir George B.aiDy: (a) Government huve s(>eJl the report 
referred to. . 

(b) A few days prior to the arrival of the S.S. "Knrngola." at Eombay, 
8. telegram signed by the Social Service League was received by tho Port 
Officer, Bombay, complaining of the conditions unuer which the deck pas-
sengers were travelling on board the said VCSSHI. Immediately upon the 
arrival of the ship, an inquiry WUf! made by the Assistant Port Officer, the 
Principal Engineer and the Ship Surveyor, Hnd it, was found that there 
had be-en no breach of the statutory requirements. It is also understood 
tbat a deputation of the deck passengers complained to the l\fnsttlr ss soon 
as the vessel left Momhassa that she was overcrowded, that the Master 
explained that the spaee allotted was in excpss f)f t,he requirements of the 
rules, Bnd thnt he Rnd the Chief Officer visited the pRssenger spaces and 
did what was possible to make the passengers eomfortllble by a re-al1'ange-
ment of their baggage, which appeared to he the .. ~ u e Df the ~ m t . 

(c) Government have seen the reports referred to., 
(d) The rules governing na.tive passenger ships were revised last year, 

after a careful examina,tion· of the problems affecting the' deckpa88(Jnger 
o 
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t ~ e. Unc;ler the revised rules. the space to be ave.ilable for each deck 
~ e ge  haa been increased. ~ a higher staJldard of 8l1Uliti/,ry u~ e .. 
ment,s haa ~e  prescribed. Government do not propQSe to take tU"ly fur.· 
tAler action. 

OPIINING ~ A TIlLIlGRAPH OFFICE AT 'l.'ALEGAON DASBASAB. 

1M. Mr. M. S. ADIY: (a) Will Government be pleased t..) atate 
wbether the residents of Talegaon Dashasar in Taluk Chsndur of Amraoti 
Distriot, in East Berar had applied in the yed.r 1920, to the Postmaster' 
General, Nagpur, for opening a telegraph office there and the Postmaster 
General informed them by his letter No. E. -21/40, dated 81 fit July, 1920, 
that the said telegruph office would .be opened on the execution of an indem-
nity bond by the residents of the town for an annual guarantee of Rs. 272-
for a period of 10 years to .-cover the costs of construction of the telegraph 
line to, and maintenance of t.he t.elegraph office a.t" the town. 

(b) Is it a fact that the residents of the aforesaid place duly informed 
on the 8th May, ~2 , the Postmast.er GeneTa), Nagpur, through the 
Superintendent. of Post Offices, East Bernr Division, Amraoti, of their will-
ingness to eXl'.eut.e the indemnity bond find submit.ted It bond duly executed' 
by them to the Deputy Commissioner of Amruoti District, us requked 
'n the aforesaid letter of the Postmaster General, ~ g u  

(c) Will Government be pleased to st·nt.(> whether th(l Postm!1ster 
General, Central Circlo, Nagpur, instead of taking steps to open the tele-
gTllph otlice on tbe 'recei.pt of the above correspondenco. I1S per his orders, 
dated the 31st July, 1920, directed the Sllperintenclent of Post Offices, 
Eflrit Be-rar Division, in bis letter No. E.-21j40, datE'd the 19th May, 
H)24. tr; inform the residents of the town of Talegaon Dashasar that they 
would be required to guarant,ee an annual amount (jf Rs. 1,123-a·U for 
n period of ten years instead of Rs. 272 mentioned in the previous orders? 

«(7) Will Government be pleased to state whether in reply to further' 
representations on the subject by the residents of Talegnon De-shasar, the 
Inspector, :Post Offices, \V I1rdhl1 Sub-Dl visi,m, communic'f\tcd to them in 
his JeUer No. 8.570, dated Wardha, the 10th January, 1925,that he wa.s 
directed to demand from them an annual guarantee of Rs. 1,410 for a 
peried of ten yelll'S for opening a. telegraph office at their plnce? 

(e) Will Government be pleased to furnish the details of the total 
estimated annual costs of Rs. 1, 128-1l-0 Imd Rs. 1,410 mentioned in the· 
two letters Mferu-ed t.o above as against RlI. 272 required in the ordet: of 
the Postmaster General, Nagpur, in the year 1920? 

(f) Will Government be pleased to state whether before addressing 
the -letters, dated 19th May, 1924, a.nd 10th Janua.ry. 1925, demanding 
glJurnntc\'s gny inquir.Y was instituted by the Government througb 
their officers to make any cstimate of the· income likely to be had 
annually by the opening of a telegraph office at Talegaon Dashasar a.fter 
carefully e ~ the volume of trade and commerce carried on at the 
'-pla.ce annually? If so, will Governmentte pleased to ~ce the copies of 
the !report on the ta.ble for information? 

Mr. H. A. S&m8: (II) Yes. According to the .)rders tJ,en in fn}'<.:c, the· 
Posts and Telegraphs Department demanded a. "{uarantee equivalent to half 
the eaiimated annualoost of maintaining and working the nitee. 



~ I  t. reported by the Postmaster Genel'altha.t, in 1924. the ! c e t~ 
expressed to the Deputy Commissioner their wUlingness to furnish the 
guarantee quoted' in 1920, but no bond was a.ctually e ~cute  hy them. 

(c) The Govemment of India decided in 1922 tliat, instend of demanding 
a guarantee equivaJent to ha.lf t.he estimated cost d ma.intaining and work· 
ing an oBioe. the Poets and Te"'pbtl Department should be protected 
again" 1088 to the fun amount. 'Further, the' system of calculating the 
amount of the guarantee was revised in 1928 and I ~  .Tanuary, 1924. 
according to which the percentages to be charged on t,he ("lpH-al ('ost were 
raised and put on a more equitable basis. It ,!,,&I:I, therefor:l, ne(,,cssary to 
rece.Iculate the amount of the guara.ntee. The revised um·mnt d 4;he gua.r· 
antee was found to be Rs. 1,123-8·0, and this amount WIlS duly (:ommuni· 
cated to the residents for' their acceptance. 

(d) On receipt of further representations for the opening of Q combined 
office at ToJeg80n Dashasar, further investiga,tioDs were made in 1924, Bnd 
aD aecount of the increased estimated cost of the line and revised apportion-
ment of charges between the Postal and 'l'elegraoh Brunches of tha Office, 
the reviBed guarantee of the proposed office was found to be Rs. 1,410-0-0. 
This amount was IlCcordingly demanded for a term d ten ~ . 

(c) The required details arc as follows: 

Detaill> of calculation of: 
~,

GUB.rantee GUQrantee G !lBrllutee of --_. of R •. of 
Rs.272. 1,12:Hl·O. R',I,410. 

~ -- -----.------ I 

Capital cost of liue . . . 4,984 0 0 4,984 0 0 lS,950 

Provision for St-;h'(k eping and cEtablish- 872 1 7 872 1 7 1,035 
Mento -------.--- -----

Total 5.856 1 7 5,856 1 7 6,985 ----_._----
:Estimated I\"lnual C03t oC li'le-

\ 

Intere .. t, Depreciation and Mainte· 338 11 5 882 3 1 on· 91 
nance. 

E.timated annual 
"mce-

c~~t of working 

Interest, Deprecialio'l a"d mainte· 205 7 2 241 • 0 431'60 
nance on Capital C:lf't of tu~, 

j 
Working ~ e ue , cost of Stati:m· 
C'ry a'\d Printinj!', oontrol and audit I and genel'al chargl'll. ------

Total . 644 2 7 I 1,123 7 
1 I 1409-61 

(H&lf of ab:lve) 
Guarantee .272 0 01 1.128 8 01 1,410 

I 
I 

(f) No. The matter was not brought to the Df,Lief, l/fi Qovemmel'lt and 
no inquiries were :instituted under their orders. The tm ~te  General 
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no, doubt must.have mode investigations into the prospeativereven.ue of 
the proposed office, but the' result of his invelJtigll-tiQD,S IS not. available, 
as the old records ha.ve been destroyed. . . 

OPENING 01l' A TELBG1t.APH OFFICE AT TA.LEflAoN DASHASAlt. 

187. '1ttr. K. S. Alley: (a) Will Government be plee.sed to say whethel' 
th1!." arc aware that the wire connection to the town :of T$legaon Dashas8,l' 
from the lillerunnillg between Dhamangnon and Yeotml,ll will be only two 
to three miles? 

(t,) Do Government propose to discloss the grounds 00 which the 
Postmaster General, CcntrrllCircle, rejected the less oostly proposa.l. of 
placing the telegra.ph office at Talegaon Dnshassr 011 t ~ existing wfres 
in the year Hl24, Il.nd to urge him to reconsider the same? 

«(') Will e m~ t be pleased to state whether it is not a fact that 
the Posts and Telegraphs Department has been ma.king ·a considerable profit, 
irom the combined post and telegraph offices situated in the four dis-
tricts of Berar, and the total number of places served by the telegraphic 
service is comparatively less than that in any other province in British 
India yielding the same rate of annual profit to the Posts and Telegraphs 
DelJartment? 

(ti) Will Government be pleased to say whether they propose to re-
conRider the subject of the opening of a telegraph office at Talegaoo 
DashnsRr And revise the amount of Ilnnual guarantee after a careful inquiry 
into the conditions of trade and commerce at that plllce? 

Mr. B. A. Sam.: (a) Tho distance of 'l'1l1egu(,n Dashusar from tho line 
running between Dhamangllon and Yeotmal has been reported to be fOUl' 
milos, 

(b) The exact reasonR are not known, but t.he matter is UDder the fur-
ther consideration of the Postmaster General. 

(0) The accounts are not kept, in ~uc  detail as to enable the H,mourable 
Member's statement to be checked. 

til} Yes. 

STATEMENT Ol!' BUSINESS. 

The Honourable Sir James Orerar (Leader of the Housa): With your 
permission, Sir, I desire to make a. Rtatement I1S to the pl'obH,ble course of 
Government busineRR in the week beginning Mareh the 3rd. On that da.y, 
being 0. Gllzetted holiday, there will be no sitting of the House. Tuesday 
the 4th and WedocRday the nth have been appointed by His E!'tceUency tha 
Governor General for the general discussion of the Budget. On Thursday 
the 6th, the first, businPRR will be the holding of the election for the Centl'a.l 
Advisory Council for RailwllYs, and this will' ~ followod hy motions for 
t~e election ot members for the Standing Finance Committee Bnd for the 
Standing Committee on Roads.' Thereafter the outRtnnding husiness, if 
Rny, of to-day's agenda will be taken up. Thefurlher Jegislutive businel!lf\ 
to be undertakenwnI be as follows: 

. The Honourable Sir George Rainy win move to take into ('onsidcration 
and to pass the BUl further to amen4 ,the Indian TRriff.Act, os repurted by 
th-e Select Oommittee, and also the Bill £0 ametid the law relating, to the 

::: ., 
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fostering' and development of the Steel Industry ~ British I~ , as reported 
by the Select Committee. The Honourable Sir Bhupendra. Nath Mitra. will 
move that the amendments made by the Council of Stp.te in t ~ .. Bill fur-
ther to amend the Indian Pa.tents and Designs Act, 1911, be taken into 
consideration. Motions will be made by Mr. Gwynne to take into consi-
deration and pass two Bills already passed this Session by the Cmmcn 0.1 
State, namely, It Bill further to amend the Special Marriage Act, 1872, and 
a Bill further to amend the Prisons Act, 1894. Lastly, the Honourable the 
Law Member will move to take into consideration and pass the Repealing 
snd Amending Bill as passed by the Council of State. 

Friday the 7th and Saturday the 8th have been allotted by His Excel-
lency the Governor General for the discussion of the Demands for Grants. 

ELECTION OF THE STANDING FINANCE COMMITTEE FOR 
RAILWAYS. 

:Mr. Preaident: The House will now proceed to elect elcven Members to 
the Standing Finance Committee for Railwa.ys. Out of the 22 candidates, 
originally nominated, tho ~ have since withdrawn their candida.tures: 

Mr. S. C. Mitra, 
The Revd. J. Q. Chatterjee, 
Mr. D. K. Lahiri Chaudhury. 
Dr. A. Suhrawardy, 
Mr. Amar Nn.th Dutt . 

•• ADwar-ul-Azlm (Chittagong Division: Muhammadan Rural): I have 
also withdrawn my candida.ture. I have since writtoD to tht:' SeCl:et,ary. 

Mr. President: It is verv inconvenient that Honourable Memb(,rs should 
withdraw at tho last m m~~t. Mr. Anwar-ul-Azim also has withdl'a.wn his 
candidature. 

(The ba.llot was then taken.) 

ELECTION OF MEMBERS TO THE ~I  BODY OF THE 
INDIAN RESEARCH-FUND ASSOCIATION. 

Mr. President: The House will now proceed to o'ect two Memhersto 
sit on the Governing Body of the Indian Resea.rch l"!md Association. There 
are three eandidat,es whose llames are printed 0n the ballot popers which 
will now be supplied to Honoura.ble Members in the order in which I call 
them. 

(The ballot was. ~ e  taken.) 



ELECTION OF MEMBERS TO THE COMMITTEE ON' PUBLIO 
ACCOUNTS. 

The Honourable Sir Geolee Schuster (Finance Memher): Sir. I beg to 
move that the non-officia.l Members of the Assembly do proceed to elect.' 
in the ma.nner required by rule 51 of the Indian Legislative Rules. t. ~ 
Members to be Members of the Committee on Public Accounte in place of 
Mr. T. A. K.Shervani. Mr. S. C. Mitra and Kumar Ganganand. Sinha.. 

The motion was adopted. 

ELECTION OF A MEMBER TO THE STANDING COMMITTEE FOR 
ROADS. 

The Honourable Sir Bhupendra. Nath Kitra (Member for Industries 
and Labour): Sir. I beg to move that this Assembly do proceed to elect 
a Member to the Standing Oommittee for Roads to fill the vacancy caused 
by the resigna.tion of his scat in the Assembly by Kumar Ganganand 
Sinha. 

The motion was adopted. 

ELECTION OF MEMBERS TO THE COMMITT;EE ON PUBLIC 
ACCOUNTS AND THE STANDING COMMIT'l'}ojE FOR IWADS. 

Kr. Preaident: I may inform Members that for the purpose of election 
of Members to the Committee on Public Accounts nnd the Standing' Com-
mittee for Roads. the Assembly Office will be open to receive nominations 
up to 12 Noon on Saturday. the 8th March. 1930. The election for the 
Committee on Public Accounts. if necessary, will be held in this Chsrnber 
on Monday. the 17th Ma.rch. while the election for the Standing Committee 
Jor Roads will take plll(le on Thursday, the 13th March. 1930. The elections 
will be conducted in accordance with the principle of proportional repre-
sentation by means of the ~ g e transferable vote. 

DEMAND FOR SUPPLEMENTARY GRANT IN RESPECT OF 
RAILWAYS. 

Mr. A. A. L. Parsons (Financial Commissioner. Ra.ilways): Air. I beg 
to move: . 

"That a supplementary wrn not e ee ~ RI. 86,210,000 be granted to the Governor 
General in Council to defray the charges whIch will come in course of payment during 
the year ending the 31st March. 1930, in re8pect of 'Appropriation from the Reeerve 
Pund· ... 

This is merely a balancing figure. representing the swn which. on the buts 
of our revised estimate. is required to make up the contribution for the 
current yea.r to General revenues. 

The motion was adopted. 
1111)1) \ 



'THE CANTONMENTS (HOUSE.AC'COMMODATION . ~  
BILL. 

Xr. G. X. Youg (Army Secretary): Sir, I beg to move: 
"'fhat the Bill further to amend the CantOnments (House-Accommodation) Act, 1923, 

'f01' certain purp08l!ll, all amended, be passed_" 

When I made this identica.l motion a week s.go, you "I'!ry kindly advised 
me to postpone it, in order to see whether any c:onaequentiaJ amendments 
in the Bill were required. There is a consequential Rnd purely formal 
amendment which is about to be moved by my Honoufllble friend. Mr. 
Gwynne. Clause 6 of the Bill has fallen out, and the subsequent ,clauses 
have now to be re-numbered. All the ot,her clauses of the Bill h"lve been 
agreed to by the House. Sir, I move. 

JIr. O. W. Gwynne (Home Department: Nominated OfficiRl): Sir, I 
beg to move the formal amendment of which I have given notice, namely: 

"That clause 7 be I'e-numbered as clause 6 and the subsequent clauses be re-numbered 
<consecutively.' , 

The motion was adopted. 

Mr. Presldent: The question is: 
"That the Bill, as amended, be pasllCld_" 

The motion was adopted. 

THE INDIAN INCOME·TAX (AMENDMENT) IHLTJ. 

The Honourable Sir George Schuster (Finance Member): Sir, I beg to 
move: 

"That the Bill further to amend the Indian Income-tax 'Act, 1922, for III certain 
'purpose, be taken into consideration." 

'Sir, I took the occasion of my motion for the introduction of the Dill to 
explain very fully the objects and reasons of this simple ,measure. I do not 
think it will be necessary for me to take the time of the House any longer 
in giving further explanations. Sir, I move. 

The motion was adopted_ 
Clause 2 was added to t.he Dill. 
Xr. President: The question is: 
·'That clause 1 stand part of the Bill." 

The Honoura.ble Sir Brojendra .lHer (Law Member): Sir, I beg to 
tmove : 

"That in clause 1, for the c~et  and word '(Amendment)" tbe brackets and word. 
4(Third Amendment}' be substituted." 

The motion was adopted. 
1123 ) 
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Mr. PrutcleD\: The question is:' 
"That cla11le 1, as amended, stand part. of the Bill." 

The motion was adopted. 
Clause 1 WaS added to the Bill. 
The Title and Preamble were added to the Bill. 
The Honourable Sir George Schuster: Sir, I l1love: 
"That the Bill, 8S amended, be passed." 

'l'he motion was adopted. 

THE I ~  LAW (AMENDMENT) BILL. 

The Honourable Sir BroJ8ndra Kitter (Law Member): Sir, I beg to' 
/Il10ve: 

"That .the Bill t.o amend the law relating to insolvency, for certain purposes, be taken 
into consideration." 

Sir, when 1 introduced the Bill a few days ago, I indica.ted its purposes. 
'l'hey are designed to remove certain defects in 0ur iU!:iolvaucy law which 
have reeeutly been hrought, to notice. They l're fully e:qlo,ined ire the 
Notes on Clauses which are a.nnexed to the Statement of Objectli> and 
Reasons. I wish merely to add that the time has COlnt) when the whole 
law of insolvency in India should be thoroughly revised. I n,m waiting 
for the monumental work of my Honourable friend, Sir Dinshah MuUa, on 
Insolvency, and as soon as that is published, I intend to take up the gen-
eral revision of the law of insolvency. MelUlwhile we must he ~ te t with 
the removal of the defects as they come to light. Now, this 13ill is in-
tended to remove three such defects, which are fully explained in the 
Statement of Objects and Reasons. Sir, I move. ' 

The motion was adopted. 

Clauses 2 to 6 were added to the Bill. 
Clause 1 was added to the Bill. 
The Title a.nd Prellrnble were added to the Bill. 
The KonOll1'able SIr Brolendra Kitter: Sir, I beg to move that the-

Bill be passed. 

The motion was adop·ted. 

THE INDIAN' COMPANIES (AMENDMENT) BILL. 

'!'he HODOurable Sir George BalDy (Member for Cl,romerceuud Rail-
wa.ys): Sir, I move that the Bill further to amend India.n Compa.nies Act, 
1913. for certain purposes, be referred to a Select Committee conpisting of 
the Honourable the Law Member, Mr. N. C. Kelkar, Uai Sahib Harbilas-
SBl'da., Mr. Fazal Ibrahim Rahimtulla., Mr. A. H. Ghuznavi, Sir Hugh 
Cocke, Mr. K. C. Neogy, Mr. R. K. Shanmukham Chetty, sud the Mover. 
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with instructions to report on or before the 6th Ma.roh, 1030, and that the-
number of Members whose presence shall be necessary to constitute a meet-
ing of the Committee shall be four. 

Sir, this Bill dews with an imporiant matter which is (If considera.ble-
interest to the commercial community, but I do t. ~ think that I need give· 
any very lengthy explanation of .the objects and genesis of the measure. 
It will be desirable, however, that I should explain, 8S briefly r.s I can, 
the circutnstanceA which have led up to this piece of legislatirn. 

One of the main objects in passing the Indian Compaolies' Act of 1918 
was to ensure that the accounts of companies welle properly audited, apa 
it is obviouR that, with the growth of Indian c)nunereini tmd indu!:!trial 
enterprise and the consequent growth in the number of limited ~ m e , 
it becomes incrensingl.v important to ensure that the audit of these com-
panies' accounts is effected in such manner 8S is likely to inspire public 
-confidence. Under tho law BS it sta.nds, there are at present three clQsses 
of auditors who are pennitted to audit t,he accounts of public companies. 
In the first place, the Govemor General in Conncil is empowered to declare 
by llotincfltion that the members of sny imltitute or association specified 
in the notification shall be entitled t.o be appointed to act as auditors of 
companies. Six associations and institutions have bCl'n specified, Illl of 
them incorporated in the United Kingdom. Secondly, there nre the hold-
er!; of unrestricted certificates granted by a Local Govenlmt:lDt, who are 
entitled to !let as auditors of companies throughout Brit.ish India. The 
Act itself imposes no limit on the discretion of Local Governments in the-
rnfl.tter of granting these unrestricted certificates, but by an arrangement 
made between the Government of India. and the vClriolls L')(lQl Govern-
ments, the grunt of these certificates is ordinarily confined to persons who 
have obta.ined the Government Diploma in ACC0untaoc:; of the Account-
ancy Diploma Board, Bombay. Sueh persons are not, however, pennitted 
to practise in 8.Ily particul8t provinee without first obtaining a certifi-
cate from the Government of that province. Thirdly, (lome holden; of re-
stricted oertificates, who Are entiUed to act as audit,ors cnlv within the· 
territories of the Local Government grrl.nting the certifieat,es .. 

Now, I do not wish, in tmything I say, to refled in the RJightm,t degree 
upon the present holders of certificntes,but it is ~ce  to explain the 
reasons why, not only Government hut It lArge number of Don-officIIlJ6, who 
nre interested in this matt.er, thought that changes 'Were required. As 

~ ago as 1917, the Government of India, in a letter to the Government 
of Bombay deRling with the question of extending and improving the system 
under which auditors' certificates were gra.nted, (·xpre.,Hsd n e yie?- that 
the ideal system was one by which control is exerci!;eu by nn autonomous 
association of profesAional accountants over the profe8siollal discipline of' 
its own members. That is what the Government of India a.nd, I believe,. 
commercial opinion generaJ.ly look forwBl'd to 8tI the ultimate ideal. In 
t.he second place, a t~m under which the ~ t d unrestricted certifi-
ca.tes in India is limited to persons who have obtsined their theoreticaI 
training at one centre is not likely to be ACceptable indefinitely. and if 
there were no other reason, the ever increasing demand for properly quali-
fied auditors would oreate the necessity for the e8tablishmcnt of ot,her 
sources of supply. At the same time, the existence of several entirely 
independent authorities, widely separate geogrll.phica.\ly. each lnying down 
its own system of training and imposing its own standnrdA of. qllaliflcations, 
wou!d inevitably result in a variety of standards, and would doubt.Jess tend 
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·to the establishment of s prMtice of limiting admission t.o net i{S an auditor 
in any province to persons possessing t,he provincial qualification. Such a 
-development seems to be clearly undesirable. mm~ c  Illld Industrial 

• undertakings are no 1.'espectors of provincial boundaries; while curnpariROns 
between the standards required by different centres would be unavoidable 
and would :be likely seriously to impede the growth o! that confidence on 
the part of the investing public to which I have already referred. Lastly 
the perpetuation of such a system renders transition t,o the ultima.te ideal 
<of an autonomous institut.ion, to say the least of it, considerably more 
·difficult. 

These are the main considerations by which Government ha.ve been 
-guided in deciding to move the Legislature to Rmend the existing Act in 
s-uch a way as to centralise the procedure for granting certificates to 
auditors. The Bill itself is a comparatively simple one. It u t tut~  
:the Governor General in Council for the Local Government as the auth.)-
rity empowered to grant certificates and to make rules to regulate the 
manner in which, Rnd the conditions subject to which, oertificates will 
be granted. At the Bame time it abolishes the power now vested in the 
Governor General in Council to allow a member of a. specified society t.o 
oot as auditor in India without the neoessity of obtaining an Indian cer-
tificate.The new certificate will entitle its holder to act as an auditor 
of companies throughout British India. The Bill also oontains provisions 
ell/8.bling the validity of existing certificates t.o be saved for a sufficiently 
long period after the proposed enactment comes into 10rce--e.n obviously 
neoessary precau.tion to prevent dislocation of business. 

Finally, the Bill leaves certain extremely important matters to be. 
dealt with by rules made under the Act; and of those the most important is 
the constitution of an Indian Accountancy Board consisting of members 
representing the interests principally aflected or having special knowledge 
of accountaDcy to advise the Governor General in Council on all adminis-
trative matters and to assist him in maintaining the standards of quali-
ficatoion and conduct of persons enrolled on the Register of Accountants 
which is proposed .to be maintained. The rules may also provide for the 
establishment of local accountancy boards at selected centres. Some 
'Special word of explanoation is, I think, desirable in regard to this proposed 
institution of an Accountancy Board, for herein lies the germ of wnat 
Government sincerely hope may develop in course of time into the 
'QutonomOU8 body which, we hope, will be eventually established. To the 
prinoiple of an Accountancy Board nnd the best method of introducing 
it into our legislation, a very great dea.} of careful thought has been devoted. 
It is not in Bny way B scheme evolved from the inner consciousn(>ss of 
the' Government of India, but one which has been examined, elBlborated and 
approved as the result of conferenoes and discussions between the Govern-
ment and leading reprcsentativcs of non-official expert knowledge and 
-ex.perience. It. has met with the general approval of the Looal Governmentll 
Bnd of commercial and professional opinion. As the scheme was originally 
drawn up in 1925, it was contemplated thoat the Accountancy Board itself 
would, subject to the approval of Government, grant diplomas, prescribe 
u~ c  of auditors, arrange for the conduct of examinations, and be 

-empowered generally to carry out the objeots of the scheme. But when 
the scheme was re-exa.1Uined a. little later, in consultation with commercial 
and professional opinioD to whioh I have referred, it was unanimously 
.agreed that, at the u~ et, the Board should be constituted as a.n advilOJ.'If 
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body, and this feature of the proposals has met with the approval of a' 
~ ge majority of those who have been consulted. Tlul guiding idea 'haa 

been that, at the inception of the scheme and for SOme little time after-
wards, the ultimate responsibility should remain with Government, and 
that to proceed faster would be to imperil the whole fabric and incur 
the destruction of public con-fidence. 

Now, Sir, I should like to explain the reason why we do not propose 
that tho constitution of the Accountancy Boa.rp. should be settled by the 
Act itself but should be left to rules. That was a decision which was 
arrived at only after very full and careful consideration. What we feel 
is that, if the constitution of the Board were finally settled by the Act, 
the scheme would become too rigid. At the outset, we shall only be 
feeling ollr WilY, Rnd it might be necessary, or ve'ry desirablt>. to make 
alterations from time to time as experience indicates their desirability. 
If in order to effect a change, however small. in the composition or con-
t;titution of the Indian Accountancy Board, We were obliged to have 
recourl!!e to fresh legislation, I feel thll,t we should be encumbered by un-
necessary difficulties. 

Finally, Mr. President, I would like to say this, that from the start, 
our object has been to proceed in consultation with, and with the approval 
of, commercial and expert opinion. In framing the :rules, we shaJi aot 
in the same spirit, and before framing the rules I have no doubt thllt we 
shall call together those who are likely to be members of the Acoounta.ncy 
Board when it is eventually constituted, so that the rules may be drawn 
up with the full advantage of their ~ ce and assistance. 

lIr . .AmII' Kath Dutt (Burdwan Division: Non-Muhammadan Rural): 
Sir, I beg to move that the name of Mr. S. C. Mitra be added to the 
Select Committee. 

The Honourable Sir Georl' BalDy: I hsve no objection, Sir. 
Xr. President: The question is that the name of Mr. S. C. Mitra be 

added to the Select Committee. 
The motion was adoptad. 
][r. President: The question is; 

"That the Bill further to amend the India.n Companies Act 1913, for certain 
purpoles be referred to a Select Committee consisting of the Honourable theLa.w 
Member,' Mr. N. C. KelkarL Rai Sahib Harbilas Sarda, Mr. Foal Ibrahim Rahimtulla, 
Mr. A. H. Gbuznavi. Sir 11ugb Cocke, Mr. K. C. Neogy, Mr. R. K. Shanmukham 
Chetty, Mr. S. C. Mitra IIJId the Mover with instructions to report on or before the 
6th March, 1930, lind that the number of Membere whOle presence shall be necessary 
to constitute a meeting of the Committee shall be four." 

'l'ue mot.ion was adopted. 

THE INDIAN RAILWAYS (AMENDMENT) BILL. 

Th. HODOUl'&ble Sir George BalDy: (Memoer for Commel'Ce Bnd Rail-
ways): Sir, I move that the Rill further to amend the Indian Railways 
'Act, 1890, for certaIn purposes, 6S reported by the Select Committee, be 
takon into consideration. When I moved that this Bill be referred to a 
Select Committee in the last Session of the Legislature th4: form of the 
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Bill wall very different from the form in which it has returned from tho 
Selept Committee. As it was originally introduced, the 'Bill was little more 
than an enabling Bill, empowering the Governor General in Council to 
make rules 'on the subject of the limitation of hours of work and the 
provision of periods of rest for Indian railway servants. As it has 
returned from the Select Committee, the Bill though unchanged in 
principle, has been to a In.rge extent modified by the inoorporation in the 
Bill of 0. number of ~  which it was originally intended should find 
a i)Jace in the Hules. I have not the least doubt that this is a great im-
provement ond thilt the House will conour in thatopinjon. 'The most 
irnp(jrtant of the provisions which are now incorporated in the Bill itself 
nre the sixty.hours' week, the weekly rest, the appointment of supervisors 
of railway labour, u. much more limited rule-making power, and provision 
for 1,he compulsory payment or overtime in certain cuses. 

Now, to deal first with the question of the sixLy-hours' week nnd the 
weekly rest. I know that some members of this House, for whose 
opinions I have grent :respect, would like to go further. It is not necessary 
that, at t,his stage, I should say much on this subject, because a moro 
natural opportunity will OCCUr when the amendments. of which notice 
bas been given, are moved. But I shoul{llike to say a word or two to 
make cIenl' the point of view from which Government have approll(lhed 
the question. Government do not regard this Bill as the final solution of 
tht; question of the hours of labour on the I ~  Railways, but om first 
duty, whatever we may hope for in the future, is to implement the obliga-
tions we have already incurred and to· malte the sixty-hourA' week nnd the 
weekly day of rest fully effective; but if. we try to do too mueh at one time, 
instead of expediting matters, it may lend to almost indefinite delay. 

Again, there is a distinction between what is to be made obligatory by 
law and what humanitarian c e t ~, in given eircnmstances,may 
make reasonable and proper. If, in 8, ·gi'Ven·· case, Go'Vernment say that 
they do not think that, in this Bill, provisions should be inserted. to 
limit still further the hours of work, it does not mean that Government 
consider that, in all cases, the maximum hours of work would be reasonable 
hOllrs of work,-in fact we gave in the Select Committee an underhlking 
that we would investigate the question with a view to fixing the bours 
of work at e. lower figure than e. sixty.hours week for those railway servanta 
whose duties were specially arduous. I have thought it desirable to say 
so much at this stage, but I do not think it would be advisable that I 
should develop my ideas on this point still further in view of the amend-
m<mts which are to be moved. 

The only other matter to which I think I need specially allude is the 
clause in the Bill which provides for the appointment of Supervisors of 
railway labour. I :regard that provision as a Vilry important one, and if 
we are to make further progress in removing legitimat,e grievances a8. 
regards the hours of work of railway employees, the usefulness of these 
~ e  can hardly be exaggerated. They will, in fact, be the eyes 
and caTS of the Government of India to bring to their notice conditions 
which Ilre unsatisfactory. Their primary duty will, of course,beto see 
that the low is enforced, but in addition to that, it is my desire Ilnd 
intention. that these Supervisors ,should report to the Government of 
India CR$es which come to their notice wnere, although there is no breach 
of the law, there is a condition of things whioh requires improvement on 
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the ground that, huving regard to all the ciroumstances and conditions, the 
hours of work of railway servants at 1"\ partioular place ore unreasonable; 
I think that is of very g e~t importance, because if India is to moye forward 
in this respect, it is not cnough to rely solely upon rigid provisions of the 
law, and a great deal must depend upon the manner in which the law is 
-e.dministored. For instance, in order to do justice to the staff of large 
and busy stations, where the pressure :)f. work is inGess!),nt throughout 
the day, it may be that a ,further limitation of the hours may be very 
dmdra.ble,but it does not in the least follow that at wayside stations 
where there are only three or four trains in Il day, it is Il'easonable to 
m ~e precisely the same limit.ations as might be suitab,le at the bUElY 

RtntioDs. I shall hope to get from the Supervisors of l'Uilway labour reports 
-dealing with conditions as they exist at particular centres, so that it 
may be possible for the Government of India to deal with those conditions, 
irrespective of any legislative compulsion upon them to do so. I do uot 
think, Sir. I need lengthen my remarks at this stage, and I now move. 

Mr. N. O. Kelkar (Bombu.y Central Division: Non-Muhammadan 
Rural): Sir, I wish to offer l\ few brief observations on this Hill, unci I 
,think I must do so at this early stage, because I have not m:vself handed 
in r.ny amendm€nts, find with regard to the amendments that have been 
tlcnt in, I um not inclined either to support, them or to oppose them. I 
have made myself quite clear in the note which I have appended to the 
'Select Committee's Report.. That is a note not of dissent necessarily, nor 
is it onr' of entire agreement with the Select Committee's Report. I think 
I 11Rve fully stated my own rensons for taking that attitude in that noee 
itself, aml the reason which led me to talte up thilt attitude is that, 
while on the one hano I do regard the nemands of tho workers for an eight 
houTR' day as certainly reHsc)lloble, on the other hand I think, just REI wus 
explained by the Honourable Sir George, Rainy himself, that muy not 
apply to 1111 locnlities and all kinds of work under the control of +he 

~ , Hnd therefore moking n 48 hours' day a statutory provision iIt. 
the Bill would perhups be too rigid a thing for pl'tlcticltl purposes. So 
between these two limits, the question will have to be investigated et ~ , 
in fairness to the workerS, a 48 hours' day also may have .to be prescribed. 
For aught I know, in ccrt,uin Departments or in certuin kinds of work, 
I am told that 48 hours' work already obtains, and in some other cases 
it is 56 hours-this is whnt I am told. On behalf of the Huilway. BOBTd 
we were told that an attempt WIlS being made to bring the hours down 
from flO to 56. Therefore, I found in the Select Committee that it 
would not be a very proper course to set the Government· commit,ted 
pm;itively to an 8 hourA' dllY by a rigid rule of law. I accepted the 
preRent arrangement now embodied in the Bill as onTy a first instalment,-
I hllVe exactly said so in my note,-and I do look forward to Il time, in 
the not distant future. when even theBe hours will be still further reduced. 

Sir, when I appended my note to the Select Committee's Report, in 
inct when I did my work in the Select Committee, I had not read the 
HtE'raturt> about this business, which I have subsequently rean, and I 
may frankly tell this House what my impression h/1.'8 been after e ~g 
thut· literature. My impreRsion has been that Government have been 
gi'Msly negligent of their duties in respect of putting into legal shape their 
obligations with regard to the Geneva and Washington Conventions. The 
O<mveJ1tions were, embodie& in certairi Articles, I think, in 1910 or 1920. 
q'his Govel11mentexpressed their ratification of the Conventions in 1921 
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and 192ft The question, therefore, naturally arises 8S to what preventea 
Government, since 1921 or 1928, from giving that agreement a strictly 
legal form, whioh they themselves regarded as necessary, up to this time-
for several long years. What W8S it that kept them back from undertaking, 
the necessary action in this matter? 

In 1927, Government, in reply to a question on the subject, said thai 
the limita.tion of 60 hours would be applied to certain specified bl'anohea 
of work by executive order, but the specification, can only actually fulfil 
the terms of the Convention when made by a competent authority. The, 
question naturaiiy arises, what was there to prevent Government from 
selecting or fixing upon the competent authority and at once proceeding to 
legislat,ion on the subject. Were they in need of Jegal assista.nce or advice 
in the mutter? Supposmg they wanted both, were they not ava.ilable at 
an early stage? Why did they waste all these seven years in proceeding 
to fix the competent authority and embodying those two provisions in the 
Is,w, us they now have done. If they had done so before, then one more 
thing would have happened, namely, the consultations between employers 
and the employed. That would have been possible. We are now told 
that consultrttions hHve not been held because no competent authority was 
fixod. No rules were mude and no schemes were put into operation. 
Things hnve bpen happening in a .~  way and not. under any settled 
sclwInr of rlll'>i:\. Thert'fore ntv C'ont.mtioniR that Govermnent hnve been 
in this rnntter groHRly neg:igen't. In HI2Q, in tIl£' courR.e of t,he debRte on 
t~  rlot'1.flnr1R for grnnts. the cplCstion WRS raised whether II new Member 
should he f1fldpd to the nnilwa\ Board. In tht!; connection I think it was 
Sir PurHhntnmdns Thnkurdns ~  suggrsted that there WfiS no necessity 
for thp. addition of nn additioDHl Member, beCAuse, if it was alleged tha.t 
the appointment was made necessnry by the work involV!ed in giving effect 
to these Conventions and other t ~  thnt work might well be postponed 
for f\ year or two. That is what he simply suggested, and Sir George Rainy, 
said this to him in reply. He regretted the words in which Sir Purshotam'-
dlls ThnkurdRs refprren to t,he Geneva Convention, mentioned that there-
were other countries which had failed to sfl.tisfy their obligations under 'that 
Convention, Ilnd said that. if we hnd to wait for another year Oil" two before 
WP ('arried out our obligation it did not matter very much, Then hI' snid, 
"I think it would be very regrettable if thflt were to be taken to be the 
wmprR 1 fooling of the I ~ . Of conrse thut WIlS not fhe feeling of the 
House. Thnt is not the feeling of the House even now. Sir George Rainy 
further said: 

"India has an excellent record all regards carryinll out al1 international oblillationB. 
I fee1 almost a l!en!le of shame" (Skame ram,p fo Irim fh.en 1l'hen it 'was a m tt~  of 
n'fl1w;"t;1I1] fI ,,-ttl .~ m  of flr.p R"iltrnll ROflrd) "anrl I e~  that particlIlar matter in 
the Rn,ilwav Department was canied out, I cannot claim that we have fully satisfied 
our ~ t .  

Thn.t WIIS a. legitimate argument for opposing the suggestion tha.t a. 
new Member should not be put, on the Railway Board, but what answer-
has. Sir George Rainy to give, I reRlly wonder, for no fwbion having been 
td1fen by Government, all these long seven yeRr8. What WIlB there to 
prevent Government from taking the necessary action? After all, it i. 
Btll of two or three cll\uses. Nothing beyond that. The competent 
Quthority, it ~ e  without saying, is the Governot' General in Counoil .. 
What. legal aQvice or auiatance did Governtnent require to justify their 
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putting off action till this day? I get a clue to this dilator, action of the 
Q<>vernment in the proceedinga at the Conventioo. I am reading from lito 
book by Hetherington on the subject of .. International Labour Legislation"" 
There he gives the history of what ha.ppened at the Convention itselfr 
Countries were taken up for treatDl'ent; and only in the case of ce t ~ 
orienta} countries exceptions and exemptions were allowed and special men-
tion is m'ude of India in this connection, and also of J apen. Whnt is said 
about India. is this: 

"The reprelentatives of tbe Government of India were somewhat unwilling that the-
Commission should make any substantial reoommendations in the caBe of India." (1'he1l 
wanted the tntire mutter to be left t.o the pleasure Of th, Govern1lU!nt. of India.) 
"They indicated t.hat the main difficnltyin the way of an immediate enlargement of' 
the Factory Acta . . . was the complete absence of information &8 to the IImaller 
industries of India. The Government, therefore, was quite unable to measure the ad-
ministrative respoJlsihilities which an extension of lhe Acts would require it to under-
take. It was at the moment engaged on an inquiry on this point .,and it desired that 
the Conference should dl'lay the coJlsideration of the Indian position until the result .. 
were availa.hle, and the Government had had time to submit itspropoHall. 

The Commission, however, was not unsympathetic to the plea of the Indian Labour 
delegate that the Government would he I t ~ the W(,rHe for a little stimulation; and, 
especially ill vil\w of the 8ug",estions it waR m.aking to other oriental countries, it 
thought it well to take a IRrge view of its duti('s than WIUI contemplated hy the Govern-
menl, spokesman. It therefore embodied in iho Convention II; definite prescription with 
~ II  to India." ('l'h"n th.e l"ucriptiolls are f/iren. Of cour"e some latitudt, WaB 

g ~  to tit" (iot'Pl'llInrllt.) 

Rut thero is an important clause here which reads: 
".The I e~~ e  at present in progress should he expedited, SQ ihat, at the e e~t. 

pOSSIble UAtl', the Covernmeni of Indill might he ablo to lay before the Conferellce itlJ 
proposals for It still further Axtr·nsion of jullour protection. ,,' 

Now, it appetus that it was represented by the Goverrunent, of India. 
hefot·l' the Convention that Government were already busy with their Jwn 
schemes I1n4 adjustments, and so on, in order to come into direct line with 
the recommendations of the Convention, and apparently they have taken. 
nine or ten long yeMs in order to complete their researches, and they have 
not even now completed their res(1RXches. In the Select Committee it was 
put t.o us that it would require H grf'at deal of tirnfl t.o go into the details 
about these things, namely. the hours of employment, the period of rest 
and so on. I innocently UlOught that it might be so, And I have said in 
Tn;';- n"te that some nojustmcnts would be necessnry and detaHs would have 
to be worked out. I quite admit that work of that kind is necessary, and 
therefore I was opposed at this stage to a rigid rule of law. committing Gov-
ernment to a sixty-hours' week uniformly for all kinds of work and for all 
kinds of locality, but I took care a.t that time to get from the Railway 
Board an flssurance that fin e t g~t  had been started by Government 
and will be continued with fl' view to fixing hours of work nt /l, lower figure 
thltn no hours Il week for those railway servants whose duties are spMially 
a.rduous Rnd involve continuous concentration. Now, coming back to the 
point I just now mentioned, in practice we a.re told that cven 48 hours' 
work is the rule in certain matters. 56 hours applieEl to certain matte1'8, 
Rnd Government a,re m ~ an Il.ttempt t,o corne down to 56 hours in cases 
where t,hey have not a1readv done so. But the nl1e of lAW wbich iF! now 
hl.id before't.he House prorvides only for 60 hours. So I take it tha.t, ",;thin 
the limit of 60 hours, they are !roing to have certain schemes reAdy in 
oi'derthtl.t they may prescribe difterent scales of hours of workand.rest, 
etc.,ffllr different kina of-work Bnd different, localities. But· we are, up' 
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iIothis time, ab&olutely in thedar-k'as ",0 what has been done nnd what is 
being ,done. . 1 may again today raiso the same question about the look of 
iliformationm'ade a.vaiiableto the Members of the Assembly when matters 
of this nature are brought before the House in a nUttlber of wavs. I shall 
therefore like the Honourable 'Member for Railways t.o make n 'clear state-
ment 8S"to what is being done Rnd what are their intentions With regard 
to the bringing down. of their own RCCOrd, the hours of work from 60, 
whioh is mentioned in the Bill before liS. It is only when we feel satisfied 
that honest efforts nre being made to come down from thRtm'llrgin of 60, 
that we can consider whether we should support B definite amendment for 
48 hours or not. I do not wish to say anything further on thisBilJ. I 
have expressed my views in the note. I wanted however to take advfUltage 
of this c u ~  to make a few observations and to teU the House 
-exactly wha.t T had in my mind when I signed the Report of the Select 
Committee, ss I have myself not given notice of Rny amendments. 

D1WaD 0h&maD Lan (West }lunjab: Non-Muhammadan): Sir, as I list-
.ened to the speech that has just been de1ivered by my friend Mr. Kelkar, 
I felt tha*, the time had arrived when not only should the Government of 
India appoint 0. Labour Member for the Railway Board, but that non-offi-
cials should equally nppoint Q Labour Member to assist them with the 
work of co-ominsijon in respect of labour legis'llltion. I think my friend 
Mr. Kelkar will agree with me. because I say this in no disparagement of 
him, that he always takes R very kind interest in labour ma.tters himself. 
But I was surprised when he made the foIlow?ng ~teme t  "I want to 
know whllt is being done in order to reduce the hours from 60". Sir. 
I looked in despair towards him and the other Members of the I ... pgislative 
A88Elmbly who wel'e members of the Select. Committee. u ~ , it was 
"their dut . .Y as membcl'B of (Ihe Select Committee to find out what the Gov; 
oemment has done so far in l'egam to the 60 hOlll's, and what they have not 
done. Whv did thev not find this out in the Select Committee and whv 
·did the,v not ask the" Railway Department to place their files before them 
for investigation? Why d;d they not get at t.he real position as to ~ t 
the aetua) fRets fU'e in regBl'd to the Bpp'iicBtion of the 60 hounl todny on 
the railways in India.? To come to this House e.nd then deme.nd from the 
Honoumble the Railway Member BS to what he has done, after hn.ving 
signed B. minute of dissent on the Select Committee, seems to me to he a 
vel',V surprising proposition. It !'Ieems to me to he putting the cart be-
fnre ~ e horse. Before Rigning the minut.e of di8flt'nt or before ymtt,;ng 
t e g t.u ~ on the document which was prcAented by 
'the Select! Committee. it was the obviol1F; dutv of ever:v Member to 
get 1111 the facte rel{\vllnt to this prop()Sition. If they ~e e not brouR'ht 
to the notice of Bny Honourable Member ""ho put his signature to thill 
document. theft I $RV that he put hil'! sign a tOre to bhis document 
Mindlv witboutbaving re,-Used the implicR.tions whicb are inherent ;11 
i.he :Report oftha Seleet Committee. 

1If ••• 0. KeDaIr: We will not allow the Govemment to proceed with 
:the 1301 nOW. . . 

. 'Dtwu Oblftlan'LaU: I ~e rihmvHonoorable friend. Although' 
'the informatiOn may nOt ha.e been ·elicited-inth. 8eleGt Committee, 
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,yet the Q&8e C&DIlopt be allowed to go by default and ~e must .get.that 
information. May I, ill nply. say that the infonnation i& really avail-
able. The information is not a secret docwnent which the Honourable 
the Railway M.ember carries in hiB breatllt pocken nor is it . only to be 
found in the archii:ves of the Government of India. The iinformation is 
available a.nd can be obtained fmm. every employee of the Ra.ilways.-
Any railway employee who suffers because of the present By'stem of 
lJoure ds in a. position to inform tho . Honourable Members of this House 
as to what exactly is the situation. . 

Mr .•• O. KeUrar: We would llko to know that m;ni you. 
DtWaD Obaman Lal1: My Honourable friend would )jke to know that 

from me. I have not 88 yet acoepted the portfolio of the Honoura.ble 
the Commerce Member, and therefore it 4S not my business to enlighten 
the Honournble Member, but I will oertainly make an attempt if the 
Honourable Member would like me to do so. Now, what is the 
actual posi'tion? The position is that that in t,he year 1919 the Gov. 
ernment of India obtained a special exemption B.8 far as India was con-
cerned in the application of the Washington Convention. 

JIr. B. K. BhIDmukham Ohetty (Salem nnd ~ cum North 
Areot: Non-Muhammadan Rural'): It is not right. 

Dlwau Oltman LIm: I will read out the actual wording of the Re-
port to my Honourable friend to prove that it is right. . I would go so 
far &8 to say thR.t not olily did the Government of Indin. obtain this 
exemption for reaSODS stated by Mr. Joshi who WRS representing th.e 
workers of India. but that certain exemptions were obtained for JRpan 
and for India. Mr. Joshi', in hie speech, made this statement: 

"At t.he outlet it ill my duty to explain t.bat pel'lODally I do not. approve of the. 
idea of excluding India ~t e  from the main CODvention on Wi queation to be 
applied to W8Itern countrie .. • 

He said he did not agree with it. I do not know what exactly my friend 
Mr. Bhanm·ukham Chatty was referring to when he sa.id that that is 
not oorrect. What is not correct? Was Dot an exemption obtained? 

Kr. B. K. ShaDmukham aha"y: No exemption was· given to India 
under the W ashington ~e t  at all. 

Dlwan Ohaman LIllI: In that oa.ae e ~ that I oan do is to read out 
the Washington Oonvention a.nd .convince my. friend, Mr. Bhanmukham 
-Chetty, that there 6s a specieJ provision in the COBvention exempting 
India. If he will kindly turn to the Convention, he will nnd Article 
10, to which I want him to pay speciall attentioD.. It runs thus: 

"tn Britilh India'the principle of II 6O-hoar week, .h&11 be adopted for all 'llmrk .... 
in the ind •• triee lit preterit covered liy the Factory Act. administered by the Govern-
ment of India and in linch branch .. of railway work as .hall ,be epeeified for thie work 
~  the competent autborit.ies... . . 

~ ~ ie h.owever not the Oas8 with other oOUDtries where they have a 
~ u  . week.. I would like Mr.· Chatty to- expl. how he Baya that 
that is not 80.. Ie not the exempbioD' there in Arliole 101 HaB lie . go. 
any other copy of the Wallhington CoDvention whioh does not ooBtaiD 
Article 101 Article 10 doea give apeoleJ exemption to India. -

D 
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Kr. TIll Tu\ (Depa.rtment of Industries and Labour: m~.te  Offi-
ciaO): It. is a special provision, not a special ell:8mption. 

DhraD aJaa'man LaD: This is only be.ir·splitting. My Honourable-
friend says it is 8 speQia'1 provision Rnd not an exemption. Wha.t does 
the special pro"fi.on mean? Does it or does it not mean an exemption? 

1Ir. 'rID 'fat: It does not mean exemption from all provisions. n 
is a special provision made for India. 

Dllraa. Ohaman LIl1: It means a special exemption in regard to 48 
hours of work and that is all we are discussing. Does it or does it not 
mean that? Every other country has got B 48-hour week, but for this 
country there is a prov.ision, which amounts to Il special exemption for 
India, giving her Q 60 hour a week. I do not know what my Honour-
able friend is worrying about. What is the actual effect of it? Is It 
not this, that India is put on a speoial basis, a distinguishing hasis, 1\ 
different b8.."Iis, 8 differential basis, namely a baBis of 8 6O-hour week ?-I. 
that correct? 

Xl. 'l'lD Tnt: It is correct. 

DIwUl Ohaman La1l: I take it therefore that there is special treat-
ment as far as India is concerned in regard to this matter. Now, the 
point is this. ~  happened in the ycsr 1919, 8Ild since ~ e  ten 
~ e  have elapsed. What hae the Government of India been doing 
during that. period of ten years? Why did they not undertake a revision 
before this period of ten yean? In this connection, Sir, I wish to point 
out to the Honourable Member opposite that, not only was it incum-
bent upon the Government as a matter of general policy, or as Q matter 
which was brought to their notice time and again by public opinion in thi8 
country as represented hy the worke1'8, but there W88 a provision laid down 
iu. .Article 10 itaelf which anticipated a revision of this special provision at 
a meeting of the Genere.l Counoil. May, I read out that. particular provi-
,ion? It reads: 

..... bat fart. .... pl'OYiIliCIIHI limiting the boun of work in India ah&ll be cooaid .. ecI 
_ • f'arther JUetiq of the Geaeral Coanc:il. ,. 

8inoe •• .,ecial exemption waa obtained by the Govemment of 
India. I want to know whether this provision Xn Article 10, namelv, an 
anticipation that this matter of Teduction of houl'S from 60 will be' con-
Ilidered agam at 8 General Conference, whether this proviiOOn was taken 
notice of. I want to know whether action was t,aken by the Gov('.mment 
of lnttie. to pres8its aHention upon the Conference in order that t.he 
Conference should undert.a.ke a reduction of hoUl'8o from 60. 

Xl. B. Du (Orisi8 Division: Non-Muhammadan): Whv did not 
the Honour&ble Member raille the queRtion when he W8A ai Geneva? 

DtwUl Ohaman LaIl: J ca.nnot help my nonouTBhlfl frirmd's ignor-
ance. If my IIonoura.hle friend doeR not l'*,M thE.' Reports of Confer· 
ences I\t Geneva And elRof>where t() whicli he goos Ill! an Advise!', it. is 
not mv fnult. J am not here to enlighten mv Ronollmhlo friend. If 
hi> hM rend the ReportR, be would hBV(' found' tnat, time Rlld lijfain 
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those who have gone to Geneva have raised this matter of reduction or 
boors, and we have brought it promioently to the notice of the del .. -
tiona aSl8IDbled at Geneva. It is not my duty, I auf not the Govem-
ment of India that 1 should do so. It is their duty. if they have due 
regard to these matters. It is their duty to take up this matter with 
the General CoDferenee. It is their duty to take up the matter with 
the delegates assem11led at Geneva in order to discuss whether the time-
has or baa DOt arrived for a reduction of hours from 60. If, instead of 
~ g 80, the 'Honoura.ble Member c me~ here ten years a.fterwar<is. and 
8ay8, • 'For ten years I have not honoured this obligation which rested 
upon me aa a Member of the League of Nations", although it is per-
fectly clear that it fR not obligatory upon them to carry out any of the 
ro.tiflcations of the Intemo.tionaJ Labour Conference, yet It is a moral ~ 
tion which rests upon their shouJders. They say, "For ten solid years we 
have kept quiet about this and now we come forward ". With what r 
With the very same provisions whieh obt8iined ten ye&rB ago 8Dd which' 
I say cannot be held to be valid toda.y. I want to know why the Hon-
ourable Membet did not obtain the sancthn of the Government of India 
in oM9I' to reduce the hours froOl 80 to 48, 88 he should have done in 
comp1i8Dce with the general ruJe that applies to other countries. Even 
Great Britain, alter a good deal of fight at the last 8euion, declared 
her policy and her mtention to ratif, this particular Conveniion. They had 
snme int,ernaft trouble with regard to this matter. but that did not afteet 
the position that, generally speaJring, the eight hoUl"8' day preva,ils 
througbout Great Britain. My point is this, tha.t now after ten yeaTS 
of experience of the working of this particula.t" meaRUre in other CO'Il1l-

~e , a.ften ten yea.t"s of exempt,ion that they obtained-be'ng under 
that exemption--elte!t ten yeal'8 of t ~ and waiting, fWitlioUt having 
ratified this Convention, wh, at this particular stage does toe Gov-
ernment of India come forward rih a propoaa! of tbis nature" 

lIr .•. O. Kelbr: Is there not a Con1erenee next year? 

D1WUl 0"..." LID.: 14y Honourable friend, Mr. Kelkar, has given 
the Answer, The answer is tha.t, after ten years, the matter has got to 
be rev;ised and the matter will come up before the Conference again. 
and the Oovel'lllMnt of India want to go with a whiie sheet, looking like 
angels, to the League ad say, "Look, we have ratified this Convention". 
The Government of India know perfeetJy well that, within eo short period. 
thil! matter will come up before the Conference for revision. I daresay. 
when t.he ma.tter doe. come up for reviaion again. and if this House gives 
it. consent to this pro-rision of sixty hours a week, the result will be that 
the hands of the Government of India will be strengthened and they ;rill 
go to the Conference and .y, "We have in this the repl'elleotative8 of 
the people of India behind us; they aooepted 8. 6O-hour week and We do 
not wish to propose any amendment to this particular legislation." Now. 
it is a dangerouething, aD exoeedingly dangerous thing,. from all points 
of view, for My Honourable Member who hl\8 the iDter(lst of bis oountry 
at beart te ~ ~ hie OOIll'ent to this proviaion of a 6Q-hout week, and I 
hope lIono\lrable Members will e ~ the full import and full.ilJlPortance 
of thiR. I know that objection CAn 00 ra.ised and it ORn be said that 
other induitries inthJs 'cOUht,rv . Ate not working on ihe ba.ts ef 48 hours 
u ~e , ond therefore why' u _ I ~ ~ t ··.hilf provision. 

D 2 
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. [DiwaD OhRman LaU.] 
My reply to· them is twofold. . My first reply is this, that, even on '$be 
railways tod&Jo', :tzmoBt a general rule prevails of an eight bours' da,. 
I take it that, generally ,peaking. in the ruuning staff it is 'aD eight houri' 
Q-.y, I mean ge.neraUy speaking. In the workshops it ~ e  from ~ 
bours to 48 hoUl'S a week, generally speaking. Of course, there ale 
-exoeptiQIUI, as the HQnourable Member knows perfectly well. If that i8 

.1iO, wbere in aotual practice in many cases you have an eight-hour day 
or perhaps a nine-hour day in BOrne other C8BeS, why should we be tied 
down.to a sixty-hour week, or ten hours 81 day? Why should this Assembly 
abut. it.s eyes to the actuRlities of the situation in order merely to give 
'the Government of Indin a tactical advantage over U8 with regard to 
a t~ u  week· I want to know what is the justification for this" 

Then, my second point, and a very important. point, is this. The 
other· day, 1 read in the newspapers that. when a similar matter c~e 

.. up before ihe. Legislative Assembly, namely, the que.t.ion of a m ~um 
wage fixing machinery. what 1Ir'86 the reply of the Government of India? 
The reply was this, "We do not iutend to deal with this mnt.ter at this 

. stage because we have appointed a Labour Commission and we shall 
. await· the Report of ~ e u  Commission". Now, if this was the idea 
in the mind of the G()ve.rDlXlent 01. India, that is, they must await t,he 
elrJ>ert Report of a particular body Oil a particular. subject before the, 
could take any. action, whkh action they could have taken already, because 
.they have had the expert Report ~ e them, .namely, the ResolutioDs, 

,the ConventWna and the draft recommendationa passed' at Geneva in 
,.l928-they had the consensus of opinion of the entire world which &eIld. 

ita delegates to Geneva ", .. ho, after a full and representative debate with 
aU the -expert, that assemble there to thresh out .the whole. problem-if 
in spite of all t1tat expert opinion available, the Government of India still 
say, "No, we must ~t the Report of the special inquiry that we are 
conducting through the Labour Commiasion", then what I aay of their 
attitude in regard to this matter? 

Mr.1IfIII N: .'rhoaP. experts had no bowledge of the tpecial· condi-
t.ions that obtain in Indja. 

DlWUl lleunNl LID: Well, Bir, thia bopy of IIpecia1 conditiona is 
alwa.y. ~t  out for the purpose 01 clliferential treatment. They bow 
perfectly well that! there are no apeoial oonditioDs in India. I ohaJleage 

. my BOIloUl'&b1e friend to tell me what tpecial conditione there ve in 
Judia, which preftDt him from rim« the railwBymen aD eight-hour day. 
J cballenge him to say, on the floor of tlbi, Rouse, what speaial condi. 
tion. there are which prevent him from giving the railway wodten a 48-
hour week, Will be accept my ohallenge and tell me' I pause for • 
reply. 

JIr. 1A1cb enct .&ftkII: (Rind: Non-Muhammada Rural): Pemape be 
will tell you that we are more mAnly and able to work long houra. 

DlWNI 0Um&D Lall.: J 1mow there Bt'e no .peela} ocmcUtions. 

JIr. 'lID 'fa': I have DO epeeial ltnowleclge of railway worbl'l in Jndl" . 
.... CJhem .. l.1li.: Quite 10. Why did my BonOtil'able friend 10 

~c , Jump to hh feel ..a IDtemJPt me' ' 
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1Ir. t'ID!'Ids I did not refer to railway ~  •. 
, .Dhru ca..... .LaIJ: If my :&nourable frjend doea not reia' W rail-

.... y worken, then what are the special OODdi.tions which my Honourable 
frielld wantil to know and oi which he haa no knowledge? t ~ he 
must be iporaDt of ihis,: <II' I muat confesa that he very ignorantly 
intelTupted me in my speech. I take my stand upon this, and I challenge 
any man to contradiot me on t.bia point, that is., there a.re no Ipeoial condi-
tions in India wluoh will prevent the Government of Indi. from giving 
a 48-hour week. Well, they may turn round and say, "It is all a question 
of fiDance, it is all a question of detailed adjustment". If it is a que8tiOll 
of detailed adjustment, it is up to them to limit themselves to a fixed 
period aDd say, "Until our inquiries are complete, which may take say, 
six mODths or eight months or one yeBr or even tw{) years, we shall have 
this. provision". I say, give us a guarantee that, after a definite period, 
we shall revert to the 48-hour week. If it is a question of finance. my 
reply is this; in a matter of this kind you cannot bring in your. plea of 
finance. It is !In nrgent m!\tter which will brook no delay. It is'''irery 
unjust for you to treat the railway workers in the way you want to; it i8 
unfair that you 8hould squeeze all the money that you cm from' the 
blood and sweat of the railway worke1'8 aDd say, you cannot give a 48-hour 
week merely because there sre special conditions in India and special 
questions which differentiate IndiA from the other countries of the world. 

Now, Sir, I do appeal to Honourable Members to look at this problem 
oarefully. There are other problems connected with this Bill 

1 .,. II. which I ahaH deal with AS the amendments oome up; but I roee 
merely to make my appeal to Honourable Members to reg8l'd this as a 
serious problem And to ask the Government of India, why they could 
not have also waited in regard to this provision uDtil the Report of the 
Labour Commi88ion was published? Here again, Sir, logic will drive 
VIe ('mvemment of India into • contradiction, and here again I will be 
told that this .is Q diBerent case. Again the question of differential 
treatml'nt,--minimum wages. ODe proposition. sixty-hour week, A different 
propositioD' All these matters have been submitted to yout own Com-
mittee which y(\U have appointed; yet you will take time by the forelock, 
come before t ~ LegislAtive AS8embl) and 8ay that you want a sixty-hour 
week and· not await the result of the Committee you have appointed. 
You cannot have your oake and cat it. Is' the urgency of the pmbtem 
.uch that you must go ahead with it? But if you plead urgeDcy, then 
may I ask, who is ul"ging you? Is it the worker? He will thereby he 
~ e e  eet~  both by the Geneva Convention of 1921, which you are 
m ~me t g, and by the Washington Convention of 1919, whioh you 

are Implementing. Is it the waiter who is urging you" Is there any 
hody of workers whose plaint,s you &I'E' giving effect to iD regard to this 
matter? I asle. where if' the urgency then? Whemin lies the urgenoy 
ezcept to save your faoes at the nett Conference, when there is &. revision 
ot t.his mntter to be undertaken at the Gt>neva Conference? Where is 
ille urgenoy.? .1 s.y, Sir, the timehaa come when Honourable Members 
on this side 01 the House ought to look upon these problems Dot from 
the narrow industrial point of view, but from the wider national point 
of view, namely, the iDterest of the working clas8es. Youcanllot have-
&1l A.. t' lndullilrv in this countr:v wiflli to' O. 8 pdputatton.; ana It you Me 
~~ ·to ~ :tbe . ~eI I! t~t ~. ~ , One of the ~ t employer.; 

. .,. 
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l Diwan Chaman Lall. J 
m t.his (.'()untry, to bring in thie kind of ~ e t  ~tm ! t, you may, 
just 88 well say farewelf to aU .ympatbetic cootnet betwoon the working 
~ e  OD the one side and the test of the people on the ot·her. And I 
ask my Honourlible friend, Sit- l'ut'8hotQrnd8S fhakurda., wbo is a big 
indulltrialist., can bl:! give me Rny justification why he should not be sup-
porting this measure of a. 'IS·hour week, exC!ept men-Iy perhaps on "CO?unt 
of its repercu98ion on other industries? I,et us be honest and straIght. 
forward. Either a Ctll:le has been mllde out for a 48·hour week on the 
railways or not, and If a OMe hilS been mRdl' out for a .a·hour week, it 
lS no concern of ours to consider what Its repercussion ,,'W he upon othM' 
industries. And if R CiiSP. has been madl' (Jut,-and I hope W(' shnll be 
able to establish conclusi\·ely that a ease hall been made out,-I hope my 
Honourable friends will vot·e for the propol!it.ioo c)f Mr. Abdul Mfltin 
Chaudbury. 

:Mr ••• It. egm m~  Sir, I am not. in the least BUrpriMCi 
at the enthuaiaatic plea of my 11000urable frieud, Diwn.o Ch&man LaU. 
in flH"OUl' of the adopt.lOn of an 8-hour day on the railways. All was pointed 
{Jut in une of tJw ICportll ot the Dll'ent.or of the lntema'ioWtJ .1Abour'. 
Office, ··01. all the tlubjects of social rcfaml, all 8·hour dlly ia DeareQ 
to the heartll of t.b.e worurll"; and it ia no IIUrpriee, therefore. that !OJ 
Honourlible friend. e e e t ~ the workers f)f Indut., grew enthusiast.ic 
in advocating the adoption of an 8·hour day in lndja 1\180. If it WRIl the 
intention of my Honourable friend to take the lJovomment of India to 
tilfik for the inordinate ddu} of nearly ten ),esrtl in applying t.b£! provi. 
Ilion!" of tht· Washington lind Geneva Convention" to t ~ work6l1l un the 
railways, he hnli my entire sympathy. But if it ill his illtt.'ntioll to :ltlk 
thIS HOU6(: to adopt an 8·hour day for the rnilway wOI'ktlla. I am afl'flid 
I must oppose ;.lIlY s<lch move, lind I have no doubt that Lbe H(}ulK' will 
turn dljwn the propciiaJ. .My Honourable frielld knows a g'lOd deal trom 
first· hand infonnation of the work that is being done in the InL6I'llatioDAI 
Lllbr,ur Organisation at Gcnevn. Sir, I may :llaim also somEl firat·hand 
informntic,n of the great .... 01'11: that ill done by t.bllt IntematiooaJ OrgIlW· 
sat.ion. :My Honourable friend said that, in Wuhington, & special 
CXt'mptlon \I'SlJI given to the Governml'1lt. of India from thA:: provision. 01 
the WIlc;h'ngton Hour. ~ e t . I muat infonn tbiR HOUKe thAt. it i. 
not correct to say that tht· Government oJ. India \\'('re given :my ol:cUlption 
in this matter. The proviaion for 10 hOIl!"K' work pt'r day for tht! Indiaa 
labourer was a part f)f the WaMli.ngt<m Hour. Convention. and this provi· 
,ion was includt!d in t.ba Convention at W &ahington. not "8 a mat.t.er of 
favour to the Government of India or to the Indian employer... but .. , 
a mat.t<,r of right w-ante<i to Iudia in t.be Article. of the Treat" of 
~ . e . If Honourable Members will turn ~ Article 427 of the PeRCe 

Treaty, thoy walJ I1wi thi. apeci.J provitioo: 

"They r8OO£Ililfld to.l diJl.renC(ll of olim.aLe. habit.1I ~  CUllom.. of eoaDOaUe 
opportunity anel indalltrial t.radltion mab Ifrict anif"rmlty ID the rondltioDt of lahcar 
1IUlkult of im...... auaJaIMnl." 

H WIl8 the ~et of tho.e who were .... mbled at . ~ to illiro-
duce a uniformity of lep.lation iQ matter. eI boUl'l of w«k t.brouglaout 
t1ae ·.,cwld. aDd ~ "M I'8COtp1iAed by the Htbon 01. the WMhia,ton CCD-
.. ention thst, jf any attempt At lIOOial legistatioD lib thi. ~e to pro •• 
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,u ~, ~ .&8 • OODIiitioD preeedeai that me e ~ t  should have -1. 
advantage over any other country. It waa recognised that an 8-hour day, 
produotion in an1 partioular country ~ not 1M tAe I8IDS aa an 8-hour 
day produotion III mother ,country. They reeopieed t,hM, for t;Jw, 
successful working of ihi. Convention, it was neoe8sary to take 8CQOuut 
of the f"ct that there were diftereoc.i of climat.e, itattits and eustorns, and 
of economic opportunity which make it neceuary that ~ e t t m, if 
neoeBBal"y. must :be made between one count.ry an4 another. It wall. 
I submit. ~  the proriaions of this Article in the Treaty of Veraaillea 
that the clause relating to 1\ 10 boure' ~ 4." "".embodied. • the 

~  Convention; and in 'the face of this fact, it iSllOt CQlT8Ct to 
rl.lpresent. that the Oov8I'DIJl_ of India 'were ahown aD)" tpeCiaJ.' favow, 
or war" granted an exempt.ioD from tile operation of the Washington 

, Convention. My Honourable friend ubd, and ebullenged my Honour-
.able friend on the oppoaite aide to prove, iI there were any conditions 
~cu  to India which wAlTanted the adoption of a ten·bour day .. 

against an a·hour day in the Europeea couatriea. My BOIlourable friend 
said that he did no€ know abou. the railww.YI. Well, Sir, I win ask my, 
HODouruble ~ , IJiwan CGamal1 Lall, whether, tum, into considera-
tion the industrial efficiency of Lbe Indian worker, be could say that, in 
a factory in India. the worker could tum out tAe laDle amount of wart! 
in ('igM hotll't 1\11 • worker in Western aoUntnea c. • .do in the sau')e time. 

DhraD CIa .... LaD: Does he get the same w8f8t? He pta O1l8-aiD1i 
<)f the Wagel. 

111'. B. K ..... p)lh.m Uhet\J: Be will get the same g~ when be 
does the aame work. 

Apart from inefticiency due to climatic oonditions, I would draw the 
atltention of my Honourable friend to a paaaage that OCCUl'B in a. certain 
]\epon. The United Textile Factory Workers' Association of Great 
BfltaiD pobli.hed in 19!17 a Report of aD inquiry whiclJ was made in IDliia 

'during 195t8. The Report states that: 

ton. hoan of work ill aoUoD ."umiaK factori. az:e in ~ ce with the JIII:O" 
.iaiCIIII of lobe law. The __ iDIIfJ i8 kept ill motion,. ten boara per day bid tlw 
individual worker doea DOt. work COII.tiDanal,. for t.be ... hol. ciaJ .. be fa .. 10 ... tilDe 
for prayerl, bathing, amoking, etc." 

DhraD Ob ..... LaD: This is not a. fact. The eqineen are kept work-
ing for 11 houra and AO' 10 houna. 

Kr. ]t. It. IJalDmvham CUlt",: The machinery i.e workiag only 10 
houn per day. I would . invite my Honourable mad to go into..., 
cotton mill ad verify it for hbue1f, The Repon adds tbafl it ia doUfiol 
wbetb.. more Wwl ejpt boun' p.rocluative labour it perfCl'lD84l by Wi .. 

,Wlua1 workan. ' 
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. ' 'Kl .... K ..... nmuJdwa Olletty: The finding of the United Teztile 
Factory Workel'l' Association of Great Britain. 

Dt'nD ObalDUI LIU: Authoritative I 
~. a,' It. m ~ Ohe\ty: Which conducted an independent 

~ investigatIon of the conditions of work in textile factories in India. ' 

Diwaa Oham'" LII1: Mr. Tom ShaW'. 
Mr .... K. Bb lJ'1D1IkIa&m Ohatt)': In the face of these t&ets it is idle 

· to contend that we must adopt the eight hour day in India also. 'My Hon. 
ourable mend drew thtl at.ttmtion of this House to the fact that the 
Washington Convention will shortly come in forre.examination and revi. 
sion if necessary. Lo.et year, in the 12th International Conference, Mr. 
Joshi attempted to l1"vI:' " resolution p888ed requestilng the governing body 
of the International Labour Office, in e~ g tne Waahington Convention, 

_ to reduce the hoU1'l of work in India from 10 to 8 hours per day, and &8 a 
result of a compromise arrived at between the Government delegates, the 

.employers' delegate and the workers' delegate, the formula was changed. The 
,gonming body haa DOW been iDatraoted, in re·examining the ConventiOn, 
to go into the question whether the economio conditions in lDdia ha.ve so 
,altered as to warrant the reduction of the working day from 10 to 8 hours. 
Before the result of that inquiry by the governing body is a.vailable, I 
would submit to my Honourable friend that it is prematu1'8 to aek this 

'House to adopt an eight hours' day. My Honourable friend is perfectly 
correct in saying that, though there may not be objections for adopting 
the eight hours' day on the railways, excepting the financial burden t)1at 
it might impose, its repercussion on the general industrial position in 

· India would. be of a very serious nature, a.nd as one interested in the indus· 
trial development of .Indiar-and I can assume that. my Honourable friend, 
Mr. Chaman IAIll, is one of those who would like to have a healthy growth 
of industrial development in India,-I would request this House not to 
make any departure from the· provisions of the Wasbington HoU1'l Oonven-

~ tion &8 a.pplicable to India, and not to adopt any motion which seeb to 
- reduce the hours of work from 10 to 8 per day. 

JIr • .A ••• Bayman (Railway Board: Nominated Official): Sir, I 
· int;ervene at. this stage only to make a few. brief remarks because I feel 
that t.he whole question as to whether we should adopt a 48 hours' week 
or a 60 hours' week wi'll. come up for fuller discU8sion when .there is a mo-

'tion for an· amendment. I feel it necessary, intbe fint pIMa, to draw 
· attentiOn to the faet that it was the original intention, if one judges from 
· the history of the case. wilen article. 10 of the Wubington Oonvention was 
-drawn up' and which fixed the principle of'8 eo bour wPek.for. India, that 
that principle should a.pply only to such branches of railway work as ~ 
respond to work .done ;n worksbops. and in faotories .. · There· .is abundanti 
e~ e e, Sir. for the sta.tement that I make. What did we on .our 
r,ilways .do in ct~ c~ ce  We. at once, as. quickly, &fl,.we poas1bly 

~ , tool[ action to give effeol to the prJnciple so. f/lf a8 u . ~  • 
. &ltd our mjne& e~ ~ceme . Vie e ~ "step . u t ~~  in. ~ .~ . 
tltte" aDa we elid begin to' apply t;be prblolplea embocJieam t1le'tJou'mlb 



to other classes of our railway servants. I maJCe.!'bold to:- 88.y that"'. did 
, begin. to apply this principle ten years Oil 80 ago to other. c ~  railway 
: servants. n a charge is made against us that we ha.ve .DOt moved 88 feat 
.' as we ought to ba.V6, I am 110t .going to defend that charge. But we have, 
: from humanite.ria.n c e ~ , aud beC&uH we' did waut to do Ule ben 
: that we could for our men, moved forws.rd, IUld we havedon8 a great deal 
· in past e~ to reduce the hoW'B of work of our railway servants of &ll 
· classes. I CBD prove by details that we have reduoed the hours of work ;of many cllWls8s. I want to say also thBrt we have spent money, lakhs of 
rupees, during the last ten years in 8I1lployiDg additional . eatablilhmentl 

: necessary. on account of our reducing. the· houri. en 'Work ·of .oertaio. cluBe8 
and thBrt we have invested large sums of money in providing additional 
quarters for our subordinate establishmenb. It is diffioult for me, at this 

,stage, to separate how much we spent on additional quarters on account of 
· our reducing the hours of work and how much for other considerations. But 
· I happen to remember the b:>tal amount that we spent in the last six or 
· seven years in providing additional quarten for our subordinate eatablillh-
· ment, and it is seven crores of rupees, 

I pass on next to another point which my Honourable friend, Mr. 
Kelkar,. made, and J think we, on tbis side of· the House, are obliged to 

'. him for making it. It was the charge that we should have brought this 
Bill earlier. We, Sir, only some time last year realised that the proper 
thing that we ought to do in this matter of ratifying the Washington and 
Geneva Conventions was to bring a BID before this House. Up to tha,t time 

· there were impressions in the Govemment .)f India that the whole matter 
could be dealt with by executive orders, and it was by executive orders on our 
State-managed Hallways that so much has been done as I have already shown 
and it was beca.use the Company-managed railways were ready to follow fDe 
lead given by the State-managed railways that they too reduced their hoU1'8 

· of work, and they too had to spend B great dea.1 of money on thB.tJ account. 
But Government, some time la&t year, realised that the proper thing was to 

- bring forward aI Bill before this Houee, and they worked towards it Br8 
quiekly &8 they poBaibly oould, and they brought forwa.rd a Bill during the 
last Session. That BilI was not paRsed' at the last Session, and nobody 

· was' more sorry than I myself for that. because I had my plans to give 
effect to it all worked out, and I would never have been charged, by my 
Honourable friend, Mr. Anev, that money provided for improving servioe 
oonditionfl WM not spent. r would ha.ve been only too glaP to 
Bpend the money for t,he improvement of the service' conditions of our 
employees. 

Now, Sir, we a.re also charged with not trying to move fast enough, 
with not trying to do "n that we Gould do. My long training, Sir, in 
ftnanoe has taught me, when anybody makes that oharge, to look at the 

· bill of cost. What is the bill of oost in this oase? We are ready to spend 
Within eighteen month, or 80 from today, areeurringexpenditure of R8. 60 

· lakhs. in Order to give better hours of work for our railway servantl!l, and 
. about· n.. 75 ta.khs to provide them with more qUBrter8. I say, Sir, tm.t 
. it iia telling reply to anv charge against US, that" We are not now moving 
at fast as we should. 'I do not wiRh, Sir, to follow toOol08ely all the 

-aqttmumte inaae \iymy Honourable friend Diwan Chaman LaU, beoAuSe-
l"IDy' Hin.oiliable friend 'Mr. ~t eem  ·tome ~. have-· met m ~ of"them 
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. ~ [Mr. 4. II. llaymaa.] 
aompleWy, but I do thiDk I ouch. to .. y what wal in our mbada when we 
varnined the qaeatioa. as to whether Government. Ihould not try to work 
. to 8ODl8 lowv figure thaa 60 houra a week. We decided to be guided firA 
.. foIeD:aoat by JaUlllatlMriaa couideratioDI. We do not apeet any ODe 
of our workers to work for a number of hoUl'l that; will undermine hie 
health. But we djd take into account one or two other conaideratioo.a. 
We did take into account the fact that oonciitiOll8 in India are difterent 
from other countries; that the oatt-urn of work by the labourer here is leu 

·thm iD other countries. We do ... we 81'8 reepoD8ible to the tupayer. 
888 that; we get ftlue ~ the 1DOD81, all. we alto do take into eonsideratioa 
the possible eifeets of our action on other employera of labour. I would 
.()BIy add this, Sir. I do not want to make too much of the poibt because, 
for ODe reason I ha'Ye not verified the information. but I heard it said the 
·other day by a gentleman who is I'MpoI1sible for running a large milway 
in America. that a system of 17,000 milea was managed with a lower 

"llamber of employees t.ban the number "e in India are employin« on the 
Eastern Bengal Railway, which has a mileage of only 2,000. We h ••• 
got to take such facts into consideration. No doubt, Sir, we as a Gov-
emmeat Department, 88 a large employer of labour, ought to be guided 
by humanitarian consideration8; we" will do our bett for our men; we will 
see t.bat their' health is not impaired; we will give them quartan near their 
work "here neceasary. and do all that we possibly can to make them live 
in healthy SUl"!'OUDdinge; but we have. when dealing with service e ~ . . 
"to take into aceount what the poaible effects upon other employers will 
be. I 8ay again that we wilJ do all t,hat ia possible in this matter to 

. ameliorate the service conditions of our employees, but that we must pay 
attention to the interest8 of the taxpayet' , i.e., we muRt Bee that We do get 
value for money. 

JIr. Eo o. BOJ (BeDgal: Nornjnated Non-Official): NormaNy apeakiDg, 
Sir, a.ny attempt to tinker with the Indian Railways Act wouid have met. 
with oppos.ition from me, beeause I am one of those who believe in a tho-
rough a.nd uhaustive revieion of the exiatiDg Railway. Act. The Act is fifty 
yean old, and only a small amendment waa made lOme Ulne ago to bnag 
into being what is known 8S t.he Indian Bailway Board. I may alao meil-
trion to the HOUle that the Hoaourable ){r.Jinnah moved a motion jn the 
Imperial Legialative Councll for the revision 01 the Indian Railways Aot. 

'Th;8 was opposed by Sir George Baraes OD behalf of Govemmeat. aDd 
was lOst on the floor of the House. Ever smee, very little au.atpt baa 
been made t~ improve the Indian Railways Act and to bring itl into be 
with modem conditioD8 elsewhere. When I got notice that there "at to 
be a Bill to amend the fndian Railway. Aet. my fiN' inclination .... one 
of oppositiM, bot wben I read the Bill, I found that WI was. nry bendoent 
meaamre, c&leulated to impf'O'Ve the OOIlditionl of Indian labour. I at oaee 
agreed to 1Jt1PPOri it. lowed my 888t OR the 8eleet COmmittee to my UDD· 
ol1rabJe friend, Mr. Cham .. IAU. It. wu he who augpeteci tIuiIIl 1hOw1d 
.t aD the 8eJeetCommitt.ee, .. It would gt.e me 111 oppcrtuaity te took 
mto labour eoeditiou. When we ·were littill« on t,n 8eteet (',ommitMe, I 
tlIODRht 8ir Oeotp Rainy, A ahrewd 8cotehman, wu goiDR to be ·"t.ifr and 
tae1tum,· but. I f()1md him .e-rygenial, ahra,. anmoua to obHp, and i1l ,., 
h wei pnpaM to gof. bevODd wliat my Honoarable MeDd 1fr.8hD. 

'lftu'l1llm ClIett, IItd ethan of the __ 001 mel d.... 1ft. m,... 



11 .. 

'who, it is true wal in that Committee, not 90S a m~, t  .. ~ • 
... M very aaious to go a loDg way to meet m, friazIj Mr. Abclul KMia 
. -asaudhury. Altboup be ... Ilotpnp..-ci to legiBleH .. a 6bour .-k; 
be .... prep aNd to meet him.. &S far .. pouibte. Here. I may meu«iOIa. 
for tile benefit of the HOUle, the clMlle as it I_cis ;n the But ~ . 

.. A railway l18rVant, other than a railway servant. wbote employment. u .... ti&l1, 
int.-mit.t.ept., ..... be ..... 10,.4 for .ON t.ban tiny hoW'. a Week OIl tM av .... in 
aDy month." 

. The Houee wil note the expression • • not more than sixty hOUlB··. And 
with the a&8Ul'&QOe wlUch Mr. &YIl1&11 bas just liven, Mr. Abdul Jlatiu 
Cbaudhury can have no reasonabl!i causeior appl'Qh.entiou. .. 

Bir, I approach this Railway Bill from three standpoints. I approach it .. 
a representative of the tupayers' interests as one who j:s interested in em-
ployment of private labour, and as one who wants to see that the Indian 
railways flourish, on a. sound financial footing. Only recently ~ was my 
.privilege to apeak in thil House about the net surplus of Inclian railways 
for the last five years. This surpllus can 01lly be "'8'uded as unsat1sfac-
tory. I therefore asked Mr. Hayman, supposing we were to legislate for 
48 hours a week. what would be the expenditure involved. He sa.id tha. 
a good part of the Det surplus would be swallowed up. That was a posi-
tion to which I WB8 not prepared to agree. From my own experience of 
the employees on railways I kBOW tha.t they are very well looked after. 
They are employed on the best liDdustrial aenjoe in the 
whole of India. They are very carefully looked after not 
only by the Agents and by the other superior officers of the railwa.y I but 
also by the railway medical men. They are provided with excellent housp.8 
and they Live under conditions of abnormal life quite different from those 
working in factories or other industrial e~ ill citiea like Bombay and 
'Caloutta under abnormal conditions. ThiR is also One of the grounds on 
which I am oppoeed to 48 houra a week. 

My nm re8080n wu the etreet of a 48-hour week on private employ. 
ment. Already the growing charges of the civil administration of thia 
. country Bnd a.l80 of the railways have materiaUy aftected the positiDn of 
private employment. I think Government have been too considerate in 
bing the 8&1 ... S for their lIubordinates ae well t.8 for their Clfti'oials; the 
result i. that it is sloWly beooming a diftlcult problem to get su.;table e.an-
didatee for private employment OIl eoooomio rates. In the circumstances, 
I felt that it Wei my duty to oppoae a 48-hour week. What I feel we want 
it a. lOund baoaial fOUDdaiioD for our rail ..... y.. But jf you bring into 
legi.lat.i"" eaaetment at onee a 48.hoor week, the net 1"e8uit 'WOuld be 
that it would abeorb· & 8ubst.Dtia,1 poriioll of our net railWAY surplU8 every ,.... . 

Luilly,.8;r, If I may Bay a word of waminrto my friend, Mr. ChamaD 
LRn. My l'6eeot experience about railways in India has taucbt me that 
discipline and attention to work, which used to be too feature of rail ..... ' 
WorkB in India, are Blowl}' going dOWD. The standard of efBclen,py haa also 
AufteJ'ed .. To a cert,Ain .e te~ we at, this. 'House mullot be prepared. to . bear 
the respon¥'biJih heeaufJe too. Jn8ll:V ~e t  al)ouf railwaJllleJl'1 griey-
Uleetl ve. hl'OugM. before thi •. Houle. The thne ·liu come "'lien.... mud 
eon aider ae1'louRTy the ad.tlabllity of dartIng a "Grfevanee Committee". 
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,. [Mr. K. C. Boy.] , , 
'Unless we have ,oommitieee of tbillIClrl like theWbitLty CommitMe, ,t,he 
diacipliDe of \be railw..,. aervioeawill,au1f8l' hy the ~ m~ of ~ .. 
ipg these queeSiODa befOl'$ the BoUie. I support. the Bill, Sir, aad unlilre 
Mr. KeIqr, 1 ~ ,.ote for \he CODIideratioil of tbe8e1eotCommittee'. 
Report. , ' 

The A-eznt,ly then adjourned for Lunoh till 'twenty J4inutes flO Three 
of the Clock. 

]' au , 
;, . '. 'j i 

~ .~ Assembly re-aatembled after' Lunch 'at Twenty Minutes to TIue8 
01 the Clock, Mr. President in the Chair. 

MEMBER SWORN: , 

:.r. 't • •• ~ a.eM4, M.L.A. (Kadraa oedecl .Diltrictt and 
Chitoor: I .~  Bural). 

THE INDIAN RAn.WAYS (AMENDMENT) BILL. 

)Ir. 1WII4eD\: I tbink I had better put tbequeamm: other speech. 
will follow on, the amendment. 

The question ill: 
~ tbe Bill farther to amend the Indiu Railwa,.. Act, 1890, for oerUiD ~ • 

.. r.p>ried by t.be Select Ccmuait&ee. be tMa iato cc.aid...um." 

The motion was adopted. 

Kr. PrMI4eD\: The question ia t.hat otauae 2 stand part of the Bill. 
~ Abdld JratiD OhaDdh1ll'1 (Asaam: u mm~  Bir, I move: 

"That in clallM 2, in .. lrseotioo II} 01 tbe propoHd ,MCtion nc for ,be word '.w,' 
,he word 'forty.eight' be auhstituW. ' . 

When thia Bill W8I referred to the Select Committee, I pleaded for aD 
eight-hour day for the railway workera, aDd I aeed hardly repeat that We 
demand for an 8--bour day is Ii demand for tbe bareat act of IIOCIW justioe 
to t.be workerB. It is uni't'el'B8l1ly conceded that the workera must haft 
reet. that they muat have ec e~t  and that tlbey mUst haTe time for 
the dilCharge of their .ocial andfamHy duties, ju. a8 my friend Mr. 
Chetty, or my friend Mr .. Hayman sbould ha'9"e. Thi. priDeiple 01. aD 8-
hour day is general]y accepted throughout the world 88 a princripte: for 
houra of work in ell indU8trial and commorcial undertakiDR8. ' ,In EnsiaDd 
92"6 per cent.. of t.he work8l'l work on on 8-hour day and tell; UIlder all 
~me t t.hat hu been entered into.between the Nationa'l UruOl1 of Rail-
~e  and' the employe"" t.herailwaymen in England work··for 48 hourJ 
& ~ee t  daYB of 8 ,hoUl'll, ~ Sunday ts treated 88 overtime. In FraD.oe 
Gere i".an 8-bom: day Ae.t, whfeh applies to aJ1 the induetrtal Mad aommer-
41&1 • t t.~ I. not only in Jl'J'ace but in . ~ge  .and otherooJoDi!1 
~  they Wave got an 8-boUJ' .day U for· tbeminm lIlel fDr· die 



seamen, and aaoording to the statistics coneeted in '1_, out-Of Mer six 
'million worken in France employed in industrial and commercial UDder-
t&kings. over ilve miUiona work for .a houn Mld Ie •. 

In Gemumy, the average scheduled hOUfS of work in the Germ&Il 
Federal ~ . for the workers. are e g ~ boon._ day for oontiauous 
workers and in the CBse of intemljittent workers it might be extended to 
ten hours. .' ,'" . ' . 

In the HatHan railways the a.verage hours of actual work in the State 
Railways are fixed at about 48 hOUl'8-:-8Dd the same is the case in indus-
trial, oommeroio.\ and agricultural un4ertakings where continltoU8 atten-
tion is necessary. In Italy. Sir, 10 per cent. of the t ~  work for le88 
than 48 hours a week; about 60 per cent. work for 48 hours, and 27 per 
.cent. for more than 48 hours. 

,In the Austrian Uailways the maximum is 48 hours a week. On rail-
ways in Po1and the maximum weekly hours are 46. In Esthonia on rail-
ways the maximum if! 47. In Spain, in the coal mines and induaWlal 
un4ertakings and in the railways, the maximum is 48 hou1'9 R week; and 
92'5 per cent. of the workers in Spain work for 48 hoU!'8 or leaa. 

In Greece the 48-bour week is applied to tanneries, printing worb. 
manufacture of confectionery and chocolates, of Jeather goods and 
trunks, of the paper-making industry, tobacco st.ores and factories. unier-

,.gr"OUne work in mines, manufacture of cement ond to slaughter houses. 
In Belgium, Denmark, Sweden. Szecho-Slovaua. and the Kingdom of 

Serbs, Croabes aDd Slovanet1, in all the indU8triai undertakilgs the maxi-
mum houl"R of work are 48 bours A week. 

In Norway and the Netherlands the maximum is 8i hours a day and 48 
in the week. In l .. ithuania in workshops and factories the maximum 
houm do not exceed 48. In La.tania manual workmen work for eight 
hoUl'll a day And non-manuals fOl' eix boun a day: , 

So much, Sir, about Europe. I shatt next come to America. In 
America., out of twentY-&evenprinoipa4 industries. fifteen, induatriea wort 

. for 48 hours a week or 1888, I oouldgive you some 8%amplea. The aveJ'888 
weekly hours in furniture manufaoture is 48; in lumber manufacture and mill 
work, 47.t;; in printing pubtMhing, book and job, 47'S; in paper produota. 
47'S; in cotton manufacture, 47; in Jeather tanning and finishing, 48-9; 
in wool manufacture, 46'6; lin hosiery and knitted goode manufacture. 
46·1; in ailk manufacture. 46; in printing and publishing llew&paper peria-
.dicalR, 45'S; in automobile manufacture, 4t;·2; in electrioal and apparatus 
manufacture, 45; in boot and shoe manufact·ure, 44'S; in rubber manufac· 
.ture, ""·7. 

Then, Sir, in the railwa.ya in Argentine, in Peru. in.Bolivia. in Uruguay 
.the maximum j, eight hoUl'll a day . 

III AU8t1'&lia, in Viotoria, Tumania, We&tem 'Australia and Queens-
land the maximum boura of work are eight houm a day. In New South Walee 
it it 44 hount .. week, in New Zealand the mufmum is 81 hOUl"8 a day and 

. 48 hoon .. week. 
Coming next to the Union of Soutb Atria.. driven and foremen in 
~ . work for 96 houn .. fortnight: guardl ADd tioket-enminelW work for 

. 108 houn .. forblight: the permanent· wa, etaft work for Mi 'ho\U'9 to 
lJl boo", in Summer and 49f houn1lD 48 houn ira the W'mtlll'. 
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[Ma1llvi Abd\iMatin Cha.udhury.] 
Sir, tbis is the position all the world over; aDd here in India. we are 

being asked to acceptJ this atrocious p!linoiple of 60 hOUlS and 84 hours s.-
week. . 

e .•. K. 8:anm'lkltlm Ohetty: How muoh is it in Ja.psn? 
Ka1llvl AbdUl .&tiD Ohaudhury: I have no information a.vailable. 

Even in India., in the case of postal workers in the Railway Mail Service and 
those, who work in the day, work for 86 hoUl"B in the week; those who work 

"da.y and night work for S8 hours in the week; and those who work only 
during ihe night, work for 30 hours only in the week. I do not under-

. t ~ why railway workers, who are working under identical condiiiollB, 
~  be condemned to longer hours, while those workiing in the Railway 

Mail Service under the Postal Department are working 80 hours a. week. 
I should now like to deal with some of the objections that have been 

"-d by the previous speakers. My friend Mr. Shanmukham Chetty said 
tha.t India. should be treated ditlerently from other countries because of 
dlimatic oonsiderations. 1 entirely agree, Sir. If eight hours a day is ju91li.fi-
ed in the West there is justification for 8tnl shorter hours in India, because, 
Sir, eight hOUl day in a tropical country is more fBtiguing. more exhausting 

. and more deleterious to the workers' health than eight hours 8 da.y in a 
temperate climate. I : 

Then, Sir, Mr. Hayman and Mr. Chetty argued about the repercussion 
on other industries. I have never heard a more absurd argument than the 
argument about repercussion. If we carry it to its logical conclusion, it 
means this, that in the railways there should be the lowest wage and the 
longest hours because, unless you pay the lowest wage to the railway work-
meD, there will be repercussion on other industries; similarly, in the rail-
ways, according to this argument, you should have the longest hours, 
because if you reduce the hours of work there will be repercussion on other-
industries, and the workmen will demand shorter hours. This position, Sir, 
on the face of it, is quite untenable. 

Then my friends Mr. K. C. Roy and Mr. Hayman referred to the cost. 
I would ask them one simple question. Do you intend to sweat your labour 
to provide & surplus revenue? Mr. Kelkar said that he would agree to this 

, 8S a first instalment; I suppose he takes it as an advance. It has talcen 
the Government about 11 years to make a move in this matter, and I do 
not consider this measure as an advance at all. I consider 
it as a ba.ckward step, I consider it as a most retrograde 
measure, I eonsider it as an anachronism at the present day ,and I say to 
Honourable Members of this House that they will be condemning them-
selves Qnd, this House before the bar of world public opinion if they lend 
their support to the proposal of Government. . 

Pandit Bird&y.&th KuDIl'U (Agro. Division: Non-Muhammadan Rural):' 
Sir, not being connected with business of any kind, either as a labourer or 
8S an employer, I find myself in SOme diftlculty. Ithought that the Report 
of the Select Committee would provide some enlightenment on those points 
which were obscure before, but I have not been able to derive Bny informa-
tion from the Select' Committee's Report whioh would enable me to solve 
thff'doubts th&t existed in my mind. 

'Sir, ·befOll"Ei making:Up my mind with regard to th& merits of the con .. 
troversy betweeri ao.eriuneai ~ IIl\Q wome Membeltl ·of this House on the one 
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side, and my friend Diwan Chaman Lall 8J1'd Mr-. Abdul Matin Chaudhury 
on the other, _ I should like to know what is the number of men who will 
benefit if the legislation before the House is aooepted in its present form. 
You have about eight hundred thousand men on State-managed and 
Company-managed railways.. You propose to make Borne exemptions. It 
is only' certain classes to whom the new legislation will apply. I think it 
is a fair demand on. our part to know what is the proportion of existing rail-
way employees that wnI benefit by the fixing of a 60 hours' week. In the-
second place, Sir, I should like to know what are the present ~  of work 
in the more important railway departments. It has been aUeged by my 
friend Diwan Chaman Lall that in the railway workshops and in certain 
other aetivities railway employees already work only for eight hours a day, 
or even less. If that is so, it is quite alear that these men do not stand 
to gain anything from this new legislation. If in the more important 
depart.menta of -activity the principle of a shorter day haa been accepted, 
I think it is for Government to justify why a longer day -should be enforced 
in the case of other men. 

The third point on which I want information is what would be the-
increase in expenditure if the Bill placed before us by Government is 
accepted. I should like them to bear in mind in this connection that there' 
are certain forms of work in regard to which overtime allowances are 
paid. If the hOUTS of work are shortened and an additione.! st&tf is 
employed, to what extent will the money saved on the payment of over-
time allowances suffice for the engagement of the Dew staff? 

Lastly, Sir, I should like to know whRt additional expenditure would be· 
incurred in ca.se aD 8-hours' da.y is accepted. You are already prepared to· 
face 11 oertain increase in expenditure by the acceptance of the Washington 
and Geneva ConventIons. I should like to know what the excess over this_ 
expenditure would be if the 8-hours' day is accepted_ 

These are the specific points, Sir, on which I desire some information. 
We cannot decide the issue· before us even. on purely material grounds un· 
less this information is forthcoming. But I Sh01dd just like to say a word 
01 two with regard to the point of view that I adopt in considering a matter 
of this kind. My Honourable friend, Sir George Rainy, has on more than 
one occasion told us tha.t it is impossible for Government to deal WJith labour-
questions without bearing in mind prominently financial considerations. It 
is obvious, Sir, that an industry of any" kind cannot provide for labour. 
more than its earning capacity renders possible. But on the other hand, 
I should not like these questioDs to be judged from a purely financie.! sta.nd· 
point. The human factor has also to be considered. It is not merely that 
the trend of modern sentiment has changed, but practical conditions in 
India themselves require that the hultJ.an factor should be borne prominently 
in mind in dealing with these questions. And here I cannot forget that 
Govornment ha.ve taken about ten years to give effect to the Washington 
Convention and about four years to the Geneva Conventions. Had their 
recommendations been accepted earlier, .more experience might have been 
gained,· and it might have been possible for us now to have materie.! in 
connection with the inquiry that is to be undertaken by Geneva next yea.r. 

My friend, Mr. Bhanmukham Chetty, drew our attention to a very iro-
porta.ntpoint when he asked us to remember that the delegates of rhe 
em e ~ and the em~ e  had t~ agreed last year to have the question. 
of reduomg the working hours conSIdered next year. We have· also to 
remember that the length of the working day is one of the matters which. 
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_--_ {Paudit Bird., Nath XUltzru.] , -
will come unGer the COIIlsidtml-tion' of the Labour Comminion. I have no 
--desire to prejudge t.he conclusions that might be anived at, either by- the 
Labour Oommiuion or as a result of investigations at Geneva,- but in 
view of the inquiry that is to beset on foot by Geneva next year, and the 
fact that the ma.tter is to be considered by the Labour Commission, I think 
t.hose of ue- who feel keenly on this subject ought to have no hesitation in 
making both Government and the other authorities that ~ e concerned 
with this question feel that it is not ()DIy the labourers that. are anxious for 
-an ameliOration of their position, but that those also who occupy B neutral 
poaition desire that they should be considered first snd foremost as human 
beings. We should all bear in mind that the greatest capital at our dis-
posal today is the efficiency and welfare of our human material. 

Dr. L. It . .,4.r: (Agra Division: Muhammadan Hura): I cannot claim 
3 that I am a labour agitator. I cannot claim that I administered 
~... the railways of the Government of India. I look at the matter 

from a detached point of view, and I have listened with the utmost attention 
-to the case which has been made out for a 60 hours' week by the Members-
-opposite. To my mind, Sir, there is in the case an unargued inference. 
'That unargUed inference is that, if you reduce the hours of work from 60 
to 48, you willincroose the cost. Now, Sir, this is the u ~ gue  inference 
to which I take objection. Is it at all likely, is it quite certain, that there 
will be an increase in cost? If you have shorter hours, the thing omitted 
from the calculation when the jump was made to this unargued inference 
is that there shall be, under no circumstances, an increase in the efficiency 
-of the labourer. In ot.her countries they have found out that .there is an 
intimate relationship bet,,'een the output and the hours of work. 

Then, Sir, it is 8!lid that it may be all right elsewhere, we have no reaaoo 
for believing that shortening the hours of work will make any increase in 
efficiency. I say, Sir, that the thing has to be proved before it has to 
,be accepted on this side of the House . 

• Then, Sir, it has been said, leave the foreign countries alone; this is 
·8 special country with special circumstances. Unfortunately, Sir, I was no. 
present in the House when the special circumstances were referred to, but 
I have revolved ·them in my J]ljnd, and I said to myseif, "Can it be the 
climate?". Then of oourse it struck me at once that if the speoial circum-
stance referred to centre round the climate, then the argument is on this 

-side and not on that side. If the special ciroum.tances re£eorred to the 
.physique of t.he people, then again the argument is on this side end not on 
that side, on the aide of shorter hours and not on the side of longer hours. 
If the special circumstances include a leisurely way of doing business, then 
I say the argument is on this side and not on that side, beoause we want 
you, Sir, to speed up and not to adopt the leisurely way of sendlng ten 
trains in 24 hours. It is no use asking the workers of the railway to ndn.pt 
themselves to the leisurely way of running the trains. I have no doubt in 
. my' mind that the gentlemen who are responsible for administering the 
raIlway system in this country are aware that there is an economy of high, 
wages. What my friend on my right was trying to do was to bring out the 
fact that there is also an economy of short hours. That is the whole mean. 
fng of the amendment which has been moved bv him. There 18 another 
-matter to which I shall refer. I would not base the case for lhortening tbe 
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hours, 8S my friend on my right has done, and it struck me as pecuUo.r also 
,hat .while on the one hand it was8aid that the Railway Administration 
(:ntertains 1\ humanitarian outlook, on the other tha.t it could not forget the 
interests of the taxpayers. I say, Sir, that I neither accept the one pORi-
tion nor the other. Let us look at the railway as a business concern, and 
that is the only aspect, and let us not then talk of social justice or social bene-
volence or um t ~  views. No, Sir, the railway worker is engaged 
in ~  industry, and the case for him rests, and can be made to rest, not on 
giving a dole or being charitable to him, but on his being intimately COD.-
nected with the industry itself, and the whole question is whether the man 
whom you engage on one of these terms, the termll of 48 hours, is a man 
who gives the value for the money he receives. That is the case OD. which 
the railway worker should .be judged, ·and there should be no talk either of 
benevolence or of a humanitarian a.ttitude, because these things do not and 
should not come in the calculations of a capable railway administrator, and 
the worker himself stands on solid ground when he says, quite frf!.nkly and 
openly, "POl' 48 hours I shall give you an output in work which may be equsl 
t.o the output which you might exact from me in 60 hours". That is the 
casE'. Well, Sir, it is on this 'ground that, after listening to the speeches 
delivered on tha.t side of the House and also on this side, and after giving 
A proper amount of Bttent.ion to this matter, I have come to the conclusion 
that the railway worker can stand on his own ground as o.n independent 
worker. Reference has been made to whlit is done in another country. Of 
course, the obvious retort is: what is done in the large majority of countries? 
Thert.\ there iA the fear of the future which is perhaps deterring certain 
Members of the House from supporting my friend. The fear is that, if 
\his legislation is introduced, there is no doubt that other industries will 
follow. I ~ , ... ·hen then? Even in other organised industries the labourer 
shall be nble to eam his wage by reason of the efficiency of his work, which 
should be limited to 48 and not 60 hours a week. 

Mr. Gaya Pra8ad Singh (Muzaffarpur cU.m Champuxlln: Non-Muh8Jll-
mmllln): Sir, I welcome this piece of legislation as a tardy recognition 
on the part of Government of the much· needed relief! due to a deserving 
ols';l\ of our public servants, I mean the railway employees. But. Sir, 
I should like to record my disapproval at this piecemeal interference with 
the Indian Railways Act. The Acworth Committee, if I remember 
aright. recomnlended that Ii. wholesale revision of the Act should take 
place in the light of present day requirements. This was many years 
back. I a.lso tried to bring this matter up before the House. but I was 
told that only lut year the question of a somewhat comprehensive revision 

. of t·he Indian Railways Act hRd been referred to the Rat.es Advisory Com-
mitt.ee. So rar as this legislation is concerned, there is no doubt' that it 
if; in some respects on odvance upon the existing condition of thing", but 
I should have wished it to go a little further. There llre certain pro-
visions of the Indian Factories Act which deal .... -ith the employment of 
lllbour, the hours of work, period of rest, and so on. I need not refer 
specifically to those provisions, but I would mention in passing sections 
21. 22, 27, 28. etc., of the Indian Factories Act. I would only sny this that 
ovel'work in factories is a mat·ter which may be dnngerouR only t·o the 
workman himself, \Jut overwork on the part of nn employee on n railwa.y 
is clBngerous to a large number (If the travelling public who have to travel 
on that railway. Let us take an instanoe. Suppose, a pointsman of Q 

l"ai}way whose work is a risky one has been long on duty, aap if an 
accident takes place on account of any inadvertent inattention 01' 

11: 
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tempcYl'l\ry absence 0t1 his part. he may not himself suffer. but it results 
in tatal c e ue ce~ to the passengers. Therefore. Sir, 1 think that 
the a.mount of I'clid and respite given to \\'orkm£'n on thernilways should 
b£' on a more generous scale thlUl the amount of relief and respite given 
to ,..arkmen untler the Indian Factories At)t. I need not dwell on this 
fact that ~m  who has 'been long on duty is ~  and 
ment.l1y uniit to disoharge the responsibilities of his P06t requiriag 
sustained e~cm. It is therefore necessary thllt he should be givetn t,he 
much-needed relief to .which he is entitled not only on humanitarian 
p,maS. but al80 of public safety" If the causes of railway accidents are 
analysed. it will be found that many of the accidents owe their origin to 
inadvertent inattention or unconscious negligence on the part of some 
railway employees, who have het"n overworked Rnd cannot bear the 
strain. The Bill, Sir. proposes to introduce 84 hours 11 week for those 
railway employees whose servioos are essentially intermittent." 

'!be lIDDollRlllll SIr Charp ltab:lJ: On a point of order. Sir. Will 
not thifl question "ri&e on the next Amendment, ,,-hioh stAnds in the 
UIUb8 of . Maulvi Abdul Ma.tin Chaudhury? 

'IIr . ..,a PruI4 SIDah: 1 need not dwell, Sir. on thflt point, e ~ .t !  
it has not yet been taken up. But I am glad to Bee thlllt Govemment 
ha .. e undertaken an investigation. into the whole question, and t ~ result 
of it will be awaited with interest. Besides, we have got the Labour 
Comr.nieUon which is n()Win labour. and by next yam we may eJtPeot 
'*he recommendation of this Commisaion, whioh is likely to· be on a mOM 
geDAJ'OUS scale so far as the hours of work are concerned than the one 
whioh is proposed under this Bill. My information is thAt. in Japan, 
the hours of work are ten hol.lT8. I do not know if mv information iR 
correct, but I shall be glad if I am corrected. So, India- is not the only 
oountry which has got 0. ten hours' working day, but WE' should tr,\" to 

~ it down to eight hoUl'S here. 
In conclusion, I would like to say this. T find that n period nf two 

:years will be tllken to give effect to the provisions of this Bill after it 
becomes law. This period, to my mind, is a 1'9.ther long one, and I 
should have liked that the provisions of tbJs law should come into ~ 
much carlier than that. 

Ba1 Sahib BafbUu 8&rd&: (Ajmer·MerwArn: Oenernl): Sir. r rise to 
support the amendment proposed by the Honourable Maulvi Abdul Matin 
ChRudhury. In the minute of dissent which I appended to the Select 
Committee's Report, I said that in two other Department!! of Govern-
ment, the hours of employment pet' week were not more than 48. Tn 
the Telegraph Department. for instance, the signAllers do not worl, for 
more than 48 hours a week. In the Railway Mail ~ , which ill fl 

branch of the }:>ostnl Department, sorters do not work for more than 
86 hours a. week. Mail guards, whose dutieA are IesR arduomc, work at 
the utmost for ,1)6 hours a week. In thfl e e~  DepRrt,ment t ~ ~  
is one of eight hours, with relaxation on SundRYs. If this is so in two 
Departments of Government, where work for eij'(11t hour" R dAY iR net-melt 
sufficient. and if, as the Honourable M'r; Rnvman haF; said. ill the 
TRiIwny workshops thenlle ror years hrll! (pen' 42l hours or 44 hOtll'A 
'cf work n week, then I -see no reason why there should be 1\ provision 
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in this Act to aliow work up to 60 hoUl'8 a week. I think, therefore, ~ t, 
on the analogy . of the Telegraph and Postal Departments, the week, 
should be 8 week of 48 hours work owy. 

DiwID Ghamy LIU: Sir, I rise to support the amendment of my 
HonoUl'Kble friend Mnulvl Abdul Matin Chaudhury. I want to be very 
britlf in this matter becuuse I have already said a good bit upon this 
subject. One reason why I rose to speak WRS becaUSE< of the veryabJe 
speech made by my Honourable friend Mr. Shanmukham Chetty. Mr. 
Chetty brandished the sword oe his forensio ability in my face, and 
thereby gave a tremendous amount of assistance to ~ u e Members 
sitting opposite, whose sword, it seems to me, happens to be 8 wooden 
one. What are ,the arguments advaneed by my Honourable friend. Mr. 
~ tt  'J 1 think he objected to what he understood me a8 saying that 1 

implied this, that Indin had obtained an exemption from the Washmgton 
-Convention. He would e ~  me to sa)' that India had obtained nIl 
exenJption ,~ the Washington Convention. It is all a difference of 
"from" und "in". I do not recollect that I myself was guilty of that 
blunder. I have hod this mn.tt-er thrashed out on another occasion in 
another country with the High Commissioner of India... and 1 was per-
fectly uwareof ~ t I wos saying. What I was saying was this, that 
India had obtained an exemption in regard to the 48 hours a. week in the 
Washington Convention, and I read out Article 10, which giveR thnt 
special exemption. My Honourable friend over there Baid it was n pro-
vision. I say, call it what you like, provision or anything you like, the 
actual effect of that is that that exemption was obtained by India in 
the Washington Convention. Now, my Honourable friend Mr. Chetty 
referred to Article 427 and he Bnid., "Well. in regard to Article 427, you 
are empowered, the authority is given to you by t,he Treaty of Versailles 
itself to m ~ these exemptions" . I do want to rend to the House 
Article 427. I want to point out that there in Article 427 generlll 
principles were laid down and a high hope expressed by the high con-
tracting parties that these general principles would be the guiding fact.ors 
in labour legislation to be undertaken by those contracting t e~, nnd 
it was said that the high contracting parties recognised that tn£) welI-
being, physioul, moral und intel,lectual of industria] wllge carners was hf 
supreme intemational importance. Well. the first test that I wllnt, my 
Honourable friend. Mr. Chatty, to apply is this, whether an eight hours' 

_ day· would conduce IDore to the well-being, physical, moral and int.el-
lectual of the industrial classes of India or whet,hern ten hours' dov 
would be more conducive to that end. I want him to answer that question. 
Would it not be better -Sor the railway worker to work eight hours a ~  
and ha.ve leisure o.nd develop himself mentally, Or would it be worse 
for him if he had the leisure that would be available to him bv worJ..-iDg' 
ten hours a day? . 

The second point is they Baid, it is of supreme international import-
ance. The high contraeting parties have ft'o.med in order to further this 
great and A. pennanent mAchinery provided for in sect.ion 1. Then they 
go Oil to say thnt they recmgnise that differences in climate, habits and 
eustoms and of economic opportunity And industriol traditions mak!' 
st,rict unifonnitv of the conditions of labour difficult of immediate attoin· 
ment. Now, I' want to ask my Ronourablefriend again, what parHcula)" 
~ e t  laid do'\\'D there m t tt~ against the grant of an eight hours' 
day to the workers on the railways in India. Let me take the first, 
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thflt is climate. Climate is a. factor which does not militate against the 
Honourable Member granting us nn eight hours' day on the railways; 
on the contrary., it ought toheJp him to give. us au eight hout'S'du,y.. I 
hold in my hund a Report issued by u faIrly well known autbonty. 
published by the Iuternational I .. abour Offioe, ou the question of the 
relat.ion of working hours to climate, and tllis is the conolua.iQn 
that this author comes to in regard to the subject of working hoUl'$ m 
relation to climate. The author insists, on soientiftc) considerations, tbat 
oor industrial countries which are situated BOuth of Europe, the hours ot 
work should be 'shorter than for other northern Europt'an OOuntrit!8, at 
any rate during the hot season. If climatic conditions. in Europe lead 
this scientific investigator to state that, where there is ~ higher tem e~~ 
turu in Southern Europe, you should have short9l' bours, then wby hhould. 
not thutprinciple be applicable here in India, and to the railway worker .. 
in particular? I ask, Sir. whether it is not ~ ct tlmt the question of 
climRte is an argwnent in oW' favour, not an argument in the Honourabl6 
Member's favour. 

Then, tnke the next, customs and habits. I have yet to know of an. 
individual in this country who posseSIleS the courage to get up Bnd Ray 
that the habits tlnd customs of Indian worken are such thllt they prevent 
the Honourable Member.from giving us an eight hoUl'B' day on the railways._ 

'l'ake the next question of economic opportunity or industrial tradi-
tions, Is that the ground, I take it, which anybody would be foolhardy 
enough to advance? Is there anybody who would say that the economi(t-
opportunities and the industrial truclitions ~ India llre such tbtl.t we 
should stick to sixty hours a week rather than to forly-eight hoW"S Il weeki' 
If these nre the only exceptions luid down there of which tl,dvantage oould 
btl tu ~  by nationlll countries, then I ask where is tilt' argument for. 
st.ating that, because those exceptions are laid down in Article 427. 
therefore it is perfectly right that exceptions must be taken advantage 
of. And when we go on in Article 427 to the general principles laid down, 
what do we find? The fourth prinoiple is the adoption of an e g ~ u  

day or a 48-hour week as the sta.ndard to be aimed at where it is not 
already attained. 'fhis WRS in the vear 19U). The standard to be aimeR 
at is 48 hours a week. I want to ~  my Honourable friend over there, 
whut hus he done during the last ten years to attain thi@ particular st'oncl'-
nrd which W8S brought to hill notice us the standard to be !limed at 
for the benefit of the working classes in India? I "'ant to aSK this question· 
whether during that period anythmg' has beon done to a.pproximate to 
this Btandard? If anything has beeD done to approximate to this standard, 
what is the experience gained? Does the Honourable Member's experienOt'-
teil him, J want to ask him in a11 sincerity, doeB his experienc(, t;e.11 him 
thnt n 6O·hollr wepk is desir!lble for the railwav workel"tJ? Clln he honeRt1" 
rrp.t up in his seat ano sa.y t.hat hiB e e e ~e is that a 6O-h9ur week fs 
btlttcr than a ·1-8-houl' weck? I take it that my Honournble friend wO\lI(l 
not make tha.t stBtement. If it is not c ~  that a 6O-hour week if! 
better than It 48·hour week, t·hen whitt nrc tIle condit,ion1l? Why iEl it that 
fl proyision of n OO·hour week has been embodied in this Hili nnel wby 
~  it beinA' pa.s8l'd into a statute as far as the railway workers nr(-' con-
cerned? I want to ask my Honourable friend, Mr. Shanmukham Chetty, 
to gIve me th(., reasons why he ~ t  it. If my Honourable friend is 
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80 fond of Geneva and of the statutes laid down, in the Peace Treat.y, why 
does he "Want. the 6O·hour week? He remembers the Preamble, in which 
it hl18 been said tha.t the existing conditions of labour involve such in-
justices and hardships and privations to large numbers of people as to 
produce unrest so great that the peace and harmony of the world is in 
dnnger. There i8 u stAtement mode in the Preamble to the Peace Treaty, 
in reference to the orgllnisHtion of labour and they rooogDlse that those 
.(;onditinns of hardship which create this unrest have 'got to be done Hway 
with lind 1\ better system ndopted, Nuw, rnyHonouro.ble friend hAS hl\rl 
ten yenl'S in which to work t.hnt bettl'r system. Why haa he not adopted 
it'! 'rhe argument that I would place before him is this. Let him take 
for instance the workshop employee!>. 18 it admitted that workshop 
crnphyees work 48 hours u week or e~ than 48 houN? Is it true or is 
It not true? Let me tllke tilE' engmeering department, labour employed 
,on the maintenance of pernument wBy thtlt is gangmen and keymen. Is 
it not a fnct t,hu.t they ure not working more than eight hours a day? 
Again, take the cnse of gate keepel'fi. Do they or do they not work in 
thrl"e shifts :>f eight hoUJIB H day? Take your sta.tion stoff. On aU im-
portf.lnt stations, are they not working eight hours 1\ dny'! 1'i.,ke your 
1urge sheds. Are they also not working on eight-hour shifts? So is the 
ease with your running staff. If it is a fact that all these people Ill"e 
workiTJg on an eight-hour shift today, then I 8sk what is all this camouflage 
for? You come to us on the floor of this House and, in spite of the 
fact that in ACtual practice many thousands of yQUr workmen are ~  

log on an eieht-hour day basi'S, you want to pass-after this exemption 
:'hss existeel for the Pllst ten years-Il lnw that the railway worker!) fhould 
,be ruJed by the 6O·hour week and not the 48-hour week- I would have 
understood my Honourable friend if he had turned round and said, "In 
regard to this pnrt,icular ola56 of workers, who no longer Rl'e working more 
than eight hours, 1 will mnke an exeeption. In regard to the running 
It aft , I mR.y have n, Httle difficulty, and therefore I will so circumscribe 
the sphere of this Act or 80 limit it,s operat.ion or so limit its duratIOn 
that, after I have investigated, I wilt go back to 4.8 hours". I could have 
understood this jf he had said so. Whll.t is it that induced my Honour-
uhle frif:nrl t.o publish this scheme at the present moment in regard to 
the 48 u~  and the 00 hours? This problem h86 heen raised by me, 
and why? r wnnt. to know if it is fact that, in actuRl practice, he has 
got R 48-hour week which applies to many thousands of his workers . 
.My Honourablle friend, .Mr.Bayman, would say, prohibitive cost. I 
(\ha.llenge that statement nnd I (I>..hRllenge hIm to produce figures 
about this coat. Take your, running ataft. Your running staff, 
the guards and drivel'P. are paid on the basis of certain miles, or 
certain hoUl'l!l of work  done over and above their duty. Now whatever 
ilxtra. is earned by them in the overtime that t.hey put in, suppose 
you were to limit their hours of work to eight, you could then 
lnoresse your staff; or whatever increase you give in the shape of overtime, 
. you could distribute the monev to YOllr extra staff. Even if vou have to 
'I· "pend more money, is it not' right thnt you should spend that money? 
M.y Honourable friend there puts up his hn.nds Bnd he says, no money. 
But, you have plE'nty of money. WhAt hM hn.ppened to your reserves? 

I W e~e Rre they? A merE' hook ent.ry 'I Are they mere hook entrieR? 
. J b(IIJcve ~  ha.ve got 1.5 crores as your Depreeiation Fund and 20 erorea 
.tlij your Reserve, making 85 erores. Could you not take Q Uttle ftcR-fiite. 
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a lew crores out of that uud deal with this problem? I do not believe for 
a moment that it is 8 question of crates. It is a simple question, , and 
if you only had the will, you could deal with .it promptly Ilnd efficitmtly. 
But the Government of India mOVe very slowly; they think they mOV6 
e~  surely, but I am not quite certain. I think the attitude they have 

adopted in regard to this matter demands 8 straightforward reply. Will 
)OU tel1 us exactly why you are now at the present moment; coming 
forwllrd with this demand, and tell us why it is not 48 hoUl'S? What is 
the objection to 48 houl's:' If you say it it! finunce, have you worked out 
the figures of finunce? Have you worked out the figure o( 
cost':' How much cxtrl4 cost would it involvtl1 Give us the 
figure; it is no use taking the vote of this House on an issue in regaid. 
to \\ hich fucts huve been withheld from us. Let us have all the facts 
and figures here. Have you got uny facti! or figures to substantiate the 
statement you have mllde? If it is either cost, or if it is climate, 
if it is expediency, if it is the demand of the workers, if it is complianoo 
with Geneva, let us have all these arguments; because, us far I1s compliance 
with GanevfI is concerned, you have uot got /l. leg to stand on. You have 

. not got a leg to stand on So fl\r as the question of climnte is concerned. 
I do not know, nor I think does Bny other Member of the House know, 
what the extra cost would be, because J believe you have not worked out 
the figures of tbat extra cost. Under these circumst.a.nces I submit that 
it would b6 wrong on the part of nny Honourable Member to suggest eitbe,." 
to Government or to uny industrialitlt on the floor of this ·House that they 
must lIot Ildopt 48 hours u week merely because of its repercutision upon 
oth('r industries iil India. This is an ~t, just, straightforward and 
reasonable dt>mllnrl, nomely, Ii clelDHnd for 48 hours. Whut businell6 ~ 
au\' Honcurltble Member on the floor of this HOUl8e to turn round aod 

~  thnt he will not give it merely because it might have some ropereuBBioo 
on other industries:' Are the Government of Indin, I wllnt to ask, in tha 
pay of the IndlllD capitalist or the British capitalist in India, that they 
have thill tender regurd for t,he needs of the Indian nnd British cRpit,alistH 
when they hav£' nc regard for the Indiun worker ontbe railways? Whicll 
would they prefer, the dividends of the industrialists, or the happiness,-
intellectual, moral and physical happines8,-and well·being of the industrial 
worker on the railwRYs r They have their choioe and I hope tbey will be 
wise and make their choice in the right direction. 

The HODOIIl&bl. SIr Geoq.JtalDy: Sir, this 'question, which hRs beeD 
nnder ~  since the House restuned after lunch, is of course t,he 
~ u  of the whole Bill. The most important question that can be raised 

on thif; Bill iff whether the limit for the hours of wod should rem9.in at 60 
a week, aa fixed in the Bill, or whet,her it should be reduced to 
48. os proposed by my HonOlU'&ble friend Mr. Abdul Matin Chaudhury. 
No\\" , although the amendment stands in the nama of my Honourable 
friend, perhaps I am entitled to say tha.t the protagollist of 48 hours is 
mv other Honouro.ble friend Diwan Chainan Lall. since he hilS mAde two 
Rpeeche!'; on the Rubjed nnd Mr. Abdul Matin ChAudhury baR made only 
one. 

Now, one of the reaaonswhich he adduced M !'eason, why the HouRe 
should make the limit 4.8 hoU1'8 and not 60. W&8 tbe dela.y of the Govern· 
ment, of India in dealing with this question. It does not seem to me to 



TBB INDIAN BAlLWAY8 (UBNDIlEN'l') BILL. 1185 

be a very relevant reason, but since something was said. about it by more 
than one speaker, I think it is reasonable that. I should r,=,ply in regard to 
it. It is obvious from wh&t I said in & speech during 111a 13udg€.t dis-
cussions last year, that I feel myself that the question has he en dela.yed 
much too long. I frankly admit it. But if amyone asks the I·eason why 
the question was not taken up etlectively sooner, I can give an aDIwer 
in two words. We should never have been able to t.ake it up effectively 
until we had the Labour Member on the Railw,,"y Board. It is 0. simple 
point that ;you must have people whose definite business it is to work out 
the complicated detailB of a. question like this, snd until we had the neccs-
tl8ry machinery, we could not deal with the difficulties. It took me two 
yallors. after I became a. Member of Council, to make up Illy mind t,hat we 
must correct the defect in our organisation, and it. was not until that defect 
hud been corrected, that it was possible for me to make any substantial pro-
gres!> wjth this question of compliance with the Waahj'lgton (ood Geneva 
Conventions. 
I should like to refer to the questions put by my Honourable friend. 

Pandit Hirda.y ~  Kunzru. What are the existing hours of ,\-orlc in the 
workshops, he asked, and if, as has been stated. you ('an work ~ hours or 
even 42 hours & week in the workshops, does not that admit the principle 
of 48 hours a week, and ought you not to apply that limit ~  Now, 
the reaaon why We could, without a. great deal of difficulty, keep within So 
48 hours' week or even a lower limit in the workshops is that we could 
shut down the workshops for one day in the week altogether and work 
eight hour shifts on the remainiBg six days. If it were possible to abut 
down to .. very IAlge extent, 8S is customary in European. countries, the 
work of the railwSoys generally t,o (say) 50 per cent. on one day in the week, 
the whole question would become lie great Qeal eaSler. In Europe Ii la.rge 
part of the work is closed down on the weekly rest day, and for a very large 
portion of the staff no substituteR nre required on that day; whereas in 
India we cannot close down or r.educe the work, becallse tbe trRJns run 
as the.v do QD other days, and the result is that, with (\ 48 hoW' week. Wt\' 
should require substitutes for the whole of the staft on Llle weekly rest 
day. That brings me to what my Honourable friend Dr. Hyder ~ . He 
aaid, are JOU sure that there will be an inoI'e&ae of (loet? Is it ~ true 
that, in many branches of industry, the economy of short huurs nnd the 
economy of high wages has been demonRtratoed, and would it not be the 
Bame on the railways? So fa.r as the workshops are concerned, it is & per-
fectly good argument. In theory it can only be tested by experience, but 
I should not be the least surprised to find that, given d!icient control and 
management, you might pay higher wage8 aDd work ahorter hoUl'8, ana still 
get a larger output. But my diffic!u.lty about the grent bulk of the labour, 
who will benefit from this Bill, is precisely thill, that I do not see how 
t.he output CRon increflse. What is the output. of R rniLn1y as R trftffic ~ 

ing concern, except the number of pR.8sengers it carries, the volume of 
goods it carries, and tobe number of trains that pass over the lines in a 
given pel'iod? If. in order to work to a. 4S-hour week, the mi1ways have to 
inC'ur increased expenditure in ol"der that the stn.f! at CRt,h stflticm. mt.y work 
shorter houm, ther(' will be no incrense in the nurnb,lr of trains. ".10 increRSe 
in the number of p88Rengers, no increasE' in the v·)lume of ~~  cnrried. 
and therefore there must be RII incrense of expenditure whieh yOLI cnnnot 
recoup directly by an,)' increase in eamings. 'rhe only compellsating ad-
vantage, from the commercial point' of view that you CRn expect., is great.er 



llG6 LIlGISLATlVB ASUMBLY [27TH FaB. 1980. 

[Sir Ge0l'88 Rainy.] 
safety from accidents perhaps, or other indirect adva.ntages Of that IOri. 
1 do not think that Dr. Hyder's argument is fairly applieable to the circum-
stances of the railways. 

Now to revort once mort! to certain other 'lUtlstimls put by Pandit 
Hirday Nath KUDIU'U. He wanted to know how many men would proM 
by the ~  of the Bill. he wanted to know what the increase in expen-
diture WIlS likely to be as a result of the oper&tiion of this nill, if ~t paned 
into law, !lnd wanted to know what the furthf'l' inl'J'etwo in ~ ~ tt e 

would be from the introduction of a 48·houl'R· week. The het.'ood question, 
I ca.n answer. The lint and the thin!. for reasons which I "'ill uplaio, 
I am not in &. position to answer. With regard to flo ~ . the reeut'o 
ring expenditure. 88 a result of the pre.sent Bill. will 1>0 about 50 lAkbs • 
yt'ar or ~  it may be slightly higher. I understand that the non-
recurring expenditure on the construction of u te~. d.c., I t~  amount 
to sa much 88 751aklus. But.II regards the furtht'l' in('rease in ('x}JendituJ'8 
which would result .from a 48-hours' week. if I had an ~t m .te In m., poe-
8e8aiOll which I could .regard &II giving A reaaonabl.V ot>Curate idea of ""hat 
it was likely to coat, I I'!hollid he most ~  t() 1ft." it hefore the Rouse. 
I have not got such an estimate nor can I give the figures of the number 
of men likely to be advantaged hy the passing of this Bill into law. 'Ib. 
reason is this. In order to getreall.v 8(\(mratf' figures. we .~  have got 
to examine the conditions in every railWAy atAt.ion in India Bud ~ eXlU'tJy 
what tlle conditiona are at each etation and what sdditional Ata.ff if/. tl'quired 
in order to give effect to the change in fJle law. 8tm more would tbat be 
necessar:v to get an accurat.e estimatp of the COfrt d a 48-hour week. But· 
I am quite confident of this, that it would (>.()f't; cooaitlerably more to ,,0 on 
to the 48·hours week thsn it costs to give effect to the provisi()nt of t.he 
present Bill. Until thAt matter hBfl bf'en fully explorrd. nplU't· from IIDY 
other argument, I could not uk thi" Houl'!{> to aJ.,'rM to thf' adoption of the 
48-hour week. Mv Honourable friend. Diwan ChBmAn Lall. IJetltned to me 
to argue that. ec~u e Government rouM not show that t·he I!on \vas prohi. 
hitive. therefore thf' u~e ought to tell t.he Govemment t() go ahead. 
Now, I u'ouJd &Ilk this, Iu ~ ~ ATe Jloing ~.  const"urr, R new Railwa.:v 
line OT lit new project. or to mRke a ~e imp1'Ovpment nnd jf we m,~ tti 
t.he t . ~ Oommittee And My we h.ave no ('\'idence that t,he C!OIIt wm 
be pmhlbitive. W()uld the AtRnding Pinan('p OommittM t.pll till to go nhoad? 

DiwaD ObunUl z.n: May I inteft'Upt my Honourable fn(AnrI? My 
point is not that. My point is merely thi.. You had ten yearA in whioh 
to investigate the p08l;bilities of a 48-houla' week. Wby hove yOll not itl. 
vestigatec1 tha.t p08f!ibility? 

fte BODOurable Sir Geoqe BabIJ: I hnve given my anl4Wl!r to Il:y Hon. 
ourable friend already. Until we had our labour orgslliaa.tion at the Head. 
quarters of the Railway Board. there was not the Icut chance of thi.8 que ... 
tion being adequately examined. I made it quite plain that. tlii8 very quea· 
tion. the adequate examination of this very question, W811 Qne I)f t.he main 
reGIOns "'hy I considered it neceRsary that the organisstion of the Ballw,.y 
Boanl should be changed. 

Again my Honourable mend aued, had we not f,he I~.e e "ullable? 
I have always been taught, ever .iDee I came to this country, that it ,.,8' 
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not right to use non-recurring income to meet recurring expenditure, and 
I am afraid I am too old to unlearn that lesson. 

r have now run over the main pointe why the Government of India are 
unable at present to accept the reduction of the figure in the Bill from 
60 houn to 48 hours. It would mean a serious addition to the expenditure 
of the railways, and it IS an addition whioh, ii introduced suddenly. might 
mean 0. definite increase in rates Rnd fares. The whole question will have 
to be examined in conneotion with the revision of the WashingtoJl Con-
vention, 88 far 88 India is ooncerned. Thera is no question about that. 
But at present I would press upon the House that, what we have got to 
·do is to carry out the ~ t  we have already incurred and not to com-
mit ourselves to other obligations which involve heavy expenditure and 
which we could not give full effect to for several years to come, because 
the whole of the preliminary work has still to be dODe-. But my Honour-
able friend, Diwa.n Chama.D IJall, says, why have the Government brought 
the question forwBrd at this stage RS a matter of urgency? Having waited 
for ten yetVII, why could they not wait a little longer? In particula.r. be 
8aid, if the Houae ahoulddecide in favour of the Bill as presented by Gov-
E'rnment. then it would in effect be providing an argument wby, when the 
Convention comes under revision, we should not move forward to a 48-
hrJllr week. Now, if I thought that this Bill would prejudice the freest 
and fullest examination of the question whether or not a 48-hour week 
should be adopted in India, I should be very sorry to bring it forward. But 
I cannot believe that it will have that prejudicial effect, and I am quite 
sure that t,hat idea was not present to the mind of any Member of Gov-
ernment. For one reason alone it seems to me that the. apprehension 
expressed by my Honourable friend is quite groundless. After all is not 
this a matter very much within the. sphere of .t11e Royal CommieBion on 
Labour. and is it likely that my Honourable friend or his colleagues will 
he deterred from making any recommendation 'hey think right in the 
interest,s of India becBu8t" t,he Legislature of India passes a Bill to give 
effect to ohligations incurred by the (lovermnent of India &eVen! ~  
ago? Is it likely? and if not. what reason has my Honourable friend for 
feeling any a.ppreheDsion on t.be point ?For .'the reasons,'I havegivan,Mr. 

" ~. I. 
President. Government are unahle t-o accept t,he amendment 
moved by my Honourable friend, and J hope that the House 

wilJ Dot accept it, either. 
Kr. Prui4eut: The question is: 

"That In dauae S, in nb'lIeCtion (I) of the propoeed eection 71C for the word 'lin,.' 
"the word 'forty-eight' be Mlbltituted. II 

The Assembly divided. 
AYES-IS. 

Abdul Jlatin Clhaudhurv. l\{aulvi. 
Ayyanpr, Mr. K. V. Rangaswami. 
Ohman LaU. Diwan. 
Farookhi, Mr. Abdul Latif Seheh. 
Gbuanfar Ali Khan. Raja. 
Hydw, Dr, ~. K. 
~ , Sheikh MUlhir HUMin. 
.a.alehand Navalr'l, Mr. 

Mohammad JamaH Khan, Haji 
Oiaudhury, 

llul'tll&& Saheb Bahadur. MaulYi 
Savvid. 

'Rang Beliari L.l. Lala. 
&rd •• Raj Sahib HarbU ... 

. Siddiqi, Mr. Abdul Qadir . 
~ t m . u. Mr. B. 

Talatuley, Mr, S, D. 
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NOES-48. 

Abdul Aziz, Klum BahadQr Kiaa. 
A.w.J Qai1'lm. N .... b 8lt 8al\iblllda. 
AJu ..... er •. ~ W. 
Buuji, Mr. Br.juarayao. 
lIiIam, Mr. B. P. 
a..mben, Hr. G. W. 
Cbetty, Mr. R. K. Shanmukham. 
toatmaD, Hr. J. 
Ooc:b, Sir Hugh. 
COIrfft8ve. Mr. W. A. 
-crawford. CoIoDel J. D. 
Crerar, The BOl101lrable Sir JUDeI. 
Croethwaite. Mr. B. S. 
Farrers, Mr. V. M. 
French. Mr. J. O. 
Gwynne. Mr. C. W. 
Haari1tOD. Mr. K. L. B. 
Hayman, Mr. A.. M. 
1tira Singb Brar.Bardar Bahadar, 

Honorary Oapt.ain. 
Howell, Mr. B. B. 

,Jaw.har Singh, Strdar Baham 
Bardat'. 

• Tehanlfir. ~ ~ C()w8"ji 
I.mb. Mr. W. S. Linda,. Sir Darcy. 

The motion was negatived . 

Mitn., The HOOO1ll'lble Sir Bhapendr. 
Nat.h. 

Mitter, '!'be BOiloatable Sir .roJ .... 
Monteatb. Mr. J. 
MGkh.rjM, Rai Bahadar 8. O. 
MuDa, Sir Dinshaw. 
Norce. Sir Brank. 
Pll, Mr. A. Upeadr •. 
Parsous. Mr. A. A. L. 
Rahimtulla. Yr. J'aul Ibrahim. 
Ramy, The Honourable Bir Georp. 
&jah, Rao Babadar M. 0. 
Roy, Mr. X. C: 
Bahi. Mr. Bam Praabad N .... yan. 
Sams. Mr. H. A. 
SarflU'M Rull8&in Khan, KhSD 

Babadur. 
SchUlter. Th. Honourable Bir Gear,.. 
Brott. Mr. J. R. 
Singh. Mr. Adit Pruad.. 
Bfqh. Raj_ Rap..naadan Pruad. 
Slater. Mr. 8. B. 
8ykes. Mr. E. 1'. 
Tin Tat. Mr . 
Yamin Khan. Mr. Muhammad. 
Yooug. Mr. G. II. 

... Mr. ~.  I think this is a convenient Su.gA to odjoUl'D unte&a the 
ltonourable Member in charge of the Bill desires that we f4hould continue . 

. '!he .CIiIOaJ'able Ihr o.ora • .....,: I think it illl desirable. 8ir, that 
this Bill shOUld be proeeeded with. I am ven anxious that there should 
bE' no possibility of this Bill not getting through thi8 Sealion . 

., ....... dt: Maulvi Abdul Matin OhaudbUl'y. 

Ka1dYl ANal JIMta CJbe*d...,: Sir, I mon: 
",1lAt in clauu 2, in aul,·seetion (f) of the l'ropoMCi lI!d.ion71C, for the word 

'eilhty·four· the word 'sixty' be IUNUtut.ed.·f . 

This clause provides for an 84-hour "Meek for the C8&e1,ltially jDt.it· 
tent worker. It make8 no provi8ion for hours of reet or for a lioliday. If. 
8i:r,the hardship involved in this O88e is not apparentl t4 Honourable 
Members from the clause itself, nothing that lean lay will 
have any possible effect on them; and t do not wnnt to take the time of 
the HoWIe by expounding the obvious. I move. 

KI. A ••• KaJDWl: Sir, my Honourable friend hR8 8poken jU8t a few 
words on his motion, and I propose also to be very brief. I wish to say 
that there are mBny safeguards that we are going to take in order to pre-
veat ()UI' eaaentil1lly intermittent workers from being called upon to work 
for more than a reasonable number of hours. It is true that we have pro-
vided for a maximwn of 84 hours' duty for them; but we will, by execut-
ive lnttructiOlll, lee thRt, if required t.o be on duty for about ~ houn • 
day, they definitely enjoy tong period8 of innction at leMt during luch 
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duty. Our rules will . ~ e two periods of inaction which exceed half an 
bour each and we .huJl see that there are other periods of inaction too. 1 
would like to jay that it is our intention to examine the work of every one 
of our employeea from the point of view of finding out how much actual 
worla they do, in order to claQify them 8S essentiallyintennittent or as 
OOI1tinuoWl workers. I would like to make jUlt one brief reference to· 
what, ~ e practice is in other countries in dealing with this question. In 
most of the Western countries the practice is to value the number of 
houn work whieh are eRsentially intermittent work on the principle of 
adding to the number of octual hours work 0 certain fraction of thehou1'8 
during which I1D employee is on dut)·, but no work is actually perfonned. 
Thnt is the,principle adopted by almost all tM Wet'ltem countries, but they 
.titter very largely in the basis on which the cOllverfOion ig made. Some 
take the period of duty at only one· fifth, some at half and others at two-
'hirds of the "'orking hours. We had At one time seriollsly OODsidered 
whethf'r \\'e should not go in for this principle of nleRsuring the hout's of" 
dut.\· wht'll work WRR not perlonned at 8 fraction of the hours of work thus . 
cioing . ~  with t ~ classmcntion between continuoul\ workers Ilnd ess.m· 
t. ~  intennittent work",", fol' t,he purpose or prescribing the maximum 
number of hours of duty for aU. But we gave up t.h&t idea simply 
ec u~ we thought that it WAS better, in the intereflt-s of the men, to do· 
80. niese, Sir, are the brief explAnations that I would give to satisfy the· 
HouRe that we Art> justified in adopting this higher number of muimum 
hours of c ut~, for our eBReritinlly intennittenli workers. 

tit_in ahunaa W: Sir, t am greatly at a lOllS to und.entand what 
JusHilcnt.ion there is for 84 houl'8, and why the Honourable Member over" 
there iR not prepared to accept the sixty-hour limit for t,hese intennittent 
workers. What is the difficult,,? I would like to know what difficulty 
th('re ia. I would like to know: nnd I am sure Honourable Members OIl 
t.his side also wouJdlike to know, exactly why it is that 84 hoUl'l i. a 
favow;te fi,gure and not 60 boum w,ith the Government. Now. it 80 hap. 
pens that it is our misfortune that Honourable !.fembers opposite bring up-
these important 8uggeat.iOfts nBect.ing the Jives of thousands of people, and 
tn this side, with a HOURC coDstitut,ed as it is, thev can tum round and' 
treat these Benches with uttt'r contempt. As one who would like atlea&ii 
tc be treated to an inteUectual treat, 1 am. missing even that fromtbe 
Govemment Benches. I ~ u  like some sort of statement of their 
e ~m~. valid or otherwise-thnt is for the HoUle to judge-but let ua 
have the reasons at least. We have got. a bfU'e statement already in the 
Bill that ,\'OU have presentod before us. First,ly, Sir. Tet U8 know why i. 
is that ~ u WAnt A4 and not 60. If Mr. ~ m I am not u8U1'ping his 
funC'tioDs. Sir ,-had tumed round and said, "Here are my facts and" 
figures of different ('lasses of workt'lf8 and continuous workers and inter-
mittent workers, ,,·hose. work is such that we are unohle to put down a 
limit of less thlUl 84 bours B week". I would have said "I lIill give my 
thought to it,. r will give nw hest ('onBideration to it," But I am not. 
presented with these factB Rnd figures; the Select Committee, RS far a8 r 
can make out, have not ee~ presented with theBe facts and figures; and 
1 take ib that this figure of 84: hoU1'8 is put down because it has been the 
~e e  rule so far that there are oertain claBBefi of workel'B who are work· 
ing 84 hou", a ~ , and therefore we are bound to t,bat position .. When.a 
friend of mine over here tumed round B little while ago And said t.hat thts." 
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[Diwan Chaman La)).] 
was a step forward, I interrupted him and I que8tioned in what way tihia 
was a step forward? You prepare your rosten;, and I can prove 00 t.he 
oomplete satisfaction of the Honourable Member over there, that in the 
.preparation of yOUI' rostera now such difficulties ariae a8 are not beneficill) 
to certain classes of worker!!; and if that is the position, I elk, hO\'.' i8 thia 
a step forww:d ?Now, I want to uk the Honourable Membel'-I am very 
glad and I congratulate the Honourable Member ovez' the appointment he 
holds and :1 entirely Qgree with Sir George Rainy in what he has said, 
that. .it it since the appointment of this Member of the Railway Board that 
theee In&tters have been looked into and I wish him· all the IU1.'k in the 
world-I want to ask the Honourable Member not merely to look at these 
:figures-I want him to look at them with a m ~t et  eye. For 
instance, let us take the CBse of the intermittent workers. I want to 
know what the policy of the Govemment of India and of the ~  Board 
:are in regard to the ques'ion of equated bou1'8. Have you got a policy ~ 
Have you come to any conclusiODs? Let me give an example. Here i. 
:6 worker who, if his totlll duty is totalled up, 'Puts in. let U8 say, elX houn 
of work in the course of a day, but he i. put oft for another 8pen, which 
-totals ten boU1'1l Q day. Knowing that, in all civili.oocountries. 88 far .. 
I am aware, t·hcre is some ROrt of lIystern whereby he is compensated to 
ilome extent, J want to know i8 he compen8ated here to amy extent? . . . • 

JIr. B.DM: Now you are eomiDg to the point. 

Dlw_ CJbunan LID: I am glad, .sir, my friend, Mr. Daa. is awaken-
.jng to the rea.iitiell of the situation. (Laughtez'.) He SByS that now I I:UJl 
·ooming to the point; he meons by that, I 8uppose, that he seES the 
jJOiDt. (Laughter.) I WQnt to know whether it is or it is not s fact that 
·thel'(> is nosueh system here. If there is. 1 would like to know whnt it i!l. 
:Whether that J8 going to be worked by the Government of lndi&, by 
the Railway Board or by the Honourable Member or not, I want to know, 
and unt.iI I do knClW thRt I shall oppose thiB proposition tooth and nail. 

I come now to the difficultie8 that arise in regard to int.er· 
mlttent work, difficulties which can only btl adjusted t>,. 1\ most 
carefuJ eonsideration of the demands of tho workers themselves, e ~ 
is B question which my friend will have to look into. When I am 
presented with 6 statement of this kind, that is to SIlY, the aIel hom'!> 
work were eight hours R day; nnd. ill order to give re8t for 24 1I0u1'8, 
the rosters have been changed, and in one CQ8e the change has been .uoh 
that it would "oorn there is now a sy8tem of employing R IlIaD for 12 
houl"F. ndBY f01' two days. J Bilk, is that in the interoBt of the workers? 
'I'bese matters canilnt be adjusted unles8 there ill the close lit contllct 
between the worker on the one sid£l and the employer on the of.her. It 
i8 811 very well for the Agent to put f)' man on special duty and tell hit! 
-.clerk to Work out R roster on that bllsis. But when the roster ill I&dually 
worked out, thE' v;orker finds that it ~ not. to his BdvlUltage. thflt the 
roster h88 been broken in, and that he is mnde to work for longer hou1'll 
on onE" or two particular dAYS in the week, lind in thi'l way diffic'nltif!8 
Brisc. How doe!'! my friend intend t() BdjuBttbose difficulties? Doe!! he 
intend to adju8t them by calling B conference of the worke!'8' reprcgen-
tBtives 8itting in concJllve with them n.ntt then decido the mnttf!r ()J' bv 
thE' merl: iplle d':J"it of the Department over which he presides? • 
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Nf)W, Sir, I do want to know, os I started by saying, the justification 
for the 84-hour limit; why will not my friends over there aecept the· 
flO-hour limit? St:eondly, I .vant to know, what method does the Honour. 
able Member propose to udopt in order to give some compensation to, 
thQt;e people who are engllged in intermittent work 'I 'rhere may be 
sElvera.l r,!I:l8$e8 of workers in regard to whom it may be said that their work 
is intennittent. I WlUlt to know what partioulfJr compensa.tion. on the 
haBis 88 it is prevailing today in other countries, he proposes to give them. 
'l'hirdly, I want to know whether he ia prepared to accept the proposition.. 
that thw m&tter must be settled in L'On8ultation with the represent&tiives. 
of the Union. May I aak lastly this, whether the Honourable Member-
is prepared, ev"n though this measure may become the ~, and may 
gaill the 1Ianotion of a statute, tbe House being coust.ituted 88 it is, to. 
consult the representatives of the workers and fix a lower limit if it is. 
fOlmd that the lower limit is a e ~ t  one? 

fte JIoDoDn.bIe IIr Gecqe B.IIDy: Sir, I shall deal very briefty with· 
tho I\rguments that have been put forward. I shoula like, in thenrst 
place, t() draw the ~tte t  of the House to the definition of "essentially 
intel'mittEmt" in clause 2 of the Bill. New seotion 71A reads thus: 

"The employment I)f a railway I8l'vant ia said to btl 'IUIIltially intermittent' when, 
it haa bl'leJl declared to be 10 by tbe authority empowered in this behalf, 011 the ground 
that it involve. long periods of inaction; duri", which the railway I8l'vant W on duty-
but is not ettlled upon to display either pbyaical activity or auat&ined attention." 

This definition has beeJl borrowed, I understand, from the de6nitions in 
force in various Europel\n cOllntries. 

Xow, my frIend. Diwan ChnmBn Lall, asked what steps were going 
to hr. tnken to mak{- u ~ that the te ~t t  placed upon. the term 
"PRSf'ntially intf-\rmittent" was reasonable lind proper. The proposa.l in 
the MIles is ~ t. power should be e g t~  to the head of eacb railway, 
uuel that he should have po""er of flub-delegation, but the control that 
will oe exercised will be very largely exercised through the reports of the 
supt:r"iNors ot rllilwHy labour. I quite realise that there is a drulger of 
wllnt of uniformity in this matter and of BOJU8 rnihmys cla8'Sifying too 
freply HS e t ~ intennittent work which ought not tc bo so daRsifip.d. 
Ln addition t.o nny control that we may be able to exercise direct from 
the RaiJwt\y Board, we Sh'lll rely very largely on the reports of the 
t:;upcl'viRors of railway labour, who will be specially asked to give their 
~tt.e t  to this question. 

Now, a8 e~ I  the limit of 84 hoUls a week which is proposed to be 
fixed. I would like to make it plain that we are not. pledged under the 
Washington Convention to fix sny limit st all. It would have been 
possible ! m ~  to say that workers, 'Jnce they ,,'ere classed 88 "essen-
tiallv intennit.tent" should he left out. We have iOtlerted this limit 
ec~ e we think it reAsonable that, even when a man's work is very 

light. and t.he actual work in proportion to the hours of duty is very small. 
thflrC' should be Rome maximum limit. 

Finnlly, my fMenrl Rsked whether the question of essentia.lly inter-
mittent· work wouM be c ~ e  with the Railw8v Unions. . It seems to 
tlW thnt. if tlw m,'n on " :.riven railway are not ~t e  with th£' ma.nner 
in which WN'k lllll! ~e  c ~e  RII "eflsentiallv intermittent", it would 
be entirely proper that t.he ma.tter should be discussed between the 
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Unions and the Railway Administration. But if my Honourable friend 
melW8 that we &bould dillCUSB the question of t he limit prfiposed to bt.! 

. aetdowD in this Act either with a U moo or with the Uailwanm·n· K 
Federation, ibat is zot.ber a different matter. CIMrly, we CAJlnot t~ e the 

. -decisions of the I..egisl:tturc eleewhere, n'" to 1\ Court of re\ ieion. At tht> 
same time, it is only a maximum that i.s fixed by IMr, and it is perfectly 
open to the Railwaymen'g Federation to repretent to the Railway Hoard 
or the Govemment that a lower maximum should be find, andthel'P. 
would be nothing illegal in fixinpo R lower maximum on the State.managed 
railways. But I think it would be a great mistake i1 the Federation were 
to -raUIe tbRt question RS un Ilbstract question, &lid if ihe queation is to 

lbe raised at aU, it would be fit to take it up 8S l'egards particular oJAA8e8 
of Jabour,BO that we oould get down to the facte Rnd OOhle to a conclU8ion 
8S to what is a reasonable limit to the houn of work. That completes, 
I think, what I have to say, Sir. 

1If. 1'rMI6tM: '!'he question is: 
"That in clause 2, in wb-sectiOl1 (J) of !.he Pl'opoeed Mellon 71C, for the word 

'eiaJlty-foar' the word 'lrirly' he 8ubatit.ated." 

1'he mof;ion was Degatived. 
Clause 2 \\'68 added to the BilJ. 
Clause 1 was ndded to the Bill. 
The Title and e ~m c were added to the Hill. 
'1M JIoDoarable Sir har.P .....,: Sir, I move that the. Bill, sa 

-reported by the Select Committee, ,be pused. 
The motion \Vf1.8 adopted. 

The .A8IIembly then adjoumed till RaJf POlt Four of the ·otook OD 
Friday, the 28th February, 1980. 
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